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LOK SABHA DEBATES

LOK SABHA

Wednesday, April 22, 1987|Vaisakha 2,
1909 (Saka)

The Lok Sabha met at Eleven of the
Clock.

{MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

[English]
MR. SPEAKER : Mr, Jaipal Reddy.

SHRI S. JAIPAL REDDY : Sir, 1 put
the Question.

AN HON. MEMBER : Mentios the
Number.

MR. SPEAKER : Non-plussed ! Taken
upawares !

SHRI S. JAIPAL REDDY : Qo. 740.

Todian Directors of Overseas Companies

*740. SHRI S. JAIPAL REDDY : Will
the Minister of FINANCE be pleased to
state :

{a) the names of the Indians who were
appointed as Directors of overseas companies
between 1974 and 1985;

{b) whether under the provisions of the
Foreign Exchange Regulation Act, prior
permission of Government is required for
Indians to act as directors of overseas
companies; and

(c) the names of Indians who did not
secure prior permission for becoming direc-
tors of overseas companies ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT) : (a) The ufor-
mation is contained in the statement-1 given
below.

(b) Yes, Sir.

(c) A statement-II indicating names of
persons who had not taken prior peimission
but who applied subsequently and were
granted Government approval for their
association/continued association as directors
of overseas companies during the period
1974-1985 is given below.

Statement-I

List of Indians Appointed as Directors of Overseas Companies from 1974-1985}

Sl Name Overseas Company
No.
1974
1. Sbri HariLal Mehta () Titaghur Jute Factory Co. Ltd.
Scotland.
2. Shri A.C. Ward J

(ii) Samnouggur Jute Factory, Scotland.

(i) Victoria Jute Company Ltd., Scotland,
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Sl Name Overseas Company
No.
3. Sbri G.K. Devarajulu Chempaka Negri Lakshmi Textiles
Sdn. Bhd. Malaysia,
4, Shri V. Jaganathan
1975
i. Shri L.N. Bhagwati 1
P.T. St Riken Wiguna, Indonesia.
2. Shri R.D. Patel J

3. Shri D.P. Mandelia Thai Rayon Co. Ltd., Thailand.

4. Shri Sadiq Futehally Futehally Ltd. Osaka, Japan.

Galleon Trading Co. (Import/Export)

5. Smt. T.R. Shervani
Ltd., Malcolm House, London.

6. Shri G.D. Kothari J.H. Slade Ltd., London.

(i) Tata Precision Industries Pvt. Ltd.,
Singapore.

(ii) Tab Holdings Senderian Berhad,
Kuala Lumpur,

7. Shri F.A. Mehta

(i) Bazaleni Holdings Ltd., UK
(ii) The Bazaloni Tea Co. Ltd., UK

(lii) The Sonabheel (Assam) Tea Co.
Ltd., UK

(iv) The Ramgaon Tea Co. Ltd., UK

8. Shri D.P. Goenka

P.T. Horizon Syntex, Surabaya,

9. Shri K.K. Kanoria
Indonesia.

10. Shri Manek D. Daver R.E. Daver and Co, Lid., Tokyo.

11. Shri Pradip Hatkrison Das P.T. Horizon-Syntex, Indonesia.

12. Shri M.L. Bhakta Fort Investments Ltd., Sri Lanka.

1976

1. Shri Gopalkrishna Singhania (i) The Raymond Woollen Mills (Kenya)

Ltd., Kenya.
(il) Ramond (Mauritius) Ltd., Mauritius,

(iil) P.T. Jaykay Files, Indonesia.

2. Shri Vijaypat Singhania (i) Raymond Wollen Mills (Kenya)
Ltd., Kenya.
3, Shri Eric de Souza (i) Raymond (Mauritius) Ltd.

Mauritius,
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Sl Name Overseas Company
No.

4, Shri J.K. Malhotra
5. Shri 1.K. Ghai

6. Shri P.L. Lamba
7. Shri S.P. Godrej
8. Shri J.N., Godrej
9. Shri B.P. Godrej
10. Shri K.N. Naoroji
11. Shri N.P. Godrej
12, Sbri N.B. Godrej

13. Shri Ramdas Kilachand

14. Shri S.N. Siogh

15. Sbri H.P. Singhi

16. Shri R.R. Ruia

17. Shri D. Nath
18. Shri B.L. Neman]

19. Shri G.D. Thirani

20. Shri G.P. Birla

21. Smt. Rajashree Birla

22. Shri R.N. Ratnam

23. Mrs. Usha Rai
24, Shri S.P. Acbarya

(ii) P.T. Jaykay Files, Indonesia.

P.T. Jaykay Files, Indonesia.

(i) G.L. Resturants Ltd., London.

(ii)) Godrej (Malaysia) Sdn. Bhd. Kuala
Lumpur,

(iii) Godrej
Singapore.

(Singapore) Pvt. Ltd.,

Lloyds Underwriting Syndicate, UK.
Esenes. Ltd., London, UK,

(i) Panafricon Paper Mills (EA) Ltd.,
Kenya.

(ii) Nigerian Paper Mills, Nigeria.
Rukhrai (overseas) Ltd,, UK.

Nigoria Engineering Works Ltd.,
Nigeria.

(i) Panafrican Paper Mills (EA) Ltd.
Kenya.

(ii) Panafrican Consultancy Services,
Nigeria.
Indo Phil Textile Mllis Inc., Philip~
pinel.

Parry Murray Foods (Malaysia)
Sendirian Berhad (Malaysian Com-
pany), Malaysia.

Rukhrai (overseas) Ltd., U.K.

(i) Sbaw Wallace and Hedges Ltd. Sri
Lanka.

(i) Shaw Wallace Overscas Ltd., UK.
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Sl. Name Overseas Company
No.
25, Shri Dilip D. Khatau 1
> Rukhrai (Overseas) Ltd., U.K.
26. Smt. Shanti Dai C. Khatau
27. Smt, Vijaya Raje Scindia Fort Investments Ltd. Colombo, Sri
Lanka.
28. Shri V.D. Chowgule Lloyds Underwriting, London.
29. Shri H.R. Prasad Scovill Schrader Far East Ltd., Hong
Kong.
30. Shri N.J. Ruparel 3
|
31. Shri Shrikant G. Ruparel |
Orkay Synthetics Ltd., Mauritius.
32. Shri H.L. Merchant
I
33, Shri S.N. Desai J
34. Shri A.H. Tobaccowala ]
I
35. Shri G.A.R. Shaikh T Metrovol Ltd., Sharjah, UAE.
36. Shri N.J. Jeejecbhoi J
37. Shri S.N. Malhotra Busiquip (S)Pte. Ltd., Singapore.
1977
1. Shri S.N. Desai (i) Radley Cotton Mills Ltd., Canada,
(ii) Biswa Byapar Pvt. Ltd., Nepal.
(iii) Nepal Malting Co. Ltd., Nepal.
(iv) Chanchala Enterprises Ltd., Nepal.
(v) Food and Beverages Pvt. Ltd., Nepal.
2. Shri K.C. Muitra Guest Keen and Nettlefolds Ltd.,
(Overseas) Ltd., UK.
3. Shri M.M. Thapar )
|
4. Shri L.M. Thapar }I Thenburl Textile Mills Ltd., Thailand,
5. Smt, Nita Thapar J
6. Shri G.L. Lath P.T. Horozon Syntex, Surabaya
(Indonesia).
7. Shri T.N. Subba Rao Kbansaheb Gammon Ltd., Sharjah,

Shri Balbir Singh

UAE.

JM. Ahluwalis and Sons L.,
London,
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Name

10.

11.

12.

13.

14.

15.

16.

17.

19'

| 5
»

24.

25,
26.

27,

Shri Arun Sanghi

Shri K.M. Patel

Shri S.K. Patel

Shri P.S. Mistry

Shri P.N. Mistry

Shri Brij Mohan Khaitan

Shri Arvind N. Kilachand

Shri Sanjey Sen

Shri K.P.J, Prabhu

Shri K.P.J Prabhu

Shri H.T. Parekh

. Shri Y.H. Malegam
. Shri J.S. Raj

. Shri P.N. Wagle

Dr. N.M. Dhuldhoya

Shri Ushakant N. Kilachand

Shri K.N. Hadker
Shri Ashok V. Birla

Shri G.L. Latb

. Shri Vijaypat Singhania

Overseas Company

0

Auto Ancillary Manufacturers Sdn.
Bhd. Kuala Lumpur.

Liberty Chemicals (Malaysia) Sdn.
Berhad, Malaysia.

Oman Shapoorji Construction Co.
Ltd., Muscat.

(ii) Al Alwar Construction Co. Ltd.,

@

@ii)

Dubai, U.A.E.

Williamson Tea  Holdings Ltd,,
London.

Majuli Tea Co. Ltd., London.

Famous Fabrics (Enterprises) Ltd.,
London.

Orbital Commerce and Agencies Ltd.,
London.

The Commonwealth Trust Ltd.,
London.

The Commonwealth Trust Ltd,,
Londoa.

Polyolefins Pipe Industries Malaysia
Sdn. Bhd. (PPI), Kuala Lumpur,
Malaysia.

Famous Fabrics

London.

(Enterprises).

Conesce International, Londaa.

P.T. Daralon Textile Mfg.
Corporation, Jakarta, Indonesia.

Jaykayorg

AG Gartenstrasse Zug,
Switerland.
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Sl Name Overseas Company
No.

(i) Unitata Sdn. Bhd., Malaysia.

29, Shri K.S. Hinge
(ii) Barta Services, Sdn. Bhd, Malaysia.

30. Shri D.S. Seth (i) Tata Sudamerica SACIF, Argentipa.

(ii) Alcalies Argentinos SAIM,
Argentina.

31. Shri Victor Albuquarque

Hallo Constructions Co., Bahrain,
"32. Shri Nanda Sadassiva Counte

(i) Tata International AQG, Zug.,
Switzerland.

(ii) Tata A.G. Zug., Switzerland.
33. Shri D.S. Seth (iii) Tata Limited, London.
(iv) Unitata SDN, Bhd. Malaysia.

(v) Tata Incorporated, New York.

(vi) Berta Services, Malaysia.
34, Shri A.B. Billimoria (i) Unitata SDN, Bhd. Malaysia.
(ii) Berta Services SDN, Bhd. Malaysia.

1978

1. Shri Lalit Bhasin Hind Hotels International Pvt, Ltd.,
Singapore.

2. Shri L.M. Rajwar

3. Shri S.S. Shukla
Irono-Hind Shipping Company, Iran.

4. Shri R.K.S. Gandbi

5. Shri R. Ramakrishnan
6. Shri S.L., Mehta

7. Shri P. Bose The Barnagore Jute Factory Company
Ltd., UK.

8. Shri A.K. Chattopadhaya

9. Shri P.N. Amersey AJ. Milton (Sri Lanka) Ltd.,
Colombo.

10. Shri M.A, Desal

11. Shri C.R. Amin Arab Pharmaceutical Co. Ltd.,
U.AB. State of Aman.
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A

sl, Name Overseas Company
No.
12. Shri K.K. Birla Jyoti S.A. Switzerland,

13. Shri Pratap Singh M. Vissanji
14. Shri Hemont P. Vissanji Flour Mills Fiji Ltd., Fiji.
15. Shri James B. Gibbons

(i) Rex Hotel (Whitley Ba
16. Shri Sriram Kapur Lo tom. ( y) L,

(ii) Veeraswamy’s Restaurant, London.

17. Shri B.K. Poddar

18. Shri P.K. Poddar Hope Minerals Pvt. Ltd., Nepal.

19. Sbri S.K. Poddar

20. Shri M.M. Loyalka P.T. Birinde Fibre Industry Ltd.,
Jakarta, Indonesia,

21. Shri M.C. Bagrodia
Olasshar Oil Phillippines Inc.
22. Shri Aditya V. Birla Phillippines.

23. Shri Ashwin C. Choksi
Asian Paints (South Pacific) Ltd.,
24. Shri Ashwin S.Dani Fiji.

25. Shri Champaklal H. Choks

(i) Forbes Merchants Singapore Pvt,
26. Shri G. Khandwala Ltd. Singapore.

(ii) Forbes Mercator Ltd., Hong Koog.

7. Shri K.P. Bhargava Price Waterhouse Associates (Inter,
national) Ltd., London.

28. Shri A. Sivasailam Wallace Cartwright and Co. Ltd.,
London.

29, Shri A. Krishnamoorthy

30. Shri V.P. Malhotra
Nigerian Metalic Industries Ltd.,

31. Shri S.N. Malhotra Lagos (Nigeria).

32. Shri RK. Malhotta

33. Shri B.K. Dube (i) The Jerchaut Tea Ltd., London.

(ii) Amgoori Tea Estates Ltd., London,
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Sl Name Overseas Company
No.

34. Shri G.P. Birla

35, Shri L.M. Thaper

36. Smt. Nirmala Devi Birla

37. Shri V.N. Kohli
38. Shri Aditya V. Birla
39. Shri M.R. Mennon

40. Dr. Charat Ram
41. Shri Y.D. Gundevia

42. Shri B. Sshai
43, Shri B.L. Nemani

44.- Shri C.K. Birla
45. Shri Ashok V. Birla

1979
1. Shri Ravi Ghsi

2. Mrs. Sonubai Krishnarao
Kabbuor

3, Shri Ashok V. Birla

4. Shri P. Maruthai Pillai
5. Shri M. Jayaram Pillai
6. Shri C.U. Shah

7. Shri G. Veokateshwaran

(i) Pan African Paper Mills (EA) Lid.
Nairobi,

(ii) Nigeria Engineering Works Ltd.
Nigeria.

(ili) Pan African Consuitancy Services
Ltd., Nigeria.

(iv) Gleno Asbestos Ltd., UK.

(v) Nigeria Paper Mills Ltd., Nigeria.

Ailee Development Corporation Ltd.,
Seychelles.

Nigeria Engineering Works Ltd.,
Nigeria.
Thai Rayon Co. Ltd., Thailand.

Davy Asia Ltd., Brunie (South East
Asia).

Usha Induostries Ltd., Sri Lanka.

Vanguard Industries Ltd. of Nigeria
Construction and Furnitures Co. Ltd.
Nigeria.

Evertex Industries Inc,, Philippines.

Malverpigma Ltd., London.

Kabbur and Co. Ltd.,, Manchester,
UK.

(i) P.T. Horizon Syntex, Indoncsia.

(ii) Philagro Edible Oils Inc.
Philippines.

Geeta Oil Industries, Kuala Lumpur,
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Oral Answers 18

Oversea; Company

‘ 8. Shri Suresh R. Nanavati

9. Mrs. Rajashree Birla

10. -do-

11. Shri B.L. Shah

12, Shri A. Sivasailam
13. Shri A.K. Sivaramakrishnan

14. Shri N. Venkataramani
15. Shri A.K, Kaderkutty

16. Shri J.M. Patel
17. Shri S.A. Jifri

18. Shri C.M, Jadwet
19. Shri G.V, Kapadia

20, Shri V.C. Vaidya
21. Shri M.M, Rao

22. Shri J. Mathan
23. Shri R.A. Maskati

24. Shri Sadan Chandra Dutt

25. Shri Ashoka Kumar Bhatta-
charyya

26. Dr. Asim Kumar Mukherjre

27. Shri S.C. Dutt
28. Shri Viren J. Shah

29. Shri Niranjan J. Shab

30. Shri Jayant Narbherm
Prakash

Rana Incorporated, Inc. USA.

(i) Indo-Phil  Textile Mills Inc.
Phillippines.

(i) P.T. FElegant Textile
Indonesia,

Industry,

(iii) Indo-Thai Synthetics Co. Ltd.,
Bangkok.

(i) Centary Textile Company Ltd.
Thailand,

(ii) Indo-Thai Synthetics Co. Ltd.
Thailand.

Malaysia  Pistons Sdn. Bhd.
Malaysia.

Thai Iodia Steel Cempany Ltd.,
Thailand.

Kenindia Assurance Company Ltd.
Nairobi.

Forbes Merchants Singapore Pwt.
Ltd., Singapore.

AMDC Incorporated, New York.

Kuljian Corporation, Philadelphia.

Iron and Steel Ltd., Maurtius,
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Sl. Name
No.

Overseas Company

31. Shri A.M.M. Arunachalam

32. Shri M.V. Arunachalam

33. Shri G.P. Oomman

34, Shri T.S. Venkatesen

35. Shri G. Khandwala

36. Shri A.S. Wardakar
37. Shri p.D. Raje

38. Shri M.R. Joglekar
39. Shri M.K. Soman

40. Shri V.V. Pai
41. Shri A.B. Godrej

42, Shri N.B. Godrej
43. Shri S.D. Dandekar

44. Shri M.C. Dandekar
45. Shri M.L. Apto

46. Shri A.L. Apto
47. Shri Ashok V. Birla

48. Shri J.H. Doshi

49. Shri H. J. Doshi
50. Stri Nusli N. Wadia

51. ‘Shri Jall E. Cowasji
52, Shri B.D. Garware
53. Shri Kamaljit Singh
54, Sbri V.M. Shah

55. Shri H.L. Mehta

Ambadi Engineering Berbad,
Malaysia.

Shaw Wallace and Hedges Ltd. Sri

Laoka.
Forbes Merchants AG, Zug,
Switzerland.

Arabian Brectors, Saudi Arabia.

Rafina Oil Products Sdn. Bhd.
Malaysia

Camlin N.S. Sdn. Bhd. Malaysia.

Syarikat Gula N.S. (Sdn) Bhd.
Malaysia.

\ P.T. Allied Pacific Dye-Chem,
X Jakarta, Indonesia.

! P.T. Five Star Industries, Indonesia.

Wall Industries, Inc., USA.

Scancey Trading Co. Ltd. Sri Lanka.
Italab (Japan) Limited, Japan,

( (i) Titaghur Jute Factory Co, Ltd.
(Incorported in Scotland.)

(ii) A and S Henry and Co. Ltd. Scotland

(iii) Hardie and Smith Ltd., Scotland.

(iv) Dundee Brattice Cloth and Water-
_prooﬁn_g Company Ltd. Scotland.
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Sl Name Overseas Company
No.

56. Shri J.H. Doshi

57. Shri H.J. Doshi Amater Ltd., London.
58. Shri R.A, Doshi

59. Shri M.R. Shervani (i) Facitcresh Ltd., London.
(ii) Slopp Shirt (UK) Ltd., London,

60. Shri V.I. Moizuddin

Orole Ultrasonic Sdn, Bhd. Kuala
61. Shri Saad Ali Lumpur.

62. Shri C.K, Birla
63. Shri R.N, Jalan Nigerian Asbestos Industries Ltd,

Nigeria.
64. Shri M. Singh

65. Shri K.V. Ragbavan
66. Dr. EBaso Jobn

Parry Murray and Co. Ltd,, London,
67. Shri A. Vellayan

68. Shri M.V. Subbiah

69. Shri K.P. Bhargava Price Waterhouse (International),
New York and London.

70. Dr. N.L, Hingorani Ceylong Metal Industries, Sri Lanka,

71. Shri C. Brabmi Moran Tea Company Ltd., London,

() Avit Overseas Corporation, USA.
72. Shri S.V. Mazumdar

(ii)) P.T. BElegant Textile Industry,
Indonesia.

73. Shri S.P. Godrej

74. Shri N.P. Godrej

P.T. Godrej, Indonesia.

95. Shri Jamshyd N. Godrej

96. Shri Kaikhushru N. Naoroji

77. Shri Rishab Kumar Sawitoil and Chemicals Sdn. Bhd.
Kuala Lumpur.

78. Shri Ajai Harl Dalmia

79. Shrimati Abba Dalmia ‘l\jhlgx Marble and Granite Co, Ltd.

80, Shrimati Padma Daimis J
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81. Shri A. B. Parckh )
82. Shri K. R. V. Subramapian
Haycolour Ltd., Sri Lanka.
83. Shbri K. V. Krishoan
84. Shri P, V. Subremaniam
85. Shri Gbanshyamdas Thirgui Nepal Metal Company Ltd. Nepal.
86. Shri R.M. Goculdas )
87. Shri M.D. Goculdas |
> Falcon Chemicals Ltd. UAE (Tubai)
88. Shri L.N. Goculdas
89. Shri R.R. Gocuidas 4
90. Shri R.M. Goculdas 1
|
91. Shri M.D, Goculdas } Cylingas Company Ltd., Dubai,
| V.AE.
92. Shri L.N, Goculdas J
93. Shri Apil Kumar Sud E.M.I. (Pakistap) Ltd. of Karachi,
Pakistan,
94. Shri D.). Madan P.T. Gokak, Indonesia.
95. Shri Rohit C. Mehta 1'
96. Shri Revindra C. Mehta I
e M. Gaw-Ravindra (Malaysia).
97. Shri Arvipd C. Mehta |
98. Shri P.V.R.N. Iyer J
99. Sbri V.K. Banree ICI Explosives Intcrnatiopal Pvt.
Limited, Singapore.
100. Shri R S. Vaid 3 ICI Explosives Istezpational Pwt.
> Limited, Singapore.
101. Shri S.S. Baijel J
102. Shri Surender Lall Ailee Development Corp. Ltd.,
Seycheftes.
103. Shri L.m. Thapur ‘I
104. Shri S.8. Lal |l
105. Shri S C. Makker T P.T. Saraswait Bhakti Coated Paper,
Indonesia.
106, Skri R, Dajlur I|
107. Shri Kastar Chand Nanda
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108. Shri D.K. Prablada Rao ]
Indo-Malaysia Engineering Co.
109. Shri D.L. Mirchandani Kuala Lumpur.
110. Shri P. D, Guee 1
I
111. Shri C.S. Kirloskar 7 Hydro-Dyne Limited, Mauritius.
112, Shri C.T. Shevde J
1 (i) Tata Ltd., Londop, UK
l} (i) Tata Inc. New York, USA
113. Shri N.A. Palkbivala !
J (iii) Tata International AG, Switzerland
Italab Japan Ltd., Tokyo.
114. Shri F. Rebello Italab Japan Ltd., Tokyo.
1980
1. Shri G. Momen Kerro Hope and Sons Ltd., London.
2. Shri S. P. Sinha CSS of Oakville Ltd., Canada
3. Shri T.S. Venkatesan (i) Bonaventure Textiles (Lanka) Ltd.,
Sri Lanka.
(i) Ashok Garment Industries Ltd.. Sri
Lanka.
4, Shbri A.K. Parikh Shell Company of India Ltd.,
London®
5. Shri Gian Chand Jain b
|
6. Shri G.S. Agrawal be Asia Limited, Sri Lanka,
I
7. Shri Ashok V. Blrla J
8. Shri P.R. Chellaram (1) Silver Oak Ltd., Hong Kong.
(i) Sanjeet Ltd., Hong Kong.
9. Shri D.P. Mandeclia Thai  Rayon Company Lid,
Hobngkong.
10. Shri G.A.R. Shaikb Saudi Ensas Company Ltd., Jeddah,
Saudi Arabia.
11. Shri G. Khandwala Seamco Forbes Ltd., Hong Kong.
12. Shri Moiz Shaikadam Vasi ']I
, Shri Mohsin Shaikadam Vasi |
13 > A.K.H, Vasi and Co. Ltd., Bangkok,
14. Shri Zager Moiz Vasi 'l
15. Shei Juzer Mohsin Vasi 4
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16.
17.
18.
19.

20.
21.

22.
23.

24.

25,

26.
27.

28.

”.

30.
31.

32,

3.

34,

3s.

36.

37.

Shri Moiz Shaikadam Vasi

Shri Mohsin Shaikadam Vasi

Shri Zager Moiz Vasi
Shri Juzer Mohsin Vasi

Shri Shaikadam Moiz Vasi
Shri K.K. Birla

Shri J.C. Anand
Shri N.M. Desai

Shri U.V. Rao

Shri M.H. Pherwani
Shri D.J. Madan
Shri Akbar Hydari

Shri Keshub Mahindra

Field Marshal Sam H.E.J.
Manekshah, MC

Shri Ramesh S. Gaodhi
Shri G.L. Lath

Shri Krishan K. Aurora

Shri B.K, Prasad

Shri Vijaypati Singhania

Shri B.K. Kedia

Shri J.K. Malboutra

Shri BEric De Souza

—_v

D 2

— )

A.K.H. Vasi and Company (Yemen)
Ltd., (Yemen Arab Republic).

Highsea Steamship Pvt. Ltd.,
Singapore.

Larsen and Toubro (Singapore) Pvt.
Ltd., Singapore.

Seamcotex Limited, Hong Kong,

North Forneo Timber Berhad, Kuala
Lumpur (Malaysia).

Imperial Industriai  Chemicals
(Thailand) Compapy Ltd., Bangkok.

Smith Kline and French (India)
L., UK.

(i) J. K. (Egland) Ltd., London
(ii) Jaykayorg AG Zug, Switzerland

(iii) Roymond Woollen Mills (Kenya)
L., Kenya.

(iv) P.T. Jaykay Files, Indonesia.

Raymond Woollen Mills (Kenya)
Ltd., Kenya.

(i) Raymond (Mauritius) Ltd., Mauritius

(ii) Jayak Thailand Ltd., Bangkok.
(1) Jaykayorg AG Zug, Switzerland.

(i) Jaykay Thailand Ltd., Bangkok,
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Overseas Company

38.

39.
40.
41,
42.

43.

44,
45,
46.

47,

48.
49.

50.

51.

52.
53.

54.

55.
6.
57,

S8.
59.

60.
61.

62.
63.

64.

65,
66,

67.

68.

69.
70,

Shri Prem Behari Vaid

Shri J. T. Dolwani
Sthri D.T. Dolwani
Shri V.T. Dolwani

Shri Vijaypati Singhania

Shri J.H. Doshi

Shri R.L. Bathwal
Shri Aditya V, Birla
Shri Basant Kumar Birla

Shri D.S, Deddy

Shri G.B. Bhat
Shri D.D. Chopra

Shri K. M. Chinnappa

Shri Ashok Kumar Bhatta-
charyya
Shri Asim Kumar Mukherjee

Shri L.K. Ghai

Shri P.L. Lamba

Shri B.L. Shah
Shri M. C, Bagrodia
Shri Aditya V. Birla

Shri L.M. Thapur
Shri S.S. Lal

Shri N.R. Gidwani
Shri R.S. Grover

Shri A.D. Parpia
Shri M H. Parpia

Shri M.D. Podder
Shri Vijapat Singhania
Shri Prem Behari Vaid
Sbri B. R. Vadera

Shri D. Ratha

Shri B.L. Shah
Shri Aditya V. Birla

W'-’

— e

@ii)

Brook and Taylor Ltd., New York.

Cooling Systems and Flexibles Puvt.
Ltd., Singapore,

Raymond (Mauritius) L.,
Mauritius.

Multibis  (Singapore) Pvt. Ltd.,
Singapore.

Pan-Century Edible Oils Sdn. Bhd.,
Malaysia,

Prabalaji  Enterprises  (Maldives)
Ltd , Maldives.

Tata Zambia Ltd., Lusaka, Zambia.

Warner Hudout (Lanka) Ltd.,
Sri Lanka.

Gaylord Restaurants (Midlands)
Ltd., Northampton, UK.

Gaylord Caterers Ltd., Northampton,
UK.

AMDC Incorporated New York,
USA.

(i) Gaylord Restaurants (Midland) Ltd.,

Northampton, UK.

(ii)) Gaylord Caterers Ltd., Northamp-

ton, UK.

Thai Carbon Black Co. Ltd.,
Bangkok, Thailand.

Jg. Containers (M) Sdn. Bhd.,
Malasiya.

Dharmsee Parpia (Overseas) Ltd.,
England.

Bharat Overseas Corp. New York.

Regency Tailoring (UK) Ltd., London.

Eastern Operations of Interstate
Equipments Corpn., USA.

Joint Venture Marketing Co., UK.

P.T. Indobharat Rayon, Indonesia,
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71. Shri V. G. Jhaveri I Excel  Alugrapbics Sdn. Bhd.,
72. Shri P.N. Desai be Kuala Lumpur (Malaysia).
73. Shri H.P. Desai J
74. Shri G.S. Agrawal Avit Overseas Corp., USA.
75. Shri A.V. Birla P.T. Elepant Textile Industry
Indonesia.
76. Shri Bharat B. Khimji Usaha Mabhir Engincering Sdn. Bhd.
Kualalumpur, Malaysia.
77. Shri Jagjeet Singh Ceylon Match Company Ltd.,
Sri Lanka.
78. Shri Kamaljit Singh Alby Kiorat AB, Sweden.
79. Shri Vinod K. Khanna S and R International (Mauritius)
Ltd., Mauritius.
80. Shri K.K. Aurora I Eskaylab Bangladesh Ltd., Dacca,
81. Shri B.K. Prsad J Bangladesh,
82. Shri P.K. Mohta 1 Thai Rayon Company Ltd., Bangkok
83. Shri Aditya V. Birla J (Thailand).
84. Shri A, C. Muthia Enamelled Wire and Cable (Singa-
pore) Pvt,, Ltd., Singapore.
85. Shri Soban R. Modi Brassey Holdings Ltd., Hoog Kong.
86. Shri A.V. Birla (1) 1odo Thai Synthetics Company Ltd.,
Bangkok, Thailand.
(ii) Century Textile Co. Ltd., Bangkok,
(Thailand).
87. Shri Jayant Shivlal Dalal
88. Shri Jagmohandas Bhagwan-
das Boda
89. Shri Dhirajlal Bhagwandas J. B. Boda and Co. (Far East) Ltd.,
Boda Hongkong.
90. Shri Bharat Kumar Jagmoha-
das Bod
9]. Shri Chandrakant Vallabhdas
Sheth
92, Shri Jagmohandas Bhagwandas
Boda
93. Shri Dhirajlal Bhagwandas Muir Beddel Boda and Co. Ltd.,
Boda London.
94. Shri Bharatkumar Jagmohan-
das Boda
95, Shri Jayant A. Gandhi Jerind Overseas Incorporated,
96. Shri Ramesh C. Bansal Kauwait.
97, Shri G. D, Mathur Delton Property Co. Ltd., UK.
98. Shri B. Nehru (i) Townap Textiles Zambija Ltd.,
Zambia.
(ii) Tata Overseas Development Co.
Lid., Hong Kong.
99. Shri S. Moolgaokar Tata Overseas Development Co.
Ltd., Hong Kong,
100. Shri N, A, Palkhivala
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101. Shri M.H. Dalmia Global Dalton Trading Co. Ltd., UK.
102. Shri A.H. Dalmia Dalton Property Company Co,
Ltd , UK.
103. Shri Rajesh Jaykrishna
Thai Ambica Chemicals Lrd., Thai-
104. Shri C. R. Shah land
105, Shri K,R. Natu Channel Offshore Services Ltd., UK.
106. Shri K.R. Nathu
107. Shri Jagdish Chandra-
shekar Agashe Demeth Contractors Ltd., UK.
108. Shri Bansidhar Sundarlal
Mehta
109. Shri G.P. Birla (i) Nigeria Engineering Work Ltd.,
Nigeria
(ij) Panafrican Paper Mills (E.A.) Ltd.,
Nairobi
(iif) Gleno Asbestos Ltd., UK
(iv) Nigerian Paper Mill Ltd., Nigeria.
(v) Pan-african Consultancy Services
Nigcria.
(vi) Gleno Industries Ltd., U.K.
110. Shri H.K. Shah (i) C. Raman Inc,, New York, USA
(ii) Elbee International Inc., USA
(iii) Elbee International (Jersey) Inc.,
Pannama.
111. Shri Vikram Tannan Capsulation Singapore Pvt.,, ILid.,
Singapore.
112, Shri M.K, Kumar Shaw Wallace and Hedges Lud.,
Colombo.
113. Sbri Lalit Bhasin Hind Hotels International Pvt. Ltd.,
Singapore.
114. Shri Raj Kumar Jain P and J Prabhu Textiles Co. Ltd.,
115. Sbri Ramesh Chand Jain Bangkok, Thailand.
116. Shri J.E. Talaulicur
117. Shri S. Y. Jakatdar Tatab Industries  Sda. Bhd.
118. Shri A. N. Maira Malaysia.
119. Shri Arjan Bulchandani
120. Shri Bhagwan Bulchandani National Aluminium Campany,
121. Shri R.S. Hingorani Dubai
122. Smt. Sarla Devi Birla Thai Rayon Company Ltd., Bangkok,
123. Shri M.C. Bagrodia Thailand.
124. Shri R.V. Karkare Indian Hume Pipe  Co. (Colombo)
Ltd.
125. Shri Ravi Gbai Malvernigma Ltd , London.
126. Shri G.S. Agrawal Michael and Ginon Co. Ltd,
’ Hong Kong.
127. Shri G L. Lath P.T. Bitratex Industrial Corporation,
' Jakarta, (Indonesia).
128, Shri M. S. Malaney Vulc>n Iateroational Inc, Nogth

129.

Shei Shamdas Udharam

Carolina, USA,



35 Oral Answers

APRIL 22, 1987 Oral Answers 36

Sl
No.

Name

Overseas Company

130.

131.

132,
133.
134.
135.

136.

137.
138.

139.

140.
141‘

142,

143.
144,

145.
146.
147,
148.
149.
150.

151.
152,

153.
154.

155.

Shri Badri Prasad Poddar
Shri Gokul Binani

S.N. Desai

Shri N.R. Ruia
Shri D.S. Seth
Shri S.L. Kirloskar

Shri C.S. Kirloskar

Shri P.D. Gune
Shri C.S. Kirloskar

Shri P.D, Gune

Shri Sanjay C. Kirloskar
Shri Ravi L. Kirloskar

Shri C.S. Kirloskar

Shri S.L. Kirloskar
Shri Vijay R. Kirloskar

Shri Ravi L. Kirloskar
Shri C.S. Kirloskar
Shri A.B, Pant

Shri P.D. Gune

Shri K.M. Namjoshi
Shri Sanjay C. Kirloskar

Shri Vijay R. Kirloskar
Shri N.A. Palkhivala

Shri N.B. Daruwala
Shri Shanker Menon

Shri Moiz Fakhruddin
Pancba

Calcutta Transways Compay Ltd.,
London. (U.K.)

Metal Distributors (U.K.) Ltd,,
London.

Trade Wings Corporation, USA.
Rukhrai (Overseas) Ltd., U.K.
Tritea Inc., N.J. USA,

(i) SPP International, U.K.

(ii) SPP Incorporated in USA.

Scithal Limited, U.K.

Kirloskar (Malaysia) Seandirion,
Berhad, Malaysia.

Kirloskar (Malaysia) Sdn.,, Kuala
Lumpur, Malaysia.

Kirloskar Kenya Ltd., Kenya

(i) Tata Limited, London.
(ii) Tata Incorporated, U.S.A,
(iii) Tata International AG, Switzerland.

Taj Lanka Hotels Limited, Sri
Lanks.
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156. Shri J.R. Gagrat
157. Shri A.J, Katgara
158. Shri S.F. Engineer
TCI Hotels (Lanka) Limited, Sri
159. Shri P.R. Mody Lanka.
160. Shri K.M. Mistry
161, Shri R.B.J. Patel
162. Shri K.R. Chhabria
1981
1. Shri P.C. Agarwal Nigeria Engineering Works Ltd..
Nigeria.
2. Smt. Sunanda Birla Imperial Industrial Chemicals (Thai-
land) Co. Ltd., Thailand.
3. Shri Ashok V. Birla (i) Avit Overseas Corporation, USA.
(ii) P.T. Horizon Syntex, Indonesia.
(iif) Bvertex Indstries Inc., Philippines.
4. Shri M.H. Dalmia Granite International Ltd., Dublin.
5. Shri G.R. Hada
6. Shri Apil Hada
Siam Indo Tools Ltd., Bangkok,
7. Shri M.L. Khemka Thailand.
. Shri A.B. Shastri
9, Shri Vasaat J. Sheth Crawford Energy Inc., U.S.A.
10. Shri Rajan Nanda Towli Parts Co. Ltd., Tehran
(Iran).
15. Shri P.S. Mistry Tata Overseas Development Co. Ld.,
Hong Kong.
12. Shri Yogindra N. Mafatlal
13. Shri Jayant G. Patel
14. Shri BK Patel Matangi Dyestuff Industries Ltd.,
Thailand.
15. Shri Atulya Y. Mafatlal
16. Shri R. B. Desai
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17. Dr. Charat Ram
18. Shri Y.D. Gundevia
19. Shri B, Sahai

20. Shri N.P.S. Sinb
21. Shri L.M. Thapar

22. ShriS.S. Lal

23. Shri R.S. Grover

24. Shri M.K. Raina

25, Sbri G.S. Grewal

26. Shri R.S. Grover

27. Shri S.C. Makkar

28. Shri Surendra Lall

29. Shri Ashok Krishandas

30. Smt. Hemanta A. Krishandas

31. Shri Vivek Shab
32. Shri R.S. Goel

33. Shri M. Singh

34, shri R.N. Jalan
35. Shri K.H. Gangwal
36. Shri C.K. Birla

37. Shbri R, Khemka
38, Shri L .M. Thapar

39, Sbri H.G. Advani

40. Shri Dinesh S. Patel

41, Shri Janak R, Shab
42, Shbri B.K, Birla

Usha Industries Ltd., Sri Lanka,

P.T. Saraswati Bhakti Coated Paper,
Indonesia.

M/s. Flexican Malaysia Sdo. Bhd.,
Malaysia.

Nigerian Asbestos Industries Litd.,
Nigeria.

Phoenix Pulp and Paper Co. Ltd., ™%

Thailand.

K. Chellaram and Sons (London)
Ltd.. London-

Mwanza Phbarmaceutical Supplies
Tanzania,

Biria A.G. Switzerland.
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43, Shri Ashok V. Birla
P.T. South Pacific Viscos, Indonesia.
44. Shri G.C. Agarwal
45. Sbri S.N. Baheti Avit Asia Ltd., Hong Kong.
46, Shri Braj Binani Metal Distribators (UK.) Ltd,,
London.
47. Shri G.T. Dembla
48. Shri U.K. Bsjaj Precision Bevco Inc., U.S.A.
49. Shri 1.D. Thakkar
50. Shri Shailesh Gordhandas Media International Ltd., London,
Kapadia
51. Shri S.R. Nanavati Rana Incorporated Inc., U.S.A.
52. Shri Saleem Igbal Sherwani Slopp Shirts (U.K.) Ltd.,
London.
53. Shri Asher Nisar Shervani Facitorest Ltd., England,
54, Shri R.N. Tata (i) Elxsi Internatiopal, California
(i) Tata-Elxsi (Pte) Ltd., Singapore,
(i) Flantek International (Pte) Ltd.
Singapore.
§5. Shri D.N, Desai International Engineering and
Texitile Services Pvt. Ldd.,
Singapore.
56. Shri P.S. Mistry (i) Tata Elxsi (P) Ltd., Singapore.
(i) Eixsi International  Sunnywale,
California.
57. Shri V.J.H. Crasto P.T. Merck, Indonesia.
58. Shri N.K. Wagle North Borneo Timbers, Berbad,
Malaysia.
59. Shri T.N. Subba Rao
Gammon Midest Ltd.. Sharjah.
60. Shri Dharam Vira
61. Shri S.N. Bhalotia A and S Henry and Company
(Dondee) Ltd., U.K.
62. Shri C.C. Maniar
P.T. The Standard Mills Industries,
63. Shri Resesh N, Mafatlal Indonesia.
64. Shri Y.T. Maneklal
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65. Shri Jagmohandas B. Boda

66, Shri Dhirajlal B. Boda
J.B. Boda and Associates (Singapore)

67. Sbri Bharat Kumar J. Boda Private Limited, Singapore.

68. Shri Chandrakant V. Sheth

69. Shri A.N. Rura Rukbrai Overseas Ltd., U.K.

70. Shri J.E. Talaulicar Tata Precision Industries Pvt. Ltd.,
Singapore.

71. Shri S.Y. Jakatdar

72. Shri S.K. Poddar Allied Resins (Singapore) Pvt., Ltd.,
Singapore.

73. Shbri B.K. Poddar

74 Shri N.C. Srinivasan Barpagore Jute Factory Company

' Ltd., London (U.K.)

75. Shri S. Raha l

76. Snori J. Sengupta Chloride International Ltd., UK.

77. Shbri Anand Kumar Jain

78. Shri Promod Kumar Jain

79. Shri Viood Kumar Jain Exportos (Mauritius) Private Ltd.,
Mauritious.

80. Shri Arun Kumar Jain

81. Shri Deepak Kumar Jain

82, Shri N.S.L. Narasimhan Glaxo Ceylon Limited, Colombo.

83. Shri G.D. Thirani
Nepal Metal Company Ltd., Nepal.

84. Shri L.R. Samtani

85. Shri Manilal Talackchand Sheth (i) Kaytoo Textile Ltd., London.

(ii) Intextifil Ltd., London.
(iii) Arunodaya Textiles Ltd., London,

86. Shri P. Maruthai Pillai Geeta Oil Industries Sdn, Bhd.
Malaysia.

87. Shri C.K. Bitla Birla  Associates Pvt. L,
Singapore.

88. Shri H.P, Singhi

89. Shri Ramesh Chand Jain

90. Shri P.J. Sheth Transworld Associates Compaoy
Ltd., Bangkdk (Thailend).

91. Shri Subhash Chand Jain
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92. Shri B.K. Goswani 20th Century Beverage Pvt. Ltd.,
Singapore.

93, Shri P.K. Das Gupta
94. Shri B.L. Shah

95. Shri M.C. Bagrodia Thai Poly Phosphate and Chemicals
Company Ltd., Bangkok (Thailand).

96. Shri Aditya V. Birla

97. Shri C.S. Poonawalla Dubai Blood Stock Company Ltd.,
Dublin.
98. Shri Z.S. Poonawalla

99, Shri S. Moolgaokar Tata Zambia Ltd., Zambia.
100. Sbri N.K. Advani

101. Shri K.A, Vichare Al-Wafe Engineers Ltd., Sharjah,
U.AF.
102. Shri Arjun Bulchandani

103. Shri S.3. Baijal 1C1 Explosives Ibnternational Pvt,
Ltd., Singapore.

104. Dr. S. Verma

105. Shri S, Murugasu Base Link (Singapore) Pvt. Ltd.,
Singapore.

106. Shri T.S Venkatesan Shaw Wallace and Hedges Ltd,,
Sri Lanka,

107. Shri T. Ranganathan (i) Forbes Merchants Singapore Pvt,

Ltd., Singapore,

(ii) Forbes Merchants AG, Zug,
Switzerland.

108. Shri D.J. Madan (i) P.T. Gokak, Indonesia.
(ii) Forbes Merchants AG, Zug, Switzer-
land.
109. Shri N.A. Palkhivala Tata Zambia Ltd., Zambia.
110. Shri Basant Kumar Jhawar 1. Usha Siam Steel Industries Ltd.,
Thailand.
2. Unis Usha Steel Ropes Factory,
Yugoslavia,
111. Shri Brij Kishore Jhawar Usha Siam Steel Industries, Thai-
land.

112. Shri Prakash Daryani ‘
Usha Siam Steel Industries, Thailand.
113. Shri O.P. Kapila
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114, Shri B P. Tekriwal 1. Usba Siam Steel Industries Ltd.,
Thailand.
115. Shri Rana Pratap 2, Unis Usha Steel Ropes Factory,
Yugoslavia.
116. Shri Basant Kumar Martin Black Limited, Scotland,
UK.
117. Shri H.L. Somani Usha Siam Steel Industries Ltd.,
Bangkok.
1982
1. Shri M.G. Jani (i) Cameroon RElectric Cables S.A.
Camercon.
(ii) Ecta Motors Ltd., London.
(iii) The Mehta Development Co. Ltd.,
London.
2. Shri H.D. Wabi (i) Assam Investments Ltd., U.K.
(ii)) Duncan Macneill and Company
L., UK.
3. Shri P.M. Visszoji Export Services (Singapore) Pvt,
Ltd., Singapore.
4. Shri R.M, Goculdas
5. Shri D.M. Kbatau
6. Shri M.D. Goculdas Kisumu Cotton Mills Ltd., Kisumu
Kenya (East Africa)
7. Shri K.D. Khatau
8. Shbri D.D. Khatau
9, Shri A.N. Haksar
10. Shri J.N. Sapru
Alfitcorp International  Private
11. Shri R.K. Lakshman Limited, Dubai, U.A.E.
12. Shri S.B. Aibara
13. Shri K. Rajagopalachari Asian Paints, (Tonga) Limited Nudu
alofa, Tonga.
14. Shri Kailash C. Gupta Sumangslam Impex Pte. Ltd.,
Singapore.
15, Shri Satyadeva P. Sinhg ¢SS of Oakville Limited, Canada,
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16.
17.

18.

19.
20.

21.
22.
23.
24.
25.

26.
27,

28.

30.
1.

32.

33.

34,
35.
36.
37.
38,
39.

41,

Shri N.M. Desai
Shri U.V. Ruo

Shri M.H. Pherwani
Shri D. V. Taneja
Shri Rameshwar Rao

Shri E. Raghavan
Shri Rahul Bajaj

Shri D.S. Mehta
Shri T.S. Venkatesan

Shri J. Bhargava

Shri G.P. Oomman

Shri R.H. Dalmia

Shri Patonji S. Mistry

Shri Phiroze N. Mistry

Shri 8. Charanjit Singh
Shri S. Daljit gingh

S. Charanjit Singh
Shri Gobind Hingorani

Shri P.N. Amersey
Shri N.A. Desai

Shri K.K, Aurora

Shri B.K. Prasad

Shri K.K. Aurora

Shri A.H. Tobaccowala
Shri Nani Jamshedji
Jeciesbhoy

Shri Sunder Kansing
Ramehandani

1.

Larsen and Toubro (Saigapore) Pvt,
Ltd., Singapore.

Owena Bank (Nageria) Ltd., Nigeria,

Sangam Books Limited, U.K.

Bajaj America Inc., U.S.A.

Shaw Wallace Overseas Ltd., UK,

Global Dalton Trading Co. Ltd.,
U.K.

. Dundrum Granite International Ltd.,

Dublin (Repubtics cf IRELAND).

Asma Construetion Cempsany, Doba,
Qatar.

Campa Internatiopal Limited, Hong
Kong.

Hilltop Bottling Company Limited,
Jos, Nigeria,

Jet Impoet and Export Private Limi-
ted, Singapore,

A.J. Milton (Lanka) Ltd.,

Colombo, Sri Lanka.

M/s Smith Khine and Franch (India)
Ltd., Welwyn Garden City, UK.
Eskaylab Limited, London, U.K.
Ensas (Pte) Limited, Singapore,

Lalbuksh Irrigation and Well
Prilling Company (LLC), Muscat,
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42.
43,

44.
45.

46.
47.
48.
49.
50.
.
52.

53l
“.
53.

s6.
57.
8.

59.

61,
62.
63.

Shri A.H, Tobaccowala
Shri N.J. Jeejeebhoy

Shri G.A.R. Shaikh J
Shri G.A.R. Sheikh

Shri Jamshyed N. Godrej

Shri Kaikhushru N. Naoroji
Shri Harish 1. Bhuva N

Shri Kumud N. Bhuva
Shri Prafull 1. Bhuve

Shri Chandrakant 1. Bhuva )
Shri D.S. Reddy

Sbri Ashish P. Kamani

Shri Bhupen C. Dalal
Shri RN Tata

Shri Adi J. Katgara 9
Shri Nariman J. Katgara
Shri Arvind N. Parikh

9
Shri Bbagwan J. Kotak f
Shri Naresh J. Kotak
Dr. Jagdish N, Parikh J

Shri R.J. Shahaney
Shri N.N. Atal

2.

4.

Walkers Piling Limited, Colmbo,
Srilanka.

Lalbuksh Irrigation and Well Drill-
ing Company (LLC), Muscat.

Godrej (Singapore) Pyt. Ltd.,
Singapore.

Darshan Overseas Pvt, Ltd,,
Singapore.

Prabalaji Enterprises (Maldives) Ltd.,
Maldives.

Binladen KMA Industrial Co.
Ltd., Jeddab, Saudi Arabia,

Tata International A.G, Switzerland,
Tata Limited London.

Travindia Inc. Los Angles, California. «

M/s Leyland Group Ltd., UK.

Mecleo Russel PLC Incorporated in
UIK.

Assam Trading (Holdings) Ltd., U.K.

Assam Railways and Trading Co.
Ltd. UK.

Eastern Highlands Tea Easates (Pvt)
Zimbabwe.
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SL Name Overseas Company
No.
8. Warran Plantation Pvt., Ltd, New
Guines.
64. Shri J.LA. Taktawala Vallabh Glass Singapore Pvt,
63. Shri C.A. Taktawala Ltd., Singapore.
66. Shri A.S. Wardekar
67. Shri P.D. Rajo
r Arabian Brectors Riyadh, Saudi
68. Shri M.R, Juglekar Arabis.
69, Shri G.D. Wardekar j
70. Shri Prem Nath Nanda Nita Cycle Limited Colmbo,
71. Shri R.K. Sethi Sri Lanka
72. Shri K.K, Birla India Malaysia Textiles Berbad,
Malaysia.
"73. Shri Shailendra Mittal Hind Hotels International Ltd.,
Singapore.
74, Shri Ranjan Sanghi Auto Ancillary Manufacturers Sdo.
Bhd. Kuals Lumpur, Malaysia.
95. Shri S.K. Khadhari 1. Cox and Kings Ltd., London, U.K.
2. Cox and Kings Travel Ltd., London
U.K.
96, Shri Kolady Gopal Balaram "
77. Shri Shankar Ramkrishnan
Bastikar Multiexim Limited, Jersey Island,
UOK.
78. Shri Ramunni Kunhishankas J
Menon
79. Sbri N.K. Goenka M/s Bast Africa Heavy Chemicals
80. Shri R.A. Goenka Ltd., Kenya.
81. Shri D.N. Sarkar Gestotner Bangladesh Ltd., Dacca,
82. Shri S.R. Nanavati 1. Microft Inc. Incorpora -
fornia, USA. rporated in Cali
2. Tapmon Inc., USA.
83. Shri Harl Shankar Singbania
Hoog Kong.

Shrl Gaur Hari Singhasia
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Sl. Name Overseas Company
No.
86. Shri G.L, Lath Comtrade (Asia) Pv¢. Ltd.,
Siogapore.
87. Shri Devarajulu Jayavarthan- Ensas Pvt, Ltd., Singapore.
avely
88. Shri C.U. Shah Marican and Sons (Malaysia) Sdn.
Bhd., Singapore.
89. Shri Natresh Goyal I
Bountiful S.A. Brussels, Belgium.
90. Shri Surinder Goyal J :
91. Shri Prabbhash Chand Jain PSJ Prabhu Textiles Co. Ltd,.
Bankok Thalland,
92, Shri Chandrakant Valabhadas Sheth
93. Shri Jagmobandas Bhagwandas
Boda
J.B. Boda aad Co. (Singapore) Pwt.,
94. Shri D.B. Boda Ltd., Singapore.
93. Shri BJ. Boda
96. Shri Bonpie Screwvald Global Cutlook, Ottawa, Canada.
97. Shri S. Moolgaokar Tata Overseas Development Co.
(UK) Ltd., London.
98, Shri J.E. Talaulicar 3
Tata Bixi (P) Ltd., Singapore.
99. Shri G.B. Bhatt
100. Siwxi M.M. Thapar Champaka Nagri Lakshmi ¥extiles
101, Shri VK, Sanwalka Sda. Bbd. (CNLT) Malaysia.
102, Shri D.S. Seth (i) Tritea Inc. N.J. US.A.
(ii) Anglia Oils Limited, Londoa, UK,
103. Shri N, Sankar ']
104. Shri N, Koter > Durametallic Asia Private Ltd.,
| Singapore.
108. Siwi R, Remechandran J
1U6. Shri B.C. Dalal
CIFCO (UK) Limi
107. Shri K.R. Sampath (UK) Limited, London, U.K.
108. Shri Pallenji S. Mistry Tata Overseas Development Company
Limited, Lendon, UK.

Ltd., Tapzania,
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Sl. Name Overseas Company
No.
(§) N.V. The lodo Javs Rubber Plant-
ing and Trading Company, Jakarta,
Indonesia.
(iii) The North Borpeo Timber Berimd,
Malaysia,
(iv) Leila Lands Sdn. Bhd., Malaysia.
110. Shri B.K. Kedia (i) Jaykayorg AG Zug, Switzerland,
(ii) The Raymond Woellen Mills Ltd.,
Kenya.
(iii) P.T. Jaykay Files, Indonesia.
111. Shri Prem Behari Vaid {i) Brook and Taylor Ltd., USA,
(ii) J.K. Eogland Ltd.
112. Shri R.P, Chowdbary P.T. Jaykay Files Indonesia.
113. Shri Ajaypat Singhania
P.T. Jaykay Files, Indonesia.
114, Shri K.V, Iyer
115. Shri HK. Kedia M|s Raymond Woollen Mills Ltd.,
Kenya.
116. Shri Kamaljit Siogh Ceylon Mateh Co. LAd., Sri Lankae.
$117. Sari B.C. Dalal Mercantile Pimaocial Btokers Litd.,
Lanka.
118. Shri K.R. Sampath Mercantile Stock Brokers Ltd., Sri
Lanka.
1983
1. Shri Har Nath Kapoor Technical and Systems Consultants
Limited, Jersey.
2. Dr. R,B. Baheti
3. Shri K.N. Garg
Steel Tubes of Singapore Pvt. Ltd.,
4. Shri N.R. Shroof Singapore.
$.  Sbri Guadorao
Geversil Ryo
6. Shri Rajen A. Kilachand Dodsal GmbH, West Germany.
7. Shri T.S. Kannet
Lanka Ashok Leyland Ltd., Sri
au mxc w mh.
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No.
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Name

Overseas Company

9.

10.
11,

12.
13.

14.
15.

16’

11'
18.

19.
20,

21,

26.
27.
28,
29.

31

32.
33,

Shri Raunag Singh

Shri V.K. Hajela
Shri A.P. Bhalla

Shri M.S. Khaona

Shri S.K. Sinha

Shri Vikram Tannan
Shri J.M. Mody

Shri D.B. Mody

Shri S.B. Mody
Shri K.S. Ramamurthy

Smt. Malathi Ramamurthy

Shri J.R. Gagrat

Shri Raunaq Singh
Shri V.K. Hajela
Shri V,A. Kurian

Shri Sitaram Singbanis

Shri Sobanlal Singhania

Dr. Gaur Hari Singhania
Shri Gopal Krishna Singhania
Shri A.K. Singhania

Shri B.K. Shriya

Shri F.C. Rastogi
Shri C.R. Ramakrishoan

Shri H.J. Amin
Shri R K. Sachdeva

Shri H.S. Sonawala

P.T. Nusantara Supra Chemical
Industry Jakerta, Indonesla.

Balmar Lawrie (UAE) Ltd., Dubal.

Maedicap Ltd., Bangkok Thailand.

Unik-Vacity Nigeria Ltd., Nigeria.

General Packaging Industries Pvt.
Ltd., Botswana.

Design  Analysis and Software
Engineering Inc,, U.S.A.

Powerobm Pte. Ltd., Singapore.

Mooarach Trading Co. (Nepal) Ltd.,
Japan.

Africa Synthetic Fibres Limited,
Neirobi. Kenya.

Engineering Construction and Servie
ces International, Bahrain.

Data Management Services (Bahrain)
Ltd., Bahrain,

Hindutron loter Iwo. USA.
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No.

Name

Overseas Company

35.

36.
kY

3s.

39.

40.

41.
42,

43,

44,

4S.

46.
47.
48.

49.
50.

s1.

52.
53.
54.
55.
56,

Shri G.S. Agarwal

Shri D.D, Sathe
Shri Syamal Gupta

Shri S.K, Basak
Shrl Amarjit Singh
Shri S. Subbarwal

Shri P.S. Chawla
Shri Sanjoy Sen

Shri Indrani Biswas

Shri Mannu Patel
Shri F.A. Mehta

Shri Charanjit Singh
sShri M. K. Jhawar
Shri Mahesh Khemka

Shri Om Prakash Jalan
Shri S.K. Ghosh

Shri B.G, Birla

Shri T. Vijayaraghavan
Shri N.A. Palkbivala
Shri F.C. Kbholi

Shri Yash P. Sehni
Shri N.B. Daruwala

0
(ii)

o

(i)

Imperial Industrial Chemicals
(Thailand) Co. Ltd., Thailand.

Avit (Euripe) Ltd., London.
Tats Zambia Ltd., Zambia.

Mukumbi Agricoltural and Techni-
cal Services Co. Ltd., Zambia,

Jonson and Nicholson (Nepal) Pvt.,
Ltd. Nepal.

General Rubber Products (P) Limited,
Colombo.

P.T. Gokak, Indonesia.
G.). Soft Drinks Ltd., U.K.
Debenholt Ltd., U.K.

Amiantit Rubber Industries Ltd.,
Saudi Arabia,

Bharat Overseas Corpn,, New York,
U.S.A.

Uganda Bags and Hessian Mills Ltd.,
Toccoro, Uganda.

Industrial Enterprisss (U.K.) Limit-
ed., UK.

Kupak Sdn. Bhd., Malaysia.

United Computers and Management
Consultant Limited, Dubai.

(i) Whiteline Limited London.
(ii) Jana Corporation, New York, USA.
(iii) Lex Ta} Corporation N.V. New

York.
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No.
1984
1. Shri Jayant V. Mandlik Technocrats Inc. Chicago, U.S.A.
2. Shri B.R. Sule
3. Shri B. De Souze
4. Shri P.N, Kacker Magubdra Hellas S,A. Greece
5. Shri K.K, Basrur
6. Shri Vijay Iyengar
7. Shri Ashim De Price Waterhouse Lanka (Private)
Limited, Sri Lanka.
8. Shri Pesi Kushru Choksey
9. Shri Dilip D. Khatau (i) Yuka International A.G.
Liechtenstein.
(ii) Aseantech A.G., Switzerland
(ili) Afrikosen Ltd., Channel Jsland.
(iv) Auto Ancillary Mfgrs. Sdn., Londes.
(v) Rukhrai (Overseas) Ltd., London.
(vi) Technoconsult Ltd., Channel Island.
(vii) Kisumu Cotton Mills Ltd., Kenya.
(viii) Rotary Screens of Asia Pvt, Ltd.,
Singapore.
10. Dr. R.A. Maker
Makers International Limited, U.K.
11. Mrs. N.R. Gupta
12. Shri A.N. Haksas Surya Tabacco Company (Pvt.) Ltd.,
Kathmandu, Nepal.
13. Shri S. Krishnamurthy (i) Tata Precision Industries Pvt. Ltd.,
Singapore,
(ii) Tata Engineering Service (Pyt.)
Limited, Singapose,
14, Shri S.P. Bhoopal Marangi Tea Company Limited, U.K.
15. Shri Nandkrishor Kagliwal Prepcell International England (U.K,)
16. Shri B.S. Narayan International Trade and Technology
Export Corpesatios, Alberta,
Canada.
17. Sbri Brij Mohkan Kbaitgs Williamson Tea Holdings Ltd.,

London (U.K.)
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Sl Name Overseas Company
No.
18. Shri P.R. Dasgupta (i) Edgerobe Limited London.
(ii) Pochbourne Limited London.
19. Shri Umesh Kumar Modi Metellgesellschaft  Services Inc.,
USA.
20. Shri S.H. Syed Yusuff Obydoo Limited London, (U.K.)
21. Shri R.H. Dalmia The Dalton Property Company
Limited, U.K,
22. Shri Mangal Singh (i) Bast African Sugar Industries Limited
Kenya.
(ii) South Nyanza Sugar Co. Limited.
(iii) Agro Chemical and Food Co Ltd.
Kenya.
23. Shrl V. Ramakrishnan Spencer International, U.S.A.
24. Shri Rajpal Singh Chowdhury Asian Recorded Ltd.,, Londonm,
(U.K))
25. Shri A.S. Poplai
26. Shri Jandhyala Narayan
27. Shri Jagdish Narain Sapru
28. Shri C.R. Jagannathan
Surya Tobacco Company Pvt. Ltd.,
29. Shri N.K. Ghoshal Nepal.
30. Shri Jagmohan Khanna
31. Shri Jagdish Narain Sapru
32. Shri Satish Kumar Mehta
33. Shri Samir Ghosh
34. Shri Shiv Kumar Ladha Advance Bearing Services Inc.,
US.A.
35. Shri R.N. Tata Tata Incorporated, New York, U.S.A.
36. Shri G.R.D. Tata (i) Tata Ltd., London.
(ii) Tata Inc. New York, USA.
(iii) Tata International AG, Zug,
Switzerland.
1985
1. Shri R,P. Aiyer Bombay Suburban Saudi Arabia

Shri K.V, Chaubal

Company Ltd,, Saudi Arabis,
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s1. Name
No.

Overseas Company

3. Shri K. Ravindra
4. Miss. C. Panjabi

5. Shri S.P. Cbitnish

6. Shri K. Padmanabha Rao
Shri T.T. Jagannathan

8. Shri T.T. Raghunathan
9, Shri J. Srinivasan
10. Shri M.C. Ramakrishna

11. Shri A.R, Krishna
12. Shtri Syed Meeran

13. Shri S. Birender
14. Shri Azim Hasham Premji

15. Shri Ashok Narasimhan
16, Shri S.K. Bhasin

17. Shri Ravi Davar

18. Shri S.S. Toshniwal

19. Shri R.B. Patel
20. Shri S.K. Birla

21. Shri A. Hafeezur Rahman

22. Shri Syamal Gupta

8

Shri A.B. Kerksr

24. Shri Aditya Kashyap
25. Shri J.E. Talsulicar
26. Shri D. Khaitan

27. Shri H.L. Kothari

28, Shri K, Rajagopalachari

Electronic Research Analysis Inc.,
USA.

Taj International Hotel Inc., New
York, USA,

Tatiana Lines Private Ltd. Singapore.

T.T. and D.D. Hosieries Ltd.,
Mauritius.

Shameerah  Realty Pvt, Ltd.,
Singapore.

Mehul Trading Ltd., U.K.
Eyton Inc., California, U.S.A.

Jetina Valley Tea Company Ltd., UK.
Accordia Limited London, UK.

UCIL—Georgia Pharmaceuticals
Ltd., Lagos, Nigeria.

Nalfico Premier Oils Sdn. Bhd.
Malaysia,

Al-Hadeed International Trading
Ltd., Singapore.

Tata Incorporated, New York, USA.

Tata Incorporated, New York, USA.
Majuli Tea Holdings Ltd., UK.

Textile Specialities (Nigeria) Ltd.,
Lagos, Nigeria.

Asian Paints (SI) Ltd.,, Solomon
Island, South Pacific.
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Statement-II

Names of Persons who had not taken Prior Permission but who Applied Subsequently and
were granted Government Approval for their Association/Continued Association as
Directors of Overseas Companies during the Period 1974.85,

Sl
No.

Name

Overseas Company

10.

11,
12.

13.
14.
15.
16.
17.

18.
19.

21.

Shri J.H. Dosbhi

Shri M.D. Poddar

Shri B.R. Vadera

Shri D, Ratha
shri Vinod K, Khanpa

Shri A.H. Dalmia

Shri N.R. Ruia
Shri J.E. Talaulicar

Shri S.Y. Jakatdar
Shri R.V. Karkare

Shri Sadiq Futehally
Shri Anil Hada

Shri M.L. Khemka
Sbri A.B. Shastri
Shri V.J.H. Crasto

Shri T.N. Subha Rao
Shri Dharm Vira

Shri A.N. Ruia
Shri Ranjan Sénghi

Skiri K.K. Birla

Shri S.K, Kandbari

Multibis (Singapore) Pet. Ltd,,
Singapore.

Bharat Overseas Corpn. U.S.A,

Eastern Operations of Interstate
Equipments Cor. USA.,

Joint Venture Marketing Co., U.K.

S and fR International (Mauritius)
Led.

Global Dalton ;Trading Co. Ltd,,
UK.

Rukbrai (Overseas) Ltd., U.K.

Tatab Industries Sdn. Bhd.
Malaysia,

Indian Hume Pipe Co. (Colombo)
Ltd‘

N. Futehally Ltd. Osaka, Japan.

Siam Indo Tools Ltd., Bangkok,
Thailand.

P.T. Merck, Indonesia.
Gammon Midest Ltd., Sharjah.

Rukhrai Overseas Ltd., U.K.

Auto Adtillary Manufacturérs Sdn,
Bhd., Kuala Lumpur, Malaysia.

India Mdisysia Textiles Berbad,
Malaysia.

® %ox‘m Kiogs Travel Ltd., London,
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Sl Name
No.

Overseas Company

22. Dr. R.B. Baheti
23. Shri K.N. Garg

24. Shri M.R. Shroff
25. Shbri T.S. Kannan

26. Shri Sita Ram Singhania
27. Shri Sohanlal Singharia

28. Shri A.K. Singhania

29. Dr. Gaur Hari Singhania

30. Shri B.K. Shriya

31. Shri F.C. Rustogi

(ii) Cox and Kings Limited, London
(UK)

Steel Tubes of Singapore Pvt. Ltd.,
Singapore.

Lanka Ashok Leyland Ltd., Sri
Lanka.

Africa Synthetic Fibres Limited

Kenya.

SHRI S. JAIPAL REDDY : Sir. I must
admit, the reply is voluminous but by no
means luminous.

MR. SPEAKER : You hove become
poetic today.

SHRI S.JAIPAL REDDY : In part
(a), 1 had asked for names of the Indians
who were appointed as Directars of overseas
companies between 1974 and 1985, In their
answer in (c), they have given the list of
pames of the Indians who were appointed as
Directors of overseas companics but who
subsequently got approval of the RBI. Now,
the list of such people who were appointed
as Directors of overseas companies bat who
did oot subsequently obtain the approval of
the RBI has not been enclosed. This is
pumber one.

Number two : under the provisions of
the FERA, nobody can be appointed as
Director of overseas company without the
prior permission of the RBI. Io that case,
under what conditions hundreds of illustrious
Indians who according to you are the tallest
men in the country had been appointed
carlier as Directors of overseas .companics

and succeeded in obtaining the approval of
the RBI ?

SHRI BRAHMA DUTT: Regarding
the first part of the question that the cases
have not been given which were rejected or
were not approved, I may inform that there
are three or four cases like that : one is of
Mr. B.K. Birla, another is of Mr. Lalit
Thapar and two cases belong to, perhaps,
Kirloskars. Permission of the Central
Government is necessary and not of the RBI
under section 27 of the FERA., There isa
dispute about this Directorship. We bave
been maintaining that Directorship is a type
of association while the Directors who were
appointed previously or now maintain that
Directorship is not an association, and this
case has not yet been decided by any court
of law.

So, we take a very liberal view.
Unpless a man is found to bave violated
certain sections of FERA or other regula-
tions, we gencrally give permission.

SHRI S, JAIPAL REDDY : Well, our
socialist Government is very liberal about
such matters. Now,I come to & more
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substantive point. He agreed that appoint-
ment of Indians as Directors of overseas
companies is an offence under FERA
without the prior approval of the RBI.
But he contended that the Government has
been taking a liberal view because of some
controversy. Unless the controversy is
settled by the court, the Government should
stick to its own position, The position of
the Government, as of now, is that no
Indian can be appointed as Director of
overseas company without the prior
approval of the RBI or the Government,
as the case may be. The question is : Why
did the Government not maintain its
position ? Why did the Government not
stick to its guns ? It would bhave been another
matter if the provision had been successfully
challenged in a court of law,

Sir, in regard to another question, he
mentioned the names of only four Indians.
Who, according to him, were appointed as
Directors of overseas companies without
the prior permission of RBI and who
subsequently did not succeed in obtaining
the approval of the Government of India
But, Sir, he failed to mention one name.
That pame doesn’t figure in the list—the
pame of Shri Madhavrao Scindia. He was
Director of M/s. F.H. Schule company of
West Germany and M/s. Radley Cotton
Mills, Canada. He did not obtain the
approval of RBI, obviously because his
name does not figure in the list.

SHRI BRAHMA DUTT : Sir, 1
would like to clear the position of Shri
Madhavrao Scindia which the Hon. Member
bas mentioned. We enquired from RBI
and also from our Eoforcement Directorate.,
We have also informed or going to inform
the Lok Sabha  Secretariat that Shri
Scindia bad informed the Goveroment in
June 1975 of his directorship in three
companies which were existing prior to
FERA. The first was M/s. F.H. Schule,
GMBH, West Germany. second was M/s,
Radley Cotton Mills, Canada and the third
was M/s. Fort Investments Limited, Sri
Lanka. In 1975, be sought the permission
for continuing to hold these directorship.
Shri Scindia later on informed the RBI
that he has ceased to be a Director of F.H.
Schule, GMBH, West Germany in 1979 and
be resigned from the directorship of other
companies in December 1984 on becoming
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a Minister. We enquired from RBI and
they have verified this position. Therefore, no
violation of anything has been seen because
they were existing prior to enforcement of
FERA and also as a part of inheritance.

(Interruptions)

SHRI S. JAIPAL REDDY : The answer
is incorrect...(Interruptions)

MR. SPEAKER : Oaly two supplemens
taries, not the third one.

SHRI S. JAIPAL REDDY : Please

hear me. FERA came into force in
1953...
PROF. MADHU DANDAVATE 3

FERA came into force in which year; let
him tell us,

SHRI S. JAIPAL REDDY : FERA
came into force in 1953. It was amended
in 1973. H= became Director in 1975.
How does he maintain that he became
Director before FERA came into foree ?

(Interruptions)

SHRI S. JAIPAL REDDY :
Minister is misleadiog the House,

The

MR. SPEAKER : Now sit down, let
him answer.

SHRI BRAHMA DUTT : The Foreign
Exchange Regulation Act is of 1973, how can
it come into force in 1953 ?

(Interruptions)

SHRI S. JAIPAL REDDY : Mr. Murli
Deora will be able to tell us Sir; he is an
expert in the matter. It has been there in
the Statute Book since independence Sir,
I seek the protection of the House, Sir.

(Interruptions)

MR. SPEAKER : Let me handie it.
You don’t stop at anything, Mr. Minister,
will you clarify ?

SHRI BRAHMA DUTT : The question
of directorship is regulated by Section 27.
This was not in the old Act. This was
included in the Act of 1973 and wag
enforced from 1974, April 1st,
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SHRI S. JAIPAL REDDY : According
to his statement, he became a Director in
1975, he remained the Dirretor of F.H.
Schule apto 1979, he remained in Fort
Investments and Radley Cotton Mills upto
1984, He was a director of these three
overseas companies in violation of the
FERA provisions...(Interruptions)

PROF. MADHU DANDAVATE : The
reply should be from one person only Sir.

SHRI BASUDEB ACHARIA : I would
like to koow whether it is also not
necessary to obtain the approval when this
Scction 26 was enforced. Is it not
necessary to obtain the approval to remain
as a director ?

SHR! BRAHMA DUTT : Yes.
Scindia applied in 1975.

SHRI BASUDEB ACHARIA : Did he
get approval ?
(Interruptions)

Mr.

MR. SPEAKER : Let him answer.

SHRI BRAHMA DUTT : When the
application was in the process, he informed
as that he has ceased to be a director. 1
havs given you the details.

SHRI BASUDEB ACHARIA : How
long was it in the process ?

(Interruptions)

SHRI BRAHMA DUTT: I will tell
you full details if you want,

SHRI S. JAIPAL REDDY : Bot he did
not give in the begioning. He misled the
House.

MR. SPEAKER : Why don't you let
him speak now ? Don’t interrupt. Let
him answer now,

(Interruptions)

MR. SPEAKER : I will overrule if you
do not allow him to speak : let him speak.

(Interruptions)
[ Zranslation)
MR. SPEAKER : Why do you
interrapt 7 Please sit down, Since when

have you acguired this habit? You were
a good man, from where have you soguired
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this new habit ?

(Interruptions)
(English)

SHRI BRAHMA DUTT : I have given
full facts. I will repeat again. Shri
Madbavrao Scindia had informcd the
Government in 1979, June.

(Interruptions)
[Translation)

MR. SPEAKER Wby are you
interrupting. Let me hear what is being
said. Sir, at least let him complete.

(Inserruptions)

[English)

SHRI S. JAIPAL REDDY : He did
not give it in the reply.

SHRI BRAHMA DUTT : He informed
the Government in June 1975 of his
directorship in three companies. In 1979
he further informed RBI that he has ceased
to be a director of F.H. Schule, GMBH
and resigned from 1984.

In the beginning I have said tbat in
order to .promote joint ventures and
subsidiaries and the Indian business abroad,
we are quite liberal about directorship. It
does not involve any violation. But we
have been taking a very liberal view,

SHRI S. JAIPAL REDDY : Why ?
(Iaterruptions)

SHRI BRAHMA DUTT : In order to
promote joint ventures abroad and Indian
ventures abroad, we have been taking a
liberal view about the directorship...
(Interruptions)

SHRI BASUDEB ACHARIA : Why ?

MR. SPBAKER : That is their point of
view.

SHRI BRAHMA DUTT : We want to
promote Indian business abroad. We have
to be liberal in the case of our people going
abroad for this purpose. This is very
bencficial for our country and we caopot
discriminate against any individual.

SHRIMATI GEETA MUKHERIJEE ;: 1

would like to know, (a) if the Govern.
MIoo
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MR. SPEAKER : Only ope question;
no (a) and (b).

SHRIMATI GEETA MUKHERJEE :
Sir, you would have noticed that these days
I1do not ask many questions.

SHRI BASUDEB ACRARIA
also kindly take a liberal view.

: You

MR. SPEAKER : I am too liberal; that
is why, I have allowed so many questions.

SHRI S. JAIPAL REDDY: We want
the Spraker to be liberal.

MR. SPEAKER : 1 have been liberal
always. Nothing could be more liberal.

PROF. MADHU DANDAVATE : Do
pot say (a) and (b); put a compound
question.

SHRIMATI GEETA MUKHERIJEE:
1 take the advice of my illustrious senior.

The Government 3ays that it is taking a
liberal view. At the same time, there atre
certain norms laid down. Firstly, I would
like to know if you have changed the
norms already. 1f so. why is it pot in
writing ? Secondly, bow much time does
it normally take for such applications
to be reviewed and the answers to be
given ? How much time was taken in the
case of Shri Madhavrao Scindia ?

SHRI BRAHMA DUTT : Norms have
not been changed, but we are takinga
liberal view in order to protect our financial
interest abroad...(Interruptions)

MR
interrupt.

SPEAKER Please do not

(Interruptions)

SHR) BRAHMA DUTT : [ have given
you volumes of names; do not signle out a
particular person. You cannot down my

voice.
[Translation]

MR. SPEAKER : This is wrong. Let
him say what he wants to. Why do you

quarrel ? Let him complete what he
has to say,
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SHRI BRAHMA DUTT : 1 am trying
to give you all information.

[Translation)

MR. SPEAKER : 1 don't koow from
where they have acquired this bhabit of
interrupting.

[English]

This is very bad.
(Interruptions)

SHRI BRAHMA DUTT : When the
applications are in process, generally these
are processed in time. He ceased to bea
director there and, therefore, this become
irrelevant...(Interruptions).

SHRI CHANDRA PRATAP NARAIN
SINGH : I just want a clarification from
the Ministar. The Minister just now said
that accordiog to rules and laws of the
country, technically it is wrong, but to
promote investments abroad, we want to be
liberal. Is it within the rules of the
Government of India or not ?

SHRI BRAHMA DUTT : Technically,
a permission is required, but we have been
taking a liberal view...(Interruptions)

MR. SPEAKER : He has replied what-
ever he could.

SHRI BRAHMA DUTT : The firstis
to protect our in\estments abroad previous
to this law and the second is to promote
joint ventures and subsidiaries abroad.
Lastely I submit that about the directorship
there is a dispute. The directors say that
it is association, and they do not come
within the purview of Sections 27, but we
maintain that they come within the purview
of that. No conurt of law has yet decided,
but it has bean our policy to allow director-
ship liberally.

Budget System

*741. SHRI HUSSAIN DALWAI :
Will the Minister of FINANCE be pleased
to state :

(a) whether budget system of Union
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Government is based on Macro-economic
Policy Environment; and

(b) if so, the salient features thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT) : (a) and (b).
The Budget of the Union Government is
formulated on the basis of the prevailing
economic conditions, the objectives of
economic policy and their priorities as
decided upon for the eosuring year. The
salient features of the economic situation
which are normally taken into acccunt in
the formulation of the Budget, are coatained
fo the pre-budget Economic Survey which

is presented to Parliament, and which
depicts  the macro—economic  policy
environment.

SHRI HUSSAIN DALWALI : Sir, the
growth rate of the country in eightees was
hardly S per cent. In 1985 it has gone to
22 per cent. Is it because of the sound and
responsive economic policy adopted by
Goveroment? If so, what are the reforms
adoptead by Government for ensuring this
good achievement ?

SHRI BRAHMA DUTT : Thbe Long
Term Fiscal Policy and the formulation of
this Budget have been in the direction to
which the hon. member is pointing out.
Through this Budget, we are trying to
promote savings; we are giving incentives
for housing; we are giving inceptives for
accelerating the growth of capital goods
fndustries so that there can be more produc-
tion; and we are giving a thrust to the New
Bducation Policy in order to improve the
quality of our manpower, which is the basic
input. Also, protection to workers has
been provided. These are the main social
objectives which will lead to further growth
as well as maintenance of growth rate,

SHRI ANANDA GAJAPATHI RAJU :
Mr. Speaker Sir, the answer given by the
Minister carries only the macro-economic
variables, but not the micro-economic
variables. In this connection, 1 would like
to ask the Minister whether the interest
rates on the banks have been reduced and
the term of the bank deposits are being
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decreased in order to get funds to finance
the pon-plan expenditure of the Government.
The bill market which has been created and
other institutions and instruments that are
created are mainly to get funds for the
Government, in addition to the revenue
account, So, are they spending out of
capital account what they ought to spend
out of the revenue account ?

SHRI BRAHMA DUTT : No Sir.
While announcing the change in the rates of
interest, I have given our objectives on that.
The main objective is that the funds should
not be blocked for a longer period and
those funds should be available to both
industrial and agricultural sectors at a
reduced rate. We are not using those capital
funds for revenue experditure.

SHRI SRIBALLAV PANIGRAHI : Sir,
I would like to know from the hon. Minister
through you whether it is a fact that a lot
of money or quite a sizable quantity of sums
provided in the Budget remain unspent
because by the time the Budget is passed
and different formalities are gone through
and the funds reach the spot or the field for
developmental work, monsoon arrives and
the real working period gets reduced to 6 to
7 months in a year. In view of this, I would
like to know whether there is any proposal
for changing the Bndget/Financial Year in
the pattern of agricultural year or academic
year j.e. from July to June.

SHRI BRAHMA DUTT: There is no
proposal to change the Budget year. But of
course, the hon. member has rightly said
that some funds remain unspent. Therefore,
the hon. Prime Minister has created the
Ministry of Programme Implementation
and strict monitoring is being done so that
the funds do not remain unspent or get
diverted,

SHRI SRIBALLAV PANIGRAHI :
Sir, the L.K. Jha Committee also favoured
a change in the financial year...

MR, SPEAKER : No second question

please.
SHRI P. KOLANDAIVELU : Sir.
between  policy prooouncements and

implementation of the programmes, there is
a wide gap. With regard to our Budget
System, 1 want to raise a very pertinont
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question. We are unable to spend whatever
money is allocated in one year Budget
because we are getiing only four to five
months to spend. The Central and State
Governments are uopable to spend the
money wholly. So, we are surrendering
the money to the Government. That is the
system which is being followed now. Even
the economists and jurists also have recently
suggested to the Government that instead of
the one-year budget, we can have a two-year
budget. Supposing a two-year Budget is
allowed—or you are going to have it—the
term of the parliamentarians also can be
raised from five to six years. That is the
suggestion made by the jurists and
economists. {Interruptions) Is there any
proposal to have a two-year budget system,
and the extension of the term of
parliamentarians from 5 to 6 years ?

The hon.
interesting

SHRI BRAHMA DUTT :
Member has asked a very
question . . .

MR. SPEAKER : Do you approve of

it ?

SHRI S. JAIPAL REDDY : 1t is all the
better, coming as it does, from the
AIADMK.

SHRI BRAHMA DUTT : It is a very
interesting question. We alrcady have a
notional budget in the shape of the five-year
Plan.

As far as the spending capacity is con-
cerned, I had the honour to be the Finance
Minister of the biggest State of U.P. for five
years, and I had no difficulty in spending
money . . . (Interruptions) Just a minute...
I am not copying a particular State where

deficit financing was resorted to, and
the money was mnot spent on these
programmes. We spent the full amount of

money, rather more money for Plan expendi-
ture, and did not incur any deficit financing.
It depends on what type of Finance Minister
they have got in their States,

[Translation)

SHRI GIRDHARI LAL VYAS: Mr.
Speaker, Sir, the bon. Minister has just
stated that a new Ministry called the
Muistry of Programme Implementation has
been established by tbe Hon, Prime Minigier
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for monitoring purposes. In this connection,
the hon. Member and others bave also
submitted that the work on budgeted schemes
start after 3 or 4 montbs after the Budget is
presented and the funds lapse. I want to
know whether the Programme Implemenpta-
tion Mipistry has taken any steps to check
this under-utilisation of funds? Have you
been informed in this regard ? Has the
Ministry made any recommendations for
giving priority to certain things so that
programmes are implemented properly ?
Has it furnished any such report ?

SHRI BRAHMA DUTT : The bon.
Member may be aware that the aforesaid
Ministry was set up only a year ago but it
is working regularly and has given several
valuable suggestions. However, whenever a
pew economic policy or & new system is
adopted, it takes time to be fully effective,
But it has certainly made an impact.
Reports come in regularly, specially in
regard to our major projects, and we enquire
from the concerned Departments before
sanctioning fresh funds wbether the earlier
allocations bave been spent ?

(Interruptions)

SHRI GIRDHARI LAL VYAS : Have
they furnished any report in this regard ?

(Interruptions)

[English)

Development of Process Technology for
Extraction of Metal from

Polymetallic Nodules

%743, SHRI BRAJAMOHAN
MOHANTY : Will the PRIME MINISTER
be pleased to state :

(a) whether process technology for the
economic extraction of metsl values from
polymetallic nodules found in the seabed
has been developed in the country;

(b) if so, the details thereof;

(c) if not, whether any steps are pro-
posed to be taken in that direction;

(d) whether personnel with requisite
training for cover disigning, engineering and
consultancy services in nodule mining,
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offshore platforms and sub-marine pipelines
are available in the country;

(¢) if not, the steps taken by Govern-
ment for training of personmel for the
purpose; and

(f) whether any foreign personnel are
working in the aforesaid area and if so,
their number and the nationality ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) (2) and (b). Yes,
Sir. The process technology for the
extraction of metal values from polymetallic
nodules nas been developed. This work is
being done in four laboratories in India. They
have developed eleven process routes, out
of which four, after critical evaluation, bave
been found to be feasible. These are teing
upscaled to semi-pilot project level.

(¢c) Does not arise.
(d) Yes, Sir.
(¢) Does not arise.

(f) No, Sir. No foreign personnel are
working in India in any area of polymetallic
nodules programme,

SHRI BRAJAMOHAN MOHANTY :
Mav I know whether the four process routes
have been found feasible, and whether they
are of international standards developed in
advanced countries and are adequate to
meet our requirements when we ourselves
start the operations ?

SHRI K.R. NARAYANAN : Out of
four routes, I think they will narrow down
finally to one or two routes as the feasible
way of extraction. But we have enough it
number of scieptists who have got experience
in this to be able to accomplish this
process of extraction ourselves in time. At
this stage, it is only done on a laboratory
scale.

SHRI BRAJAMOHAN MOHANTY :
Will the technological process that we have
doveloped be adequate to meet our nocds
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and the intermatiomal standard of the
advanced oountries of the world. Will yéu
kindly enlighten about the number of
personnel available in designing, engineering
and consuitancy services in nodule minirg,
off-shore platforms and submarine pipelines—
in each category separately ? Why I
have put this question is because your
Annual Report is completely silent about
it ?

SHRI K.R, NARAYANAN : As far
as the technology is concerned, it has not
been developed fully so far anywhere in the
world. 1t is under the process of develop-
ment. We hope by 1990 we would be able
to set up a pilet plant, But the exploitation
probably can take place only by 2000 or
2010 AD. As regards the number of
personnel available in each category, I thisk
I will have to collect it and send it to you.

SHRI ATISH CHANDRA SINHA :
Has India got permission or a licence for
exploration and axploitation of polymetallic
nodules so far; if not, when do they expect
to get that ?

SHRI K.R. NARAYANAN : We are
to make our applicatien this year for getting
a licence for exploftation of the mineral
nodules. This will be processed under the
United Nations system what is called the
Preparatory Commission or the Internatiopal
Sea Bed Authority. I cannot say exactly by
what time the cleararce will come.

Technical Processes Developed by CSIR

#746. DR. T. KALPANA DEVI: Will
the PRIME MINISTER be pleased to
sfate °

(a) the major technical processes
developed by the Council of Scientific and
Industrial Research (CSIR) from 1984 to
1986; and

(b) the actual application of these
processes in different industries and their
results ?

THE MINISTER OF STATE IN THRE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN): (2) apd (b). A
Statement is givep below,
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Statement

() The major technical processes
developed by the Council of Scientific and
Industrial Research (CSIR) from 1984 to
1986-are :

. Chemicals
— Chrome ligoite
— Butachlor
—  Water absorbing polymer

—  Zeolite catalyst for xylene

isomerisation
Drogs and Pharmaceuticals
— Gugulipid
— Centbucridine

— Centbutindole

— Immunodiagnostic Kits

Materials

— Insulating bricks from rice husk
ash

— Glass reinforced gypsum composite
boards

— Graphite aluminium composites

Minerals and Metals
— RElectrolytic copper powder
— High deansity dolomite sinters
Machinery

— 5-thread, 3-stich safety industrial
sewing machine

— Automatic cloth cutting machine
— Automatic brick moulding machine

~~ Hydraulic coil expanding and

spreading machine’

Eleetronics

-~ Microptocessor based pH' control
system (MAPCON)
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— Monitoring system for mine winder
(MICROMON)

(b) Of the above the following processes
are in commercial production :

(i) Zeolite catalyst (ii) Immuno-
diagnostic kits  (iii) 5-thread, 3-stitch
safety industrial sewing machine, (iv) Auto-
matic cloth cutting machine (v) Automatic
brick moulding macbine (vi) Hydraulic Coil
expanding and spreading machine
(vii) Microprocessor based pH control
system for sugar industry.

The rest of the processes licensed to
industrty are vunder various stages of
implementation.

DR. T. KALPANA DEVI : In addition
1o two major technical processes, I would
like to know whether CSIR has developed
any processes for the development of rural
and backward areas regarding the provision
of drinking water in drought prone and
drought hit areas and pa water zones in
our country; if so, I would like to know
whether there is any proposal for the
provision of these developed process in
backward and drought prone areas of
Telengana and Rayalscema Districts of
Andbra Pradesh.

SHRI K.R. NARAYANAN : I did not
hear the processes to which the hon. lady
member was referring,

DR. T. KALPANA DEVI: Develop-
meot of rural areas. and backward arcas,
provision of drinking water facilities, in
drought-prone and drought-hit areas and
no-water zones in our country—thesc are
the things 1 mentiosed, 1 would like to
know whether there is apy proposal for the
provision of these processes, in backward
areas and drought-prone areas of Telangana
and Rayalaseera of Andbra Pradesh,

SHRI M. RAGHUMA REDDY : What
are the latest procedures developed by CSIR
she is asking.

SHRI K R. NARAYANAN : There is
a techmical mission for the provisions of
drinking water with which CSIR is also
involved. This missiop is being worked
out in detail and this would also apply to
backward areas but this has not been fully
worked out for implementation yet.
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DR. T. KALPANA DEVI: What are
the processes developed. 1 would like to
know.

SHRI K R. NARAYANAN : There are
several. One is desalination process by
which sea water is purified to be made
into drinkig water, That is one of the
processes.

SHRI M. RAGHUMA REDDY : What
are the exploratcry processes ?

SHRI PRATAP BHANU SHARMA :
I would like to kpow from the bon.
Minister what effective steps are being
taken by the CSIR for establishing better
linkage between the R and D organisation
and industries.

SHRI K.R. NARAYANAN : CSIR has
been already working for the establishment
of the links. In fact, some of the processes
developed by CSIR are being mapufactured
by some of our industries in the way of
collaborative arrangements or as sponsored
projects. There are a number of areas in
which such collaborations and such
manufacturing of processes discovered by
CSIR are taking place. 1 can give a
number of examples of this, if you permit
me. For example, one is, in the chemical
field, a process developed by CSIR for
chrome lignite drilling, and another is mud
additive for oil wells, This has been
licensed to Balmer Lawrie and co,, Madras,
and this is being developed by them.
Another is, water absorbing polymer called
Jalshakti. The Indian Organic Chemicals
company is in the process of producing
this. There is a large number of similiar
examples which I would like to give or send
to the Hon. Member for information.

SHRI PRATAP BHANU SHARMA :
I will be plad to have them,

SHRI C.P. THAKUR : I want to know
from the hon. Minister because, there was
a news item that CSIR will be the nodal
agency for any import of techoology or
indigenisation of technology and R and D
in the domestic sector, there was also a
report that the Abid Hussain committee
report on the working of the CSIR has been
submitted. What is the Government's
thinkiog after that report of the working of
the CSIR 7
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SHRI K.R. NARAYANAN : The Abid
Hussain report has been submitted to the
Government and it is under examination by
the Government. I would like to make
it clear that the report is not a totally
adverse report at all, there bave been some
criticisms on the working of the CSIR but
it has also some praise for the way CSIR
has been functioning. The report is being
examined by an expert group and scientists
and decisions will be taken by the Govern-
ment later on.

CSIR is not a nodal agency for all the
scientific research that is going on but it is
a prime agency which gets involved in the
development of science in the development
of scientific processes. In the importation of
technology it has some say but it is nota
nodal agency for all kinds of scientific
research.

[Translation]

SHRIMATI USHA THAKKAR : Mr,
Speaker, Sir, through you I want to koow
from the hon. Minpister whether there is any
proposal to de-saline the sea water along
the long coastal line of Saurashtra and
Kutch by new techniques? If any such
proposal is under your consideration then
by when will it be implemented and in
which areas will it be implemented ?

(English)]

SHRI K.R. NARAYANAN : There is
already a  Pilot de-salination plant
already established in Gujarat coast for this
purpose,

SHRI C. MADHAV REDDI : There is
a geperal complaint that many of the
processes developed by the constituent
laboratories of the CSIR iocluding NCL,
NPL and other institutes are only bench
scale processes. They do not bave the
funds to set up pilot plants to test the
processes snd when these processes are
released to the industrialists for commercial
exploitation ther are not working. May I
know whether the Government has got any
proposal to see that these processes
developed by the CSIR are first tested on a
pilot scale before they are rcleased cither
directly or through the NRDC ?
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SHRI K.R. NARAYANAN : I think, I
need not explain the process by which the
CSIR processes are developed and then
transferred to the industry.

As regards furds many of the collabora-
tive projects which take place, actually the
industry  participates financially and
sometimes to some extent even techmologi-
cally. They sponsor projects...

SHRI C, MADHAV REDDI: I am
not asking about the sponsored projects.
I know about sponsored projects. I am
asking about the processes which are
available for everybody.

SHRI K.R. NARAYANAN The
processes which are developed by CSIR on
its own are being contracted to the industry
through the National Research Development
Corporation.

We have funded our laboratories suffi-
ciently. And mapy of these processes have
been actually contracted to industry for
development and some of them are already
in the market.

Setting up of Indian Investment Fund
in UK.

*747. SHR1 H.N, NANJE GOWDA :
Will the Minister of FINANCE be pleased
to state :

(a) whether apy bank in India has set
up an Indian investment fund in the United
Kingdem to tap funds of non-resident
Iadians and other investors abroad;

(b) if so, whether this is the first such
venture in the banking history of India;
and

(c) the objectives of this fund ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No, Sir,
No, Indian bank has set up an Indian
Iovestment Fund in the United Kingdom.

(b) and (c). Do not arise.

SHRI H.N. NANJE GOWDA : Is the
Government aware that a leading foreign
bank operating in India has set up an
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Indian investment fund in the Uhnited
Kingdom; if so, what is the reaction of the
Government to this foreign bank setting up
such an investment fund ?

SHR1 JANARDHANA POOJARY :
No Indian bank has set up investment fund
in the United Kingdom. So far as foreign
banks are concerned, the Reserve Bank of
India or the Government of India has no
control on a foreign bank sefting up an
investment fund in a foreign country ?

SHRI H.N. NANJE GOWDA : When
a foreign bank could organise such an
investment fund and attract non-resident
Indians j.e. funds held by non-resident
Indians, why not Government consider
permitting one of our nationalised banks
to set up such an investment fund and put
some directors who are non-resident Indians
and tap resources of non-resident Indians ?

SHRI JANARDHANA POOJARY :
Even though the question does not relate
particularly to this question, 1 may tell the
hon. Member that UTI bas set up a fund
and it has collected funds to the extent of
75 million and it is investing in debentures
and shares in India.

PROF. MADHU DANDAVATE : 1
would like to know from the hon. Minister
whether he is aware of the fact that certain
concessions and facilities are available to
the non-resident Indians to have invest=
ments in India, there have been certain
companies abroad which, in their balance-
sheet, neither show profits nor any
borrowings from any credit institutions and
yet they have sought the icvestment in
Indian companies and, if it is so, does it not
lead us to the conclusion that such invest-
ments must be arising out of black-money
from this country going abroad and coming
back as white money for investment and
if such aberrations are found out what
steps are taken to see that misuse of your
concessions and facilities is not done by the
anti-social elements ?

MR. SPEAKER : Can it be done ?

SHRI JANARDHANA POOJARY :
Whenever such instances are brought to our
notice and if there is any proof or bona fide
evidence, we can look into it,
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MR. SPEAKER : Can. somebody do it
like that ?

PROF. MADHU DANDAVATE : Sir,
there was a debate in this House when
those fictitious companies were mentioned
and their balance-sheots were produced.
If they have forgotten all that, what to do,
Sir ? Already it was there. Balance-sheets
were read out here and some fictitious
companies were mentioned.

SHRI JANARDHANA POOJARY :
Whenever there is evidence and when it is
brought to our notice and if there is
prima facie evidence to show tbat there is
misuse of these benefils, definitely, we will
look into that.

MR. SPEAKER : But how can they
bring the money into the country ?

PROF. MADHU DANDAVATE : Bven
companies were mentioned and balance-
sheets were read out here. Everything was
dope. Anyway, he can go through the past
records and sec what can be done ?
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Hill Development Programme in Kerala

%*749. SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister of
PLANNING be Pleased to state :

(a) the targets fixed and the allocation
made under Hill Development Programme
for the State of Kerala for the year 1987-88;

(b) whether any district-wise body has
been set up for the implementation of this
programme in Kerala; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI SUKH
RAM): (a) The total approved outlay
for the Apnual Plan 1987-88 for the Western
Gbats Development Programme for Kerala
is Rs. 5.63 crores. The-sectoral break-up of
this amount is given is statement-l. The
physical targets for 1987-88, as indicated in
the Action Plan received from the State
Goveroment, are contained in statement Il.

(b) No, sir.

(c) Dos=s not arise.

Statmeont-I

Western Ghats Development Programme—Kerala Annual Plan-1987-88 Appraved Outlay-
Sectorwise

(Rs, in Jakhs)

S1.  Sector/Sub-Sector/Scheme
No.

Approved outlay

for 1987-88
1 2 3
1. Agricultare & Allied Services
() Agriculture I
> 145.72
(ii) Soil and Water Conservation J
(iii) Animal Husbandry
43.68
(iv) Dairy Development
(v) Pisheries 3.08
(vi) Fosestry and Wild life 157.18
(vii) Horticultare-including 65.00

rubber plantation.
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1 -2 3

2. Irrigation

(i) Minor Irrigation 56.65
3. Water Supply (Rural Areas) 4.50
4, Transport

(i) Roads/Foot bridges 19.50
5. General Economlic Services

(i) Western Ghats Cell 5.00

(ii) Surveys and Studies-Evaluation 8.75

Monitoring
(iii) Eco-System Research Group 3.00
Total $12.00

Note :  Proposals are awaited from State Government for Rs.51 lakhs as the allocation
of Special Central Assistance, for 1987-88 has been finalised at Rs. 563 lakhs
subsequent to the approval of the Annual Plan in November 1986.

Statment-11

Western Ghats Development Progromme— Annual Pla;u 1987-88

Physical Targets for 1987.88

Sl. Items Unit Target for
No. 1987-88
1 2 3 4
1. Agriculture
(i) Soil Conservation Hectares 1060
I1. Animal Husbandry and Dairy Development
(i) Pasture Development Hectares 834
(ii) Fodder cultivation Hectares 500
(iii) Construction of cattlesheds No. 250
I11. Minor Irrigation
(i) Area likely to be brought under Hectares 820
irrigation.
(ii) Construction of check dams No. 14
(iiij) Construction of Farm Ponds No. 3
(iv) Dug wells No. 20
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1 2 3 4
IV. Forest
()  Erection of Cairns No. 520
(i) Bamboo Plantation Hectares 888
(iii) Sisal Plantation Hectares 5C0
(iv) Afforestation Hectares 275
V. Water Supply No. of 3
Villages
VI. Construction of Foot Bridges No. 100

Source :

Annuval Action Plan 1987-88 to 1989-90, Planning and Economic Affairs

Department, Government of Kerala.

SHRI MULLAPPALLY RAMA-
CHANDRAN : Sir, the hill area develop-
ment programme is no doubt laudab'e, but
from the point of view of ecology, eaviron-
ment, etc., the scheme is rather disastrous.
It has detrimental environmental effect
causing floods and drought, so also shortage
of water and large-scale depletion of forest
area, etc. etc. In this connection, may 1
know from the hon, Minister whether the
planners have not envisaged these contradic-
tions between the basic objectives and
specific projects of the schemes while
formulating the plan ?

SHRI1 SUKH RAM : Sir, the hill area
development programme was introduced in
1974-75 and in the Fifth and Sixth Five
Year Plans, the objectives by and large were
developmental ones and benefit-oriented
But pow in the Seventh Five Year Plan,
there is more stress on the socio-eco develop-
ment, eco-preservation and eco-restoration
and for all these aspects which are covered
under these objectives, sums are being given.
Now, for these programmes funds are
allotted to 2all the four States under the
Western Ghats development programme
under certain formula, that is. 75% weightage
is given to the area and 25% is given to the
population and this proportion is maintained
for Kerala State also.

MULLAPPALLY RAMA-
CHANDRAN : The Western Ghat runs
through the State of Maharashtra,
Karnataka, Kerala and Tamil Nadu as well

SHRI

as the Union Territory of Goa. The hill
State of Kerala represents 42% of the
Western Ghats. The percentage of forest
cover to the total geographical area of
Kerala was 44% in 190S. It is a startling
information that this forest area has been
drastically brought down to a mere 9% in
the year 1984. Under these circumstances,
may [ konow this from the hon. Minister ?
While implementing this plan for the
development of hill areas, large chunks of
forest areas are being denuded. Will the
Ministry take this startling information into
serious account and will the Ministry advise
the Ministry of Environment and Forests to
take certain concrete steps so that there
should be same moratorinum on the felling of
trees at least in the State of Kerala where
such a large scale denudation of forests has
been taking place for the last so many
years ?

SHRI SUKH RAM : As 1 told earlier
that allocation to each State is made
according to certain formula which I have
stated just now and whatever is the share of
a particular State that is given, and whatever
the components the State Government
suggest for allocation of funds, they are
discussed in the Planning Commission at the
working group level and funds are allocated
according to that.

As far as Kerala is concerned, there was
a Committee which was constituted by the
Planning Commission to look into the
question whether therg was a8 demand that



97 Oral! Answers

certain talukas would be added ot certhin
talukas would be deleted. One Committee
recommanded certain talukas to be added
and certain number of talukas to be deleted.
As far as Kerala is concerned then there was
another Committee which recommended that
po deletion should be made., As far as
Maharashtra and Karpataka are coancerned,
some talukas have been added, but in the
case of Kerala no taluka was added. That
is the reason why the proportion remains
the same,

SHRI1 MULLAPPALLY RAMA-
CHANDRAN : Sir, my question is totally
different. He is telling about certain talukas
which have been included in this programme.
My question is whether the Planning
Commission as well as the Ministry will
take into account the serious nature of the
destruction of forests, that is, the deforesta-
tion that has been going on in the State of
Kerala while formulating programmes for
the development of hill areas, especially the
Western Ghats.

SHRI SUKH RAM : I have already
replied tnat all these things are taken into
consideration and main emphasis, as 1 told
earlier, in the Seventh Five Year Plan is on
the eco-development, eco-preservation and
for that purpose soil conservation and
plantation have been given more
importance and funds are allocated more on
these components. 1 have given you in the
Annexure also, whatever the State Govern-
ment supgested, we have allotted funds
subject to the condition that what is the
final limit according to that formula we
cannot exceed that limit.

SHRI T. BASHEER : Sir, my Supple-
mentary is this. To my information, the
norms for the structural development of hill
areas are upiform all over the country from
Himalayas to Wastern Ghats. But, Sir, the
requirement varies from State to State, even
from area to area. So, I would like to know
from the hon. Minister whether Goverament
propose to re-formulate the norms or
propose to sanction exemptions in the
existing norms to suit the conditions of the
States varyin2 from one to another.

SHR! SUKH RAM: A nofm can be
re-considerad in view of the fact—as 1 told
you that more emphasis is now on the eco-
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development and eco-preservation and for
that purpose the problems of these Wasstern
Gbhat hills is by and large the same. But
when you compare their problems with the
Himalayan regions, their problems are more
acute. That is the reason why this is
treated separately. But as far as these
things are concerned, we will definitely take
into consideration the request of the State
if they want more allocation for the
plantation, for the soil conservation etc.,
subject to the condition as to what s the
final allocation, Within that we will allot
more funds for those objects.

SHRI SURESH KURUP : Sir, the
main thrust of the question cf my colleague,
Mr. Ramachandran is this.

Sir, in the name of Hill Area Develop-
ment, large scale deforestation takes place.
I am not agaiost the Hill Area Development
programme. But whbat I want to know is,
whether the Minister would take into account
this factor as to aoy sort of relationship
will be established with the Mipistry of
Environment in regard to this,

SHR1 SUKH RAM : All tkese decisions
are taken in consultation with the Ministry
of Environment also.

Withdrawals from U.T.I.

*752. SHRIMATI BASAVARAIJES-
WARI : Will the Minister of FINANCE
be pleased to state :

(2) the effect on resources of the Unit
Trust of India as a result cf large scale
withdrawals by the private corporate sector
over the last few months;

(b) the quantum of withdrawals and the
main reasons for withdrawals; ard

(c) the remedial steps being taken by
Government in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT): (a) to(c). A
statement is given below,
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Statement

(a) There have been no large scale
withdrawals of investments by the private
corporate sector from the Unit Trust of
India during the last few months.

(b) The out-flow of funds by way of
repurchases by the private corporate sector
during the first nine months of the current
financial year of the Trust i.e. July, 1986 to
March, 1987 was only to the extent of
Rs. 3 65 crores in respect of Unit Scheme,
1964 which is the main Schcme of the Trust.
One of the important features of this Scheme
is the facility of encashability provided to
the depositors through repurchases any time
of the year except during the month of June
when the books of the Trust are closed.

{c) Does not arise in view of answer to
(b) above.

SHRIMAT! BASAVARAJESWARI :
Sir, the Minister has said that the out-flow
of funds by way of repurchases by the
private corporate sector during the first nine
months of the current financial year of the
Trust, i.e. July, 1986 to March, 1987 was
only to the: extent of Rs. 3.65 crores in
respect of Unit Scheme, 1964 which is the
main scheme of the Trust,

I would Itke to know from the hon.
Minister what is the Unit Scheme of 1964 ?

SHRI BRAHMA DUTT : Sir, I have
given the figures about earlier scheme, But
the figures about the Unit Scheme, 1964 are
individuals invested Rs. 84 98 crores and
repurchased to the extent of Rs. 17.91 only.
This question relates to private corporate
sector. They purchased to the extent of
Rs. 45.15 crores and repurchases were
Rs. 3 65 crores only. Others—trust and body
corporates purchased to the extent of
Rs. 1.96 crores and repurchases were only
Rs. 0.35 crores. The total sales of these
units were Rs. 132.09 crores and repurchases
were Rs. 21.91 crores.

SHRIMATI BASAVARAJESWARI :
Has it come to the notice of the Govern-
ment that a few private institutions in a
Jimited area are taking advantage of these
units and if so, what action the Goveroment
proposes to take to see that more and more
private corporate bodies may be bepefited
out of this Pnit Scheme ?

APRIL 22, 1987

Oral Answers 100

SHRI BRAHMA DUTT : The Untt was
meant in this way, /.e. the facility of
repurchase was given. But the adverse
impact bas nct been observed. If there is
any adverse impact, we will think about it.

NRI Investment under Portfolio
Investment Scheme

*754. SHRI RA) KUMAR RAI: Will
the Minister of FINANCE be pleased to
state :

(a) the details of non-resident Indian
investment under portfolio investment scheme
and other than portfolio investment scheme
since the scheme was introduced;

(b) the number of companies in India
that have attracted NRI portfolio investment
up to a ceiling of 5 per cent of total capital;
and

(c) their names, total paid up capital
and amount of NRI investments ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT) ¢ (a)to (c). A
statement is given below.

Slatement

(a) The investments made by Non-
Resident Indians/persons of Indian origin
under the various schemes since the introduc-
tion of the Scheme are as follows :

(Rupees in crores)

As on
31.12.1986
1. Direct Investment 941.72
(Proposals approved)
2. Portfolio lnvestment 58 32 (P)
(Actual purchase of
Shares/Debentures)
3. Bank Deposits 7,466.43

(outstanding balances in
NRE/FCNR Accounts)

(P) — Provisional,
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(b) and (c). Information is being
collected and will be laid on the Table of
the House.

[Translation)

SHRI RA) KUMAR RAI : Sir in
regard to the parts (b) and (c) of the ques-
tion it has been stated that information is
being collected. I waot to koow by when
will it be collected ? You have provided the
information about investments upto
31.12,1986. 1 want to know as to what
were the investments upto 31.3.1987 ?

SHRI BRAHMA DUTT: As and
when those figures reach us we will inform
the hon. Member about it. The informa-
tion about parts (b) and (c) comes from
many sources, It is, therefore, difficult to
say by when we will be able to get it but it
will be done as early as possible,

[Englisit)
Written.Off Bank Loans

#756. SHRIS.M. GURADDI{ :
SHRI  VUJAY KUMAR
YADAV :

Will the Minister of FINANCE be
pleased to state :

(a) whether employees of the nationa-
lised banks have demanded anm enquiry into
the written-off loans of rupees five lakhs and
above; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
A Statement is given below,

Statement

Suggestions bhave been made by some
{ bank employees associations for an enquiry
into the write off of loans of Rs. 5 lakhs

and above.

Banks write off their dues after following
a set procedure and after ecxbausting all
possible avenues of recovery, A general
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enquiry into write off of loans is therefore
not considered necessary. Specific allega-
tions whenever received are looked into by
the Government/Reserve Bank of India.

MR. SPEAKER : Question Hour is

over.

WRITTEN ANSWERS TO QUESTIONS

Proposal to Fix Cash Limit ia Safe
Vault of Branches of Nationalised
Banks

*742. SHRI A. JAYAMOHAN : Will

the Minister of FINANCE be pleased to
state :

(a) whether Government
reduce the cash limit in the safe vaults of
nationalised banks for day-to-day business

to reduce losses througb dacoities and
robberies;

propose to

(b) if so, the details thereof; and

(c) whether Government propose to
maintain cash amount in the R B.]. strong
room, so that each bank branch may draw
the cash whenever required ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : {a) to (c).
Cash retention limits for bank branches are
fixed by the concerned bank. In fixing
cash holding limits several factors are taken
into accouat, such as, size and location of
the branch, volume of business, accessibility
to the currency chests operated on behalf
of RBI, security environment, etc. The
banks review the requirements periodically

and try to keep the limits to the minimum
necessary.

Saviogs Rate

#744. SHRI C. JANGA REDDY :
DR. AK. PATEL :

Will the Minister of PLANNING be
pleased to state :

(a) the ‘gross savings rate® and ‘marginal
savings rate’ in each of the last three years
and the estimated rate for the current year;
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(b) the target fixed in this regard in the
Seventh Plan; and

(c) the impact of the difference between
the targets and actual performance on the
Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : (a) According to the latest
National Accouats Statistirs released by the
Central Statistical Organisation, the gross
saving rate for the year 1984-85 is 22.9 per
cent and for 1985-86 22.8 per ceat; the
corresponding marginal rate being 29.6 per
ceat and 21.7 per cent respectively. Similar
estimate for the years 1986-87 and 1987-88
would become available ip January 1988 and
January 1989 respectively,

{b) According to the Seventh Five Year
Plan, the gross saviogs rate in 1¢89-90 is
expected to be 24.5 per cent which implies
a marginal saving rate of 28.4 per cent.

(c) Since the saving rate is available for
the first year of the Plao only, it is not
possible to make ary comments in this

regard.

{Translation]
Scheduled Tribes in U.P.

*#745. SHRI HARISH RAWAT : Will
the Minister of WELFARE be pleased to
state :

(a) the population of Scheduled Tribes
in Uttar Pradesh; and

(b) the number out of them living below
the poverty lioe ?

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAl): (a)
According to 1981 census, total population
of Scheduled Tribes in Uttar Pradesh is
2,32,705.

(b) No specific survey to identify tribal
people living below poverty line has been
undertaken in Uttar Pradesh.

(English)

Agricultural Floanciog for Sheep and Goats
*759. SHRI SHIVENDRA BAHADUR
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SINGH : Will the Minister of FINANCB
be pleased to state :

(a) whether banks have stopped agrie
cultural finding for rearing sheep and goatsy
and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THR
MINISTRY oF FINANCE (SHRI
JANARDHANA POOJARY): (a) No,
Sir.

(b) Does not arise.

Iaternational Credit Card Scheme

*751. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
FINANCE be pleased to state :

(a) whether Andhra Bank bas launched
a scheme of international credit card;

(b) if so, the details and the objective
thereof; and

(c) whether other nationalised banks
also propose to adopt such a scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Andhra Bank have reported that they bave
introduced an International Credit Card oa
March 25, 1987. These cards can be issued to
those blanket exchange permit holders as are
approved by the Reserve Bank of Iundia,
This scheme is expected to provide a new
facility to the Bank’s customers and help
improve Bank’s operations.

Amoung the pationalised banks, Central
Baok of India have reported that they would
shortly be intrcducipg an International
Credit Card.

Package for Inducing Black Money
Investment

#753. SHRI G.S. BASAVARAJU :
DR. KRUPASINDHU BHOI :

Will the Minister of FINANCE be
pleased to state :
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(a) whether Goverpment propose (o
formulate a package scheme to induce the
investmént of black money in the national
development scheme;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY): (a) No,
Sir.

(b) Does not arise.

(c) The Government do not propose to
formulate any scheme of investment which
will put the dishonest tax payer in an
advantageous position as compared to an
honest ore.

Loans Advanced In Rajasthan, U.P. and
Gujarat

»#755. SHRI V;RDHI CHANDRA
JAIN : Will the Minister of FINANCE be
pleased to state :
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(a) the amount deposited in the
branches of pationalised banks located in
Rajasthan, Uttar Pradesh and Gujarat
during 1986 and 1987 so far as also the
percentage of the amount advanced to the
people of those respective States as loans;
and

(b) the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
The present data reporting system of public
sector banks gives figures of aggregate
deposits at a particular point of time and as
such Reserve Bank of India bas reported
that the infcrmation relatisg to amount
deposited during a particular year or period
are not available. Further the latest
available figures with Reserve Bank of
India of Staie-wise deposits are upto
September 1986. The aggregate deposits of
all public sector banks in Uttar Pradesh,
Rajasthan and Gujarat and also the credit:
deposit ratio in these States as at the end
of December 1985 and September 1986 are
set out below :

(Amount in Rs, crores)

State

December 1985

September 1986

i)cposits C : D Ratio Deposits C : D Ratio
(%) (%)
Uttar Pradesh 7831 450 8772 41.5
Rajasthan 1878 66.1 2100 62.3
Gujarat 5280 54.3 5793 55.1
Note : Data are provisional.

Liquidity Position and Profitability of
Banks

#757. SHRIMATI KISHORI SINHA :
Will the Minister of FINANCE be pleased
to state the corrent state of liquidity position
and profitability of public sector banks in
the light of their expanding loans ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): Reserve
Bank of India has reported that according
to the provisional data readily available,

the aggregate deposits of scheduled commers
cial banks increased by Rs. 16,723 crores
(19 6%) in 1986-87 (upto the last Friday of
March) as comyared with an increase of
Rs. 13,160 crores (18.2%) in 1985-86 (upto
the last Friday of March). Reserve Bank
of India is of the view that the overall
liquidity position of scheduled commercial
banks is comfortable.

Twentv-seven of the twenly-eight Public
Sector Banks have fipalised their final
accounts for the year 1986. The published
profits of these 27 Public Sector Banks, have
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increased by 63% over the figures for the
year 1985.

National Centre for Computer Software
and Hardware

*758. DR. V. VENKATESH : Will
the PRIME MINISTER be pleased to
state :

(a) whether there is any proposal to
set up a national centre in Karpataka for
preparation of computer sofiware and hard-
ware for application in educatiopal pro-
grammes on television; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI K.R. NARAYANAN) : (a) No,
Sir.

(b) Does not arise.
[Translation)

Funds for Triba! Sub-Plan Specia} Component
Plan by Central Ministries
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Will the Minister of WELFARE be pleased
to state :

(2) the funds allocated by various
Ministries under the Tribal Sub-Pian and
Special Component Plan to various States/
Union Territories during the Sixth Five
Year Plan and first two years of the Seventh
Plap, year-wise and the amount spent by
various States;

(b) the allocation made during 1987-88
to various States/Union Territories under
Tribal Sub-plan and Special Component
Plap; and

(c) the share of Madhya Pradesh in the
earlier allocations as well as in the allocations
for 1987-88 ?

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAD) : (a) All
funds guantified by States/Union Territories
for Scheduled Tribe/Scheduled Caste welfare
are reflected in the Tribal Sub-Plan/Special
Component Plan respectively. The amount
thus allocated including aliocation by
various Ministries for Tribal Sub-Plan
and Special Component Plan in Sizth Plan
and first two years of Seventh Plan and

*759. SHRI MANKURAM SODI]: expenditure was as follows :
(Rs. in Crores)
SCp TSP
Allocation Expenditure Allocation Expenditure
V1 Plan 4214.66 3560.28 3968.46 3968.46
1985-86 1175.27 1071.75 1081.58 1096.07
1986-87 1365.67 1365.67 1344.71 1344.71
‘(anticipated) (anticipated)

(b) The total Special Central Assistance
allocated during 1987-88 is Rs. 168.50 crores
for Tribal Sub-Plan aad Rs. 175,00 crores
for Special Component Plan.

(c) The share of Madbya Pradesh in
Special Ceatral Assistance during the years
1980-81 to 1986-87 was Rs. 221.42 crores

for Tribal Sub-Plan and Rs. 378.83 crores
for Special Component Plan. Tentative
allocation of Special Central Assistance for
Madhya Pradesh during 1987-88 is Rs.
44.00 crores for Tribal Sub-Plan and
Rs. 87.03 grores for Special Component
Plan,
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[English]

Private Agencies engaged for Detecting
Economic Offences

7400. SHRI1 AJIT SINGH DABHI :
SHRIMATI PATEL RAMABEN
RAMJIBHAI MAVANI :

SHRI SANAT KUMAR
MANDAL :

Will the Minister
pleased to state :

of FINANCE be

(a) whether the Government’s investi-
gating and intelhgence agencies  have
engaged private limited consultants and
detective agencies for their work in the
field of economic offences;

(b) if so, the details in this regard and
the expenditure incurred in foreign exchange
during the past three years;

(c) whether the results achieved have
been commensurate with the expenditure;
and

(d) whether the employment of such
agencies offended provisions of the fiscal
and economic laws of the country ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT) : (a) to (d). The
question of utihising Fairfax Group Inc. of
the United States of America has been the
subject matter of debate. Keeping in view
the public importance of the matter;
Government have appointed on April 6,
1987, a Commission of Inquiry wunder the
Commissions of Inquiry Act, 1952, to probe
into the matter.

New Scheme by Non-Resident Indians

7401. SHRI JAGANNATH PATT-
NAIK : Will the Minister of FINANCE be
pleased to state :

(a) whether non-resident Indians living
jn U.S.A. have evolved a new scheme
encompassing talent, youth and high techno-
logy that can biing about a sea chaoge in
the Indian economy; and
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(b) if so, the details regarding this new
scheme and reaction of Goveroment of India
thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT): (a) and (b).
Government do not have any information
about any such scheme,

Suspension of Employees of Allahabad
Bank for Fraundulant Activities

7402. SHRI RAHIM KHAN : Wil the
Minister of FINANCE be pleased to
state

(a) whether his attention has been
drawn to the news item captioned
“Allababad Bank suspends two officials for
fraud” appearing in Economic Times of i6th
June, 1986;

(b) whether the report against the
officials involved in the fraud cases of
Allahabad Bank regarding maintenance of
Bank’s massive buildirg in Parliament
Street, New Delhi has been reported to the

police under the relevant provisions of
IPC;

(c) if so, the details thereof; and
(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes,
Sir.

(b) No, Sir.
(c) Does not arise.

(d) Allahabad Bank has been reported
that it bad, on its own, reported the maiter
to the Chief Technical Examiner, Central
Vigilance Commission who carried out a
thorough probe into the irregularities of
awarding the contract for maintenance,
overhauling etc. of the air-conditioning
plant at the Bank’s Parliament Street, New
Delhi building. The bank has further
reported that on receipt of CVC’s recom-
mendations, disciplinery proceedings were
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fpitiated against fwo erring offisials, who
were also placed under suspension,

40 Point and 100 Point Rosters in Heavy
Water Plant Tuticorio

7403. SHRI M. MAHALINGAM :
Will the PRIME MINISTER be pleased to
state :

(a) whether 40 point aand 100 point
rosters from Class 1 to Class 1V are being
followed in the Heavy Water Plant
Toticorin, Tamil Nadu from the date of
fssue of the orders;

(b) if so, year-wise and category-wise
details thereof for the last three years;

(c) if not the reasons thereof; and

(d) when the backlog
cleared ?

is likely to be

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
BLECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) Yes, Sir.

(b) to (d). Details are being collected.

Visits of Bank Executives to Foreign
Branches

7404. SHRI C.K. KUPPUSWAMY :
Will the Minister of FINANCE be pleased
to state :

(a) the total number Of branches of the
Nationalised Banks outside the country;

(b) the number of times the top execu-
tives of the concerned Bauoks visits thcir
foreign branches:

(c) if so, whethsr these executives are

required to obtain any permission for the
visits;

(d) if so, the details thereof; and

{e) the amount of foreign exchange
sanctioned by the Reserve Bank of India
and how much of money has been spent by
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the concerned branches in entertaining the
hospitality of these top executives during
last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) As on
31.12 1986, of the 20 nationalised banks had
110 overseas branches,

(c) and (d). Chief Executives and top
executives of nationalised banks visit their
overseas branches for the purpose of
familiarisation with operations of these
branches and also for the purpose of review
of their operations and inspection of their
branches. Any such visits by the Chief
Executive namely Chairman and Managing
Director or by the Executive Director of any
nationalised banks are approved by Govern-
ment. The visits of the other top executives
namely, Deputy General Manager and
General Manager are approved by the Chief
Executive or the Executive Director.

(b) and (¢). Information regarding
details of visits and the expenditure involved,
etc. in respect of visits made by Chairman
and Managing Director, Executive Director,
General Manager and the Deputy General
Manager is being collected and will b= laid
on the Table of the House.

Appointment of General Masnager in
Prathms Bank

7405. SHRI SAIFUDDIN CHOW-
DHARY : Will the Minister of FINANCE
be pleased to state :

(a) whether there is one post of General
Manager in Regional Rural Bank approved
by Government;

(b) whether Prathma Bank created two
posts of General Managers;

(c) if so, the reasons therefor;

(d) the action taken against the persons
responsible for creating two posts of General
Managers;

(e) the security cost, advertisement cost
and publicity cost of this bank upto 1986,
year-wise; and

(f) the amount of loan advanced by the
bank to borrowers who pay income-tax ?
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THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE (SHRI
JANARDHANA POOJARY) : (a) A post
of General Maaager can be created in a
regional rural bank having more than 50
branches and loan business of over Rs. 3
crores wiih the prior approval of
NABARD.

(b) to (d). It has been reported by
Syndicate  Bank, the sponsor bank of
Prathma Bank that the second post of
General Manager was necded due to
administrative expediency as an inquiry had
to bz carried out expeditiously against a
Manager who had also made allegations
against the existing General Manager and
filed an appeal in the Supreme Court.
Though the case is still pending in the
Court, the second post has since been
abolished.

(e) and (f). It has also been reported
that Prathma Bank has not graated loaans to
persons who pay income-tax. The informa-
tion regarding the advertisement/publ city
cost and security cost iucurred by the
Prathma Bank is set out in the following

VAISAKHA 2, 1909 (S4KA)

Table :
(Rs in thousand)

Year Advertise- Security

ment/ cost

publicity
cost

1980 2.33 —
19¢1 13.92 —
1982 13.73 _—
1983 55.15 —_
1984 53.00 26.62
1985 15.25 3589

“Environmental Clearance of Governmeat
Flats”

7406. SHRI SURENDRA PAL
SINGH : Will the Minister of ENVIRON-
MENT AND FORESTS be picased to
state ;
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(a) whzther the designs and plans of the

flats for Government employees need
clearance from the point of view of
environment;

(b) if not, the reasons for not making it
obligatory for securring such clearance from
his Ministry;

(c) whether a study has been conducted
on the environmental suitability of Govern-
ment flats in  different localities of Delhi
and the problems of residents:

(d) if so, the outcome of such study;
and

(¢) if no such study has been carried
out so far, whether Government propose to
undertake such a study and as a result of
such study any guidelines are proposed to
be issued to the Ministry of Urban Develop-
meat for making necessary provisions in the
flats already constructed as well as in the
future constructions ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) and
(b). esigns and plans of the flats for
Government employees are not assessed
from the environmental argle by this
Ministry. Eavironment related aspects, to
some extent, of such projects are examined
by the agencies under the aegis of the
Ministry of Urban Development.

(c) to (e). No such study has been
carried out. The Ministry of Urban
Development have formulated norms,
guidelines and standards for the design and
construction of public buildings in the
country which cover the landscape and
environmental aspects as well,

[Translation)

Plots to Scheduled Caste Families in
Tihar Village, Delhi

7407. SHRI BHARAT SINGH : Wil
the Minister of WELFARE be pleased to
state :

(a) whether in 1971 the Welfare
Department of the Delhi Admipsstration had
made gn anpouncement to allot plots to
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85 Scheduled Caste families of Tihar Village
in West Delhi for construction of houses
and the allotment letters in this regard were
also given to them;

(b) whether the possession of plots has
been given to those Scheduled Caste families
so far; and

{c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) to (c).
According to the information made available
by the Union Territory Administration of
Delhi, forty Scheduled Caste families were
given allotmeat letters for house-sites.
Subsequently, however, the land was
included in the “Green-belt” by the Delhi
Development Authority and hence posses-
sion could not be given. Moreover, on
further enquiry it was revealed that these
people were not eligible for allotment of
house-sites.

{English)

Raising Financiog from Mouney Lenders
by Private Sector for their Capital
Issue

7408. DR B L SHAILESH : Will the
Minister of FINANCE be pleased to
state :

(a) whether Governmznt are aware that
with the capital market turniog distinctly
bearish for the private corporate sector,
several compaaies, are now turning to the
money lenders to buy up their public
issues;

{b) whether this financing is normaly
arranged by certain powerful brokers of the
Stock Exchanges for a commission;

(c) whether the ‘investment’ is essentially
“benami’’ and made on express uonderstand-
ing from the promoter that he will buy
back the shares later with the result that at
the end, a Rs. 10 share is bought back at
Rs. 13 giving the “investor” a clear 30 per
cent return; and

(d) if so, steps proposed to stop such
malpractices which are ingeneously aimed
at converting black money into white ?

APRIL 22, 1987
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLRUM AND
NATURAL GAS AND WMINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT) : (a) to (c).
Government have not come across any
investment of this nature,

(d) Does not arise in view of answer
above.

Loans to Weaker Sections in Towns
and Cities

7409. SHRI P. PENCHALLIAH :
Will the Minister of FINANCE be pleased
to state :

(a) whether there is any proposal to
issue loans to the weaker sections under
Special Component Plan in towns and
clties;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
The banks have been advised that the
outstanding advances to weaker sections
onder various schemes and programmes
including loans given under Special Compo-
nent Plan shall be at least 10 per cent of the
total outstanding advances. As at the end
of September 1986 outstanding advances to
weaker sections by public sector banks stood
at Rs. 5470 crores representing 10.8 per
cent of their totol advances.

Identification of Wastelands

7410. SHRI KRISHNA SINGH : Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

{a) the arca of wastelands found (i)
cultivable by moderna methods of agricul-
ture, (ii) it for grasslands, (iii) fit for
afforestation aod (iv) wuseful for other
purposes, State-wise;

(b) the progress made so far in each
respect, State-wise; and

(c) the targets fixed for each far the
current year ?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHBRI Z. R, ANSARI): (a)
The National Commission of Agricultare
(1976) estimated an area of about 175
million ha. as being degraded of which 150
million ha. are subject to water and wind
erosion and about 25 million ha. are
degraded through special problems.
Statement-I indicates the estimates of
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wastelands States and Union Territory-
wise in hectares given below. Some of
these would be suitable for afforestation.

(b) and (c). The progress  of
afforestation during 1985-86 is shown in
Statement 11 and that for 1986-87 with the
targets for 1987-88 is shown in Statement
111 given below.

Statement-1

(Area in Lakh ha.)

Total Problem Area

Sl. States/UTs Due to Soil  Land Degra-  Total
No. erosion dation
1 2 3 4 5
1. Andbra Pradesh 115.02 7.29 122.31
2. Assam 2217 782 29.99
3. Bibar 42.60 22.92 65.52
4. Gujarat 99.46 26.40 125.86
5. Haryana 15.91 26.71 41.62
6. Himachal Pradesh 19.14 —— 19.14
J and K. 8.83 0.10 8.23
8. Karnataka 109.89 4.14 114.03
9. Kerala 17.57 1.78 19.35
10. Madhya Pradesh 196.10 14.07 207.17
11. Mabhrashtra 191.81 6.65 198.46
12. Manipur 3.74 3.60 7.34
13. Meghalaya 8.37 2.65 11.02
14. Nagaland 4.05 0.77 4.82
15. Orissa 45.78 32.25 78.03
16. Punjab 10.07 22,23 32.30 -
17. Rajasthan 119.02 174.92 373.94
18. Sikkim 3.03 - 3.03
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1 2 3 4 5

19. Tamii Nadu +36.40 1.82 38.22
20. Tripura 1.67 1.12 2.79
21. Uttar Pradesh 71.10 60.05 13).15
22. West Bengal 10.33 32.70 43.03
23, A and N Islands 2.59 — 2.59
24, Arunachal Pradesh 24.44 2.10 26.54
25. Chandigarh 0.01 —_— 0.01
26. Dadra and Nagar Haveli 10.12 — 0.12
27. Delhi 0.74 0.01 0.75
28, Goa, Daman and Diu 2,00 — 2.00

29. Lakshadweep -— -_— —
30. Mizoram 4.2} 1.89 6.10
31. Pondichery 0.03 - 0.03
T 1,266.20 449.99 1,716.19
14.65 14.65

1,266.20 464.16 1,730.84

Source : Developing India’s Wasted Lands, A Briefing Paper, Contre For Science And
Eavironment, 1986.
Statement-I1
Targets and Achievements under Afforestation for 1985-86
State/UT Targets Achievements
(Seedlings in Lakhs) Seedlings in Lakhs Area in Ha.

1 2 3 4

1. Andhbra Pradesh 2600 3156 157800
2. Assam 400 396 19800
3. Bihar 1500 1523 76150
4, Gujarat 2550 2497 124850
5. Haryspa 950 937 46850
6. Himachal Pradesh 850 672 33600
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1 2 3 4
7. Jammu and Kashmir 350 467 23350
8. Karnataka 2500 2546 127300
9. Kerala 6C0 1166 58300
10. Madbya Pradesh 3500 3501 175050
11. Mabharashtra 2000 2165 108250
12. Manipur 126 125 6250
13. Maghalaya 130 111 6550
14, Nagaland 180 269 13450
15. Orissa 2142 1930 96500
16. Punjab 527 590 29500
17. Rajasthan 820 958 47900
18, Sikkim 82 82 4100
19. Tamilnadu 1100 1215 60750
20. Tripura 150 200 10000
21. Uttar Pradesh 3250 3548 177400
22, West Bengal 1100 1115 55750
23, A and N Islands 95 95 47500
24, Arunachal Pradesh 100 103 51500
25. Chandigarh 2.9 1.52 7%
26. Dadra and Nagar Haveli 30 31 1550
27. Delhi 25 25 1250
28. Goa, Daman, Diu 32 45 2250
29. Lakshadweep 0.04 0.25 12.5
30. Mizoram 700 700 35000
31. Pondicherry 10 1 550
Total 28095.94 30200.77 1514538.5
—1.51 Million —1.51 Milliog
Hectares Hectares
Note :  Achievements bave been reported by the Ministry of Programme

Implementation.
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Targets and Achievements 1986-87—Pro posed targets for Afforestation 1987-88

124

Seedlings in Lakh Targets for Afforestation 87-88
S. State Target Achieve- Farm Block Total
No. ments Fores- Plan- Affore-
apto Jan. try (Seed- tations station
lings (ha) (Seedlings
In lakhs) in lakbs)
1 2 3 4 S 6 7
3. Andbra Pradesh 3000 2747 2520 54000 3600
2. Assam 400 625 490 10500 700
3. Bihar 260 2711 2450 52500 3500
4. Gujarat 1631 2271 1750 37500 2500
5. Haryana 725 644 507 1.0900 725
6. Himachal Pradesh 625 567 630 13500 900
7. Jammu and Kashmir 522 244 490 10500 700
8. Karpataka 2500 2279 2240 48000 3200
9. Kerala 1200 1519 1260 27000 1800
10. Madhya Pradesh 3700 3920 3500 75000 5000
11. Mabharashtra 2400 2352 2240 48000 3200
12. Manipur 160 144 140 3000 200
13. Meghalaya 150 158 140 3000 200
14. Nagaland 350 403 420 9000 600
15. Orissa 2400 2161 2240 48000 3200
16. Punjab 550 502 525 11250 750
17. Rajasthan 1100 1315 1120 24000 1600
18. Sikkim 110 114 105 2250 150
19. Tamil Nadu 2400 1711 2240 48000 3200
20. Tripura 320 268 280 6000 400
21. Uttar Prradesh 4500 4865 4200 9000 6000
22, West Bengal 1400 1368 1260 27000 1800
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1 2 3 4 5 6 7
23. A and N. Islands 120 116 91 1950 10
24. Arunachal Pradesh 125 26 87.5 1875 125
25. Chandigarh 3.40 3.6 35 75 5
26. Delbi 50 44 44.8 960 64
27, Dadra and Nagar 30 31 28 600 40
Haveli
28. Goa, Daman, Diu 75 68 70 1500 100
29. Lakshadweep 0.12 0.27 0.21 4.5 0.30
30 Mjzoram 1128 1284 1120 24000 1600
31. Pondicherry 10 8.93 71.49 160.5 10.70
Total 34284.52 34460.80 32199.5 690025 46000
Full Pay as Pension to Retiring Employees (a) the number of appointments/

7411. SHRI1 JITENDRA PRASADA :
Will the PRIME MINISTER be pleased to
state :

(a) whether Government purpose to
formulate a scheme to enable the retiring
employees to draw full pay as pension;

()

(c) the nme by which the pioposal
is likely to be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 P. CHIDAMBARAM) : (a) to
() No Sir The feasibiity of a
Countributory Pension Fund Plan which
allow the payment of pay last drawn as,
pension is however being explored. Hence,
its 1s premature to furnish any details at
this stage.

Reservation for SC/ST in Punjab
National Bank

if so, the details thereof; and

7412. SHRI ANADI CHARAN DAS :
Will the Mininster of FINANCE be pleased
1o state ;

Promotions made in the posts of MMG
Scale II n each Region/Zone[State of
Punjab National Bank since 1984 till date
and how many of them belong to SC and
ST, year-wise;

(b) the number of posts which were
earmarked as reserved quota posts for
persons belonging to SC and ST according
to roster in each  Regional/Zon:/State of
Punjab National Bank, year-wise, since
1984 till date;

(c) the efforts made by the bank to
wipe out the backlog in promotion for
SC/ST officers since 1979 till date; and

(d) whether the strength of officers of
SC/ST officers is maintained to the extent
of 15 per cent to Scheduled Caste and 7}
per cent to Scheduled Tribe on All India
basis ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Punjab National Bank has reported that
it recruits officers in Middle Management
Grade Scale-II, only for Specialist Cadre
posts, on All India basis, During the }
period 1984-1986 the bank recruited six
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such officers, all in the gen:ral category,
although one post each had been reserved
for Scheduled Caste and Scheduled Tribe
categories, The bank has further reported
that promotions in the bank to Middle
Management Grade Scale-II are made by
selection method on All India basis and
as such there is no reservation in promo-
tions for Scheduled Caste/Scheduled Tribes.
The details of the total promotions made
from Junior Management Grade Scale-1I to
Middle Management Scale-II and the
pumber of Scheduled Caste/Scheduled
Tribes among them for the  years 1984
1985 and 1986, as reported by the bank,
are as under :

APRIL 22, 1587

Year Total No. of Scheduled
promoted  Caste/Scheduled
Tribe out of
column No. 2
Scheduled Scheduled
Caste Tribe
1 2 3 4
1984 650 12 1
1985 712 36 2
1986 403 35 9

Since there is no reservations for Scheduled
Caste/Scheduled Tribes in promotions from
Junior Management Grade Scale-1 to Middle
Management Grade Scale-1I, there is no
backliog. The bank has, however, drawn
up a programme for imparting a pre-promo-
tional trainiog to eligible Scheduled Caste/
Scheduled Tribe candidates to improve their
chances of promotion,

(d) The bank has further reported
that it has provided reservations; in direct
recruitment, to the extent of 15% and
7§% for Scheduled Caste and Scheduled
Tribes respectively with effect  from the
date of its bpatiopalisation f.e. 19th July,
1969. Although it could recruit sufficient
number of candidates belonging to
Schedvled Caste category, there is a backlog
in the Scheduled Tribe category as sufficient
pumber of such  candidates are not
available,
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Finaneial Assistance for Fishing
Actlvity

7413, SHRI PRAKASH V. PATIL:
Will the Minister of FINANCE be pleased
to state :

(a) whether fishing activity is termed
as an agricultural activity with respect to
financial asssistance available from nationa-
lised banks and financial institutions;

(b) the concessional rate of interest
that can be charged for fishing activity by
nationalised banks;

(c) whether RBI gaidelines exist for
such interest fixation for fishing activity;
and

(d) the steps taken to increass such
assistance so as to increase employment
potential ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Reserve Bank of India (RBI) has reported
that fishing activity is considered as an
activity allied to agriculture and financial
assistance for this activity is available from
commercial banks and Regional Rural
Banks. The financial assistance by way of
investment credit is available from commer-
cial banks for the development of fisheries
as per RBI’s directives at the concessional
interest rate as under :

% per Annam

(i) Small farmers 10.0

(ii) Others farmars 12.5
(d) RBI bas issued general guidelines
to all scheduled commercial banks regarding
advances to priority sector including
fisheries. According to these guidelines
advances to fishery activities such as
fish catching, export of fish, finance
required for  equipment for deep
sea fishing, rehabilitation of banks (fresh
water fishery), fish breeding etc. are all
included under priority sector as activities
allied to agriculture. The concessions in
rate of interest, margin, security norms etc,
applicable to activitics allied to agricultyre
are available to borrowers under fishery
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schemes also. Commercial banks and
Regional Rura! Banks are entitled to
refinance from the National Bank for
Agriculture and Rural Development
(NABARD) under schematic lending for
loans given for fishing. PEncouragement
is given by NABARD for formulation
of schemes desigoed for traditional fisher-
men who are economically backward and
who need financial assistance.

Concessions to Industrial Units in
Karnataka

7414, SHRIH.B, PATIL : Will the
Minister of FINANCE be pleased to state :

(a) whether the Reserve Bank of
India has directed the banks in Karnataka
to provide loans at concessional rates to
the industrial units in view of the prevailing
drought conditions in that State; and

(b) if so, the details of tbe directions
issued in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Reserve Bank of India (RBI) has reported
that it had already issued guidelines to the
banks to provide relief and  rebabilitation
assistance to persons affected by natural
calamities such as droughts, floods, cyclones
on the 2ad August, 1984, These guide-
lines envisage conversion and rescheduling
of existing loans, provision of additional
working capital facilities, condonation or
waiver of shortfalls of margins and giving
time to borrowers to provide margins from
the future cash generation, relaxation of
security criteria etc.

Reserve Bank of India has reported that
it has not issued any other instructions to
Banks in Karnataka State to provide con-
cessional finance to the industrial units
affected by drought.

Parts of India Exempted from Payment

of Excise Duty
7415. SHRI ANANTA PRASAD
SETHI : Will the Minister of FINANCE

be pleased to state :

(a) whether there was/is any part of
India which was/is exempt from the pay-
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ment of
and

excise dufy or other taxes;

(b) if so, details thereof acd for what
period this exemption was given and also
the justification therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Information to the extent possible is being
collected and will be laid on the Table of
the House,

[Translation]

Excise Duty Outstanding on Tobacco
in Madhya Pradesh

7416. SHRI NANDLAL CHOUDHARY :
Will the Minister of FINANCE be pleased
to state ¢

(a) the amount collected as excise duty
on tobacco used in beedis in Madhya Pradesh
during 1986-87 and in the current year
1987-88 so far; and

(b) the amount of excise
tobacco used in beedis
Madhya Pradesh during
period ?

duty on
ouistanding in
the aforesaid

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Excise
duty on unmanufactured tobacco was
withdrawn with effect from 1st March, 1979,
Hence the question of collection of excise
duty on tobacco used in beedis during
1986-87 or 1957-88 dues not arise.

(b) Amount of arrears of central excise
duty outstandicg on unmanufactured tobacco
in Madhya Pradesh relating to the period
prior to 13.1979 is Rs. 24 lakhs as on

31.3.1987.

[English]

Negotiations with Pakistan for Checking
Drug Smuggling

7417. SHRI AMARSINH RATHAWA :
Will the Minister of FINANCE be pleased
10 stat¢ ©
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(a) whether any negotiation is going on
with Pakistan Government to have joint
check on drug smuggling;

(b) if so, the details of agreements
arrived at thereof; and

(c) to what extent drug smuggling
across the borders has been checked and
brought under control ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b). At the Secretary level discussions held
between India and Pakistan in December,
1986, it was decided to constitute a joint
Committee to combat drug trafficking and
smuggling. The first meeting of the Com-
mittee, constituted in accordance with this
decision, was held in New Delhi on 26-27
March, 1987. The discussions covered a
wide range of subjects including identifica-
tion of nodal agsncies, in both the countries,
through whom information would be
exchanged; steps to be taken to neutralise
the activities of drug traffickers and
smugglers; new means or methods used for
smuggling and drog trafficking and exchange
of information in a variety of areas related
to such activities. Both sides also reiterated
their firm resolve to intensify efforts to check
the drug menace.

(c) Consequent on the enforcement of
the Narcotic Drugs and Psychotropic
Substances Act, 1985 and, as a result of the
vigorous drive launched by various enforce-
ment agencies in the country, specially in
the border area;, huge quantities of drugs
bave been seized.

Loans to Farmers for Purchase of
Tractor, Pump Sets etc.

7418. SHRI MOHANBHAI PATEL :
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Will the Minister of FINANCE be pleased
to state :

{a) whether there is any scheme to grant
loans by the nationalised banks to farmers

for the purchase of tractor and pump sets,
etc.;

(b) if so, the amount of money given by
the banks to the farmers in Gujarat State

during the last three years under the
scheme;

(c) the number of farmers who have
been benefited during the last three years by
the banks;

(d) whether any provision has been

made to grant loans to medium and poor
farmers also; and

(e) if so, the number of such farmers
benefited during the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Reserve
Bank of India (RBJ) has reported that the
public sector banks provide loans to farmers
for purchase of tractors and pumpsets under
the schemes for farm mechanisation and
mipor irrigation respectively,

(b) and (c). RBI has reported that the
present data collection system does not
yield separate information relating to the
amount of bank advances for purchase of
tractors or pumpsets, However, details of
the number of accounts and amounts
disbursed in Gujarat by the banks under the
farm mechanisation scheme and the minor
irrigation scheme during 1983, 1984 and
1985 are indicate below :

(Rs. in lakhs)

Year ended Farm mechanisation Mioor irrigation scheme
(June) scheme
No. of Amount No. of Amount
Accounts disbursed Accounts disbursed
1983 5199 1697 9916 674
1984 7018 2838 17733 1099
1985 7316 3680 17187 1451
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(d) and (¢). In order to ensure that the
loan proposals under the farm mechanisa-
tion scheme and the minor irrigation scheme
are viable, the financing banks stipulates
certain minimum land holding norms.
However, small farmers and other farmers
having medium size land holdings who may
not individually possess the stipulated
minimum land holdings can however avail
of assistance under the farm mechanisation/
minor irrigation schemes provided a group
of such farmers together, fulfil the stipulated
porms. The present data collection system
does not, however, yield information relating
to the number of persons assisted under the
farm mechanisation/minor irrigation schemes
on the basis of individual land holdings,

Guidelines Issued to stop Felling
of Trees

7419, PROF. MADHU DANDAVATE :
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

{(a) whether the guidelines issued for
ecological balance in the backward Konkan
region of Maharashtra envisaged stopage of
cutting of trees for production of charcoal,

(b) whether the production of charcoal
was accordingly stopped;

(c) whether the activity has been

restarted; and

(d) if so, steps taken to protect the
environment of this region ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) to
(d). Guidelines issued to States to identify
critical areas which require protection from
felliog of forests and to protect them
totally, cover the Konkan Region of
Maharashtra.

The guidelines cover felling of trees and
not any particular use such as the manu-
facture of charcoal.

The Western Ghat Development Proe
gramme has been formulated, in addition to
other general measures t0 protect the
environment of this region.
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Exclse Duty on Fruit Juice Beverages

7420, SHRI CHINTAMANI JENA :
Will the Minister of FINANCE be pleased
to state :

(a) the excise duty rate on °‘Ready to
Serve’ fruit juice beverages like Rasika,
Froot, iFunday, Mazza etc.;

(b) tax incentives proposed to encourage
production of fruit juice beverages; and

(c) whether Government propose t{o
exempt the value of the packaging from
excise in the case of fruit juice beverages ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Fruit
juices put up in unit containers and
ordinarily intended for sale are chargeable
to excise daty at the rate of 10% ad
valorem,

(b) In the 1987 Budget MODVAT was
extended to fruit juices without increasing
the rate of duty on the final product. Besides,
import duty on specified items of food
packaging machinery and aseptic packaging
was reduced to 50%.

(c) No such proposal is under considera-
tion at present.

Opening of Bank Accounts

7421. SHRI R.M. BHOYE : Will the
Minister of FINANCE be pleased to state :

(a) whether several branches of
nationalised banks in various parts of the
country permit opening of accounts without
proper verification of the persons opening
accounts;

(b) whether most of these accounts are
benami accounts which are used by black
money Operators;

(c) whether any enquiry has been

conducted in this regard; and

(d) if so, the details so far as the
question of frauds, if any, detected in this
regard is concerned ?

THE MINISTER OF STATE*IN THRE
MINISTRY OF FINANCB (SHRI
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JANARDHANA POOJARY): (a) to (d).
The banks have been advised by Reserve
Bank of India to lay down procedures in
the matter of opening of new accounts to
ensure genuineness of the account holders
so that opening of benami accounts is not
facilitated. Whenever instances of mnon-
observance of prescribed procedures for
obtaining proper introduction at the time of
opening of new accounts come to the notice
of the banks, the matter is 1ooked into and
appropriate punitive action is taken against
the concerned banks’ officials for their
lapses. However, no general enquiry as such
bas been conducted by Reserve Bank of
India in the matter.

Recovery of Loans by Banks

7422. PROF., NARAIN CHAND
PARASHAR : Wil the Minister of
FINANCE be pleased to state :

(a) whether attention of Government
bas been drawn to the news item captioned
‘Bank managers in dilemma’ appecaring in
*“Tribune” of 30 March, 1987;

(b) if so, the facts thereof; and

(c) the steps proposed to be taken to
help the bank manpagers in tiding over the
difficulties viz-a-vis the recovery of loans ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY): (a) and (b).
Yes, Sir. Credit camps are organised as
part of overall measures taken by banks to
bring about accelerated credit assistance to
weaker section under various schemes.

{(c) Allloans including those disbursed
in credit camps are to be recovered as
per norms set down by Reserve Bank of
India. However, with a view to improving
recovery performances, the Reserve Bank of
India has issued various guidelines to the
banks for taking effective measures like
strengthening of the organisational structure
at the coatrolling offices and at field leval,
adopting schematic appraisal systems and
post lending supervision and launching of
recovery drives with the help of State
Government.

Demand from Tribals for Education
through Mother Tongue

7423. SHRI HARIHAR SOREN : Will
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the Minister of WELFARE be pleased to
state :

(a) whether persons belonging to Santhal
tribal and living in Orissa, Bihar and West
Bengal bave been demanding to give
education to them through their mother
tongue;

(b) if so, the steps takem to provide
education to them through their mother
tongue; and

(c) tibe details of the Central guidelines
sent to State Governments in this direction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO): (a) to (c). The
need to provide facilities for instruction in
tribal dialects at the primary stage of
education has been recognised. West Bengal
Government is understood to have recognis«
ed “OL CHIKI1” script for Santhali language
and issued guidelines to teachers to teach
the Santhali pupils through that script. The
pregramme of action on National Policy on
Education, 1986 envisages preparation of
primers in tribal dialects for Class 1 and II
having more than one lakh speakers by the
end of Seventh Plan. The National Council
of Educational Research and Training, New
Delhi bas addressed to the Srate Govern-
ments in this regard.

Separste Cells to Monitor Flow of Credit
to SC/ST Beneficiaries

7424. SHRI BANWARI LAL
BAIRWA : Will the Minister of FINANCE
be pleased to state :

(a) whether any separate cells have been
created at the head offices and regional/
Zonal/divisional offices of nationalised banks
to monitor the flow of credit to Scheduled
Caste[Scheduled Tribe beneficiaries; and

(b) if so, the functions of such cells ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Reserve
Bank of India has reported that public sector
banks have made necessary arrangements
by setting up special cells at their Head
Offices for monitoring the flow of credit to
Schedulee Caste/Scheduled Tribe beneficid-
ries.
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(b) The functions of such cells besides
monitoriog the flow of credit to Scheduled
Caste[Scheduled Tribe beneficiaries also
include collection and compilation of statis-
tical returns from branches and submission
of returas to Reserve Bank of India and also
to ensure implementation of Reserve Bank
of India guidelines relating on this subject.

Debt Equity Ratio for New Fertilizer

Plants
7425. SHRIMATI1 PATEL
RAMABEN RAMJIBHAI MAVANI :
Will the Minister of FINANCE be
pleased to state :
(a) whether Government are coaosi-

dering higher debt-equity ratio for new
fertilizer plants, if so, the details thereof;

{b) whether allowing higher debt-equity
ratio for fertilizer plants will help in reduc-
tion of subsidies in fertilizers;

(c) whether Government are considering
higher debt-cquity ratio in other industries
also with a view to bring down the debt-
servicing cost of the industry, if so, details
thereof; and

(d) whether Government are proposing
to give income-tax and other incentive to
the industries with higher debt-equity ratio,
ifso?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) : (a)
The existing policy already permits a higher
debt-equity ratio than the norm of 2 : 1 for
certain types of capital intemsive projects,
including fertilizers,

(b) No, Sir.
{c) No, Sir,
(d) No, Sir.

White Tiger Population In India

7426. SBRIMATI MADHUREE
SINGH : Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state ¢
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(a) the pumber of white tigers in the
country both in zoos and also in forests;

(b) whether the white tiger population
in India is facing extinctipn; and

(c) if so, the steps proposed to save this
race species ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z R. ANSARI) : (a) There
are 34 white tigers reported in various zoos
in the country. At present no white tigers
are reported in the forests.

(b) No, Sir.
{c) Does not arise.

Kolaghat Thermal Power Project

7427. SHRI SANAT KUMAR
MANDAL : Will the Minister of FINANCB
be pleased to state :

(a) whether the Reserve Bank of India
ha refused permission tc a consortium of
banks led by the State Bank of India to
lend Rs. 70 crores to the Kolaghat Thermal
Power Project for its second stage construcs
tion;

(b) if so, the R B.1.’s objection to the
idea of SBI led consortium lending Rs. 70
crores for Kolaghat’s second stage construcs
tion; and

(c) the steps Government propose to
take to provide funds for second stage
construction of Kolaghat Thermal Power
Project ?

THE MINISTER OF STATE IN THEB
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY): (a) to (c).
The Reserve Bank of India bas reported
that normally, banks are mnot expected to
finance creation of infrastructure facilities
including power. However, as a special
case, Reserve Bank of India allowed a term
loan of Rs. 25 crores to be shared by a
consortium of banks led by the State Bank
of India to meet a part of the project cost
of Kolaghat Thermal Power Project Phase
II. While authorising this amount, Reserve
Baok of India, inrer-alia, stipulatcd that
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the gap of Rs. 45 crores should be taken
up by term lending institutions or Govern-
ment of West Bengal. The Industrial
Development Bank of India has reported that
the financial institutions have since sanctio-
ned assistance to cover the gap of Rs, 45
crores.

Assistant General Managers in Punjab
Nutional Bank

7428. SHRI SIMON TIGGA : Will
the Mipister of FINANCE be pleased to
gtate :

APRIL 22, 1987

140

Written Answers

(a) year-wise details from 1984 to 1986
of Assistant General Managers posted in
Dethi Zone of Punjab National Bank; and

(b) the number of Scheduled Castes/
Scheduled Tribes among them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
information furnished by Punjab National
Bank is as under :

Sl.  Period Name Designation Postiog
No.
1. 7.12.1981 Shri S.A. Puri Assistant Zonal Manager
to General
31 08.1984 Manager
2. 9.8.1984 Shri H.C. Jain Assistant Senior Regional
to General Manager
1.1.1985 Manager New Delhi
3. 2.1.1985 Shri H C, Jain Assistant Zonal Manager
till date General
Manager
(b) None. Will the Minister of FINANCE be pleased

Loss of Revenue due to Badgetary
Modifications in Customs Duties
on Chemlicals

7429. SHRI JANAK RAJ GUPTA:
Will the Minister of FINANCE be pleased
to state the estimated net loss of revenue
due to various modifications made in the
tariff rates of customs duties on organic and
inorganic chemicals announced in the budiget
for 1987-88 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : The estima-
ted pet effect on revenue due to various
modifications made in the rates of customs
duties on organic and inorganic chemicals
taken together as announced in the budget
for 1957-88 has resulted in a net gain in
revenue.

Classification of Pattukottai Town in
Tami} Nadu

7430, SHRI S, SINGARAVADIVEL :

to state :

(a) whether it is a fact that the request
of the Central Gov:roment employees of
Pattukottai Town, Tamil Nadu, to classify
that town as *°C’ class city on the ground
that the population has exceeded 50,000, has
been turned down saying that the population
was only 49,484 as per 1981 Census and
that the mid-term Census cancot be taken
as the basis;

(b) whether the population of Pattuk-
kottai town exceeded 50,000 and was 51,000
as per 1982 Census;

(c) whether Chidamparam, Kovilpatti,
Mettupalayam, Paramakudi; Shivakasi and
Thindivanam towns in Tamil Nadu were
classified as ‘C’ class Town in the year 1979
only on the basis of mid-term census; and

(d) whether Government are consider-
ing to classify Pattukkottai town as a ‘C’
class city on the same principle ?



141  Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
The classification of various cities/towns for
the purpose of grant of House Rent Allowance
to the Central Goveroment employees is
done on the basis of decennial population
cepsus. Mid-term increase is not consi-
dered for this purpose. According to the last
census in 1981 the population of Pattuk-
kottai was 49,484, On this basis Pattuk-
kottai did not qualify for classification as a
‘" class city for which a mipimum
population of over 50,000 is required.

(c) and (d). Cases of certain cities/
towns were considered in the past for their
classification on the basis of mid-Census
population estimates in consultation with
the staff side of the National Council (JCM).
Classification on this basis was accordingly
made in some cases.

Government have, however, not taken
any decision on the question of upward
classification of cities/towns whose popula-
tion fall short by a short margin on the
basis of the last decennial Census.

Allocation for Scheduled Castes/Scheduled
Tribes in Kerala

7431. SHRIT. BASHEER : Will the
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Minister of WELFARE be pleased to
state :

(a) whether the annual plan outlay for
1987-88 for welfare of Scheduled States
Schedule Tribes and other backward classes
for the State of Kerala has been finalised;
and

(b) if so, details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and (b).
Yes Sir. An outlay of Rs. 475.00 lakhs for
the welfare of Scheduled Castes/Scheduled
Tribes and other of Backward Classes for the
annual plan 1987-88 under welfare of
Backward Class sector for the State of
Kerala has been approved by the Planning
Gommission as per details given in the
statement given below.

The Government of Kerala has also
quantified a sum of Rs. 4054,00 lakhs and
Rs. 80685 lakhs as flows to Special
Component Plan (SCP) and Tribal Sub-
Plan (TSP) respectively from State Plan
for 1987-88.

In addition, a tentative provision of
Rs. 400 04 lakhs and Rs, 80 00 lakhs has
been made as SCA to SCP and SCA to
TSP respectively during 1987-88,

Statement

Details of Gutlays approved by the Planning Commission for Annual Plan 1987-88
under Welfare of Backward Classes Sector for State of Kerala

(Rs. in Lakhs)

Programme/Sub-Head 1987-88 Outlays
1 2
I. Direction and Administration —_
II. Scheduled Castes -
(a) Education 65.00
(b) Economic Develoment 35.00
(c) Health, Housing etc, and others 103.00
Total 203.00
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1

IIl. Scheduled Tribes :
(a) Education
(b) Economic Development

(c) Healtb, Housing etc.

Other Backward Classes :
(a) Education
(b) Economic Development

(c) Health, Housing etc. and O:hers

32.50

35.25
52,25

Total 120,00

Total

V. Centrally Sponsored Scheme (State Share) :

1. Book-banks for Medical and Engg.

2, Girls’ Hotels

3. Coaching and Allied Scheme
4, Research and Training

5. Implementation of PCR Act

6. SCs Dev, Corporation

5.00
35.00
4.00
10.00
3.00
75.00

Total—V 132.00%¢

pe—

Grand Total : 475 00**

**The corresponding share of the Central Government will also be provided.

Establishment of National Park in Andhra

Pradesh
7432. SHRI C. SAMBU : Will the
Minister of ENVIRONMENT AND

FORESTS be pleased to state :

(a) tbe pumber of national parks, wild
life sanctuaries and bird sanctuaries in Andhra
Pradesh;

(b) whether Apdhra Pradesh Govern-

ment have sought assistance for any such
park to be set up in the State during Seventh
Plan; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI ZR. ANSARID : (a)
There are 15 wildlife sanctuaries notified
under the Wild Life (Protection) Act, 1972
in Andbra Pradesh. There are at present
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no national parks in Andhra Pradesh and
po sanctoaries specifically notified as Bird
Sanctuaries.

(b) and {c). The estublishment of natio-
nal parks and sanctuaries is the responsibi-
lity of State Government. The Central
Government gives financial assistance for
better conservation in national parks and
sanctuaries after they have been established.

[Translation]
Plots to Scheduled Castes

7433. SHRI SHANTI DHARIWAL :
Will the Minister of WELFARE be pleased
to state :

(a) whether Delhi Administration has
recently allowed plots to Scheduled Castes
for the construction of houses;

(b) if so, whether it is the policy of
Government to allot small plots with a view
to give benefit to maximum number of
persons belonging to weaker sections of the
society;

(c) whether Government propose to
allot more such plots to Scheduled Castes
and landless persons; and

(d) if so, by what time and if not,
reasons therefor ?

the

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) Yes, Sir.

(b) to (d). There is such a decision of
the Union Territorry Administration of
Delhi; and it proposes to allot more such
plots to the Scheduled Castes in the Seventh
Five Year Plan period (1985-90).

[English)

Re-Employment of Retired Government
Servants

7434. DR. G.S. RAJHANS: Wil
the PRIME MINISTER be pleased to
state :

] (a) the guidelines on re-employment of
retired Government scrvants apd op grang-
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ing extension to Government servanis after
the age of superannuation;

(b) whether Government propose to
ban the re-employment of retired Govern-
ment servants in Government service or in
public undertakings; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) Extension in
service/re-employment after superannuation
to a Government servant is to be granted in
very rare and exceptional circumstances,
purely in public interest when either another
officer is not ripe enough to take over the
job or the retizing officer is of outstanding
merit.

(b) No, Sir.

(c) There may be situations when, due
to exigency of work, it may become necessary
for the Government to retain in the public
interest the services of retired Government
servants of exceptional merits, A ban as
envisaged in part (b) would cause adminis-
trative difficulty and incoovenience in meet-
ing such situations.

Opening of Bank Branches

7435. SHR1 SYED SHAHABUDDIN :
Will the Minister of FINANCE be pleased
to refer to reply given to  Unstarred
Question No. 5097 on 1 April, 1987
regarding opening of bank branches and
state :

(a) the break up of 128 new branches
by bank and location in lead district or
otherwise;

(b) the pames of banks and their
Tocations in case of 14 branches opened in
Bihar; and

(c) the total number of officers, clerical
personnel and sub-staff recruited by the
public sector banks durirg 1985 and the
percentage  of Scheduled Casies and
Scheduled Tribes among them separately ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Reserve
Banks of India (RBl) bas reported that out
of 128 branches opened by the 28 Public
Sector Banks during 1986, the banks bad
opened 26 branches at centres located within
their lead districts and 102 branches at
centres located outside their lead district.
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opened in Bihar during 1986 and the
names of the concerned banks are indicated
in the statement given below.

(c) Details of total number of officers,
clerical staff and sub-staff recruited by the
Public Sector Banks during 1985 and the
percentage of Scheduled Castes (S.Cs) and
Scheduled Tribes (S.Ts) among them are

indicated below.

(b) Details of location of the 14 branches

—_—

Category Total recruitment % of SCs recruited % of STs recruited
to total recruit- to total recruit-
ment ment
Officers 4235 14.82 5.24
Clerical Staff 29228 17.10 5.93
Sub-Staff 11499 24.89 4.73

—

Statement

Location of Branches opened in Bihar during 1986 and names of the Concerned Banks

SL Name of Centre Name of District Name of Bank
No.
1. Banmankhi Purnea Central Bank of India
2. Patepur Vaishali Central Bank of India
3, Korkaghat Godda State Bank of India
4. Bhelatand Dhanbad State Bank of India

_ 5. Basantimata Colliery Dhanbad State Bank of India
6. Nirsha Dhanbad State Bank of India
7. Radhia Purabi Champaran Central Bank of India

8. Krishnanagar

Purabi Champaran

9. Andauli Saharsa

10. Gisara Sitamarhi

11. Kawachakjadaw Ba Adurpur Vaishali
Chiknauta

12. Ambatari Gaya

13. Bhandar Purabi Champaran

14,

Pandaul

Sitamarhi

Central Bank of India
Central Bank of India
Central Bank of India

Central Bank of India

Punjab Natiopal Bank
Punjab National Bank
Punjab National Bank
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Missiog of Files of Fraud Cave

7436. PROF. RAMKRISHNA MORE :
Will the Mipister of FINANCE be pleased
to state :

(a) whether some important files and
documents pertaining to over three crore
vital fraud case in a branch of the State
Bank of India in Gujarat involving some
senior officials detected during the country-
wide raids in January, 1986, are missing and
that attempts are being made to hush up the
case; and

(b) if so, the steps taken to trace the
missing files and to fix responsibility ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
State Bank of Indin has reported that some
files containing copies of documents, which
are relevant to the case, are reported to
have been misplaced and are not traceable
in its Laghu Udyog Branch. The Bank
has further reported that it has taken
steps to trace the files. Further action, as
appropriate. will be taken by the Bank
after investigations by the C.B.I. have been
completed in a case under sections 120(b),
420, 467, 471, 477 A of the IPC read with
section 5(2) and 5(1) (d) of the Preveation
of Corruption Act, 1947, against the
Managing Director and other Directors of
M/s Meghdoot Dyeing and Printing Mills
Ltd. Navsari and M/s Gita Frabrics (P)
Ltd. alongwith two officials of the State
Bank of India.

Working of NCCF

7437. SHRIK S. RAO :
SHR! MOHD. MAHFQOZ ALI
KHAN :

Will the Minister of FINANCE [be
pleased to refer to reply given to Unetarred
Question No. 4934 on 5 December, 1986
regarding losses in MNastional Cotlsumers
Co-operative Federation and state :

(a) whether investigation ixto the matter
has been completed;

(b) if so, the cutoome thereof and if
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not, the reasons for the delay in completion
of investigation;

(c) whether a change in the management/
board of NCCF is required to be made as
per the instruction of the Reserve Bank of
India;

(d) if so, the changes made and if not
the reasons for not making the required
changes; and

(¢) the amount of loan/advances made
by the lead bank concerned during the last
three years, year-wise stating the amount of
interest accrued thereon and the recovery
made 80 far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
Government of India have from time to
time reviewed the working of the Natiopal
Consumers Co-operative Federation (NCCF)
and impressed upon its management to
expand and diversify its business activities,
redute the overhead expenditure, improve
the financial liquidity by speedy recovery of
outstanding dues etc.

Io view of the unsatisfactory perfor-
mance and the economic problems faced by
the NCCF, the Central Registrar of co-
operative  socicties issued a show-cause
notice to the NCCF for the supersession
of its Board of Directors. Two members
of the Board of Directors of the NCCF
filed a Write Petition against this show- .
cause notice in the Delhi High Court
which bhas since been dismissed. The
Central Registrar of Cooperative Societies
has now initiated further action in the
matter.

As regards the complaints of irregulari-
ties and malpractices against some of the
employees of the NCCR, departmental
enquirics have been instituted against the
persons alleged to have been involved in
these irregularities.  Certain cases of
irregularities, alleged to have been committed
by some officers of the NCCF including
diversion of controlled cloth to unauthorised
channels have been referred to the CBI for
Investigations.

(e) In accordance with the statutes
governing the public sector bunks and as
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per the Customs and Usages prevalent
amongst the bankers the information relat-
ing to an individual constituent of a bank
cannot be divulged.

[Translasion)

Assistance to Priority Sector in U.P.

7438. SHRI AKHTAR HASAN : Wil
the Minister of FINANCE be pleased to
state :

{a) whether the branches of State Bank
of India are providing need based assistance
to priority areas of Uttar Pradesh;

(b) if so, amount of loan given as
need-based assistance to priority areas of
Uttar Pradesh by the State Bank of India
during the last year and the pumber of
persons to whom loans were given; and

(c) the number of persons engaged in
agricultural and small industries and the
number of small entrepreneurs in Muzaffar
Nagar and Bijoor given loans by the Bank
and the amount of loans so given ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes,
Sir.

(b) As on 30th June, 1986 the loans to
priority sector in Uttar Pradesh by State
Bank of India stood at Rs, 1004 crores in
11.91 lakh borrowal accounts.

(c) As at the end of December 1986 the
outstanding advances of State Bank of India
to agricultural and small industries including
the services were Rs. 5.01 crores and Rs.
4.71 crores respectively in Muzaffar Nagar
and Bijoor districts.

(English)

Central Grant to Karpataka State
Minorities Corporation

7439. SHRI V.S. KRISHNA 1YER:
Will the Minister of WELFARE be pleuased
to state :

(a) the amount of central grant asked
by the Karnataka State Minoritics
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Corporation during 1985-86 and 1986-87;
and ’

(b) the amount of grant sanctioned
during 1985-86 and 1986-87 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) At present
no Central Grant is being given to any of
the State Minorities Financial Corpora-
tions.

(b) Does not arise.
{Translation)

Insurance of Journalists

7440. SHRI TEJA SINGH DARDI :

SHRI BALWANT SINGH
RAMOOWALIA :
Will the Minister of FINANCE be

pleased to state :

(a) whetber Government are aware of
the demend made by the Journalists Fede-
ration of Punjab that every journalist should
be insured for an amount of Rs. one lakh
under the insurance scheme;

(b) if so, action taken in this regard;
and ’

(c) if no action has been taken, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
LIC and GIC have reported that they have
not received any demand from the Journa-
lists’ Federation of Punjab for introduction
of an Iosurance Scheme for journalists.

(b) and (c). Do not arise.
(Engtish)
Bank Accounts of Chit Funds
7441. SHRI CHIRANIJI LAL
SHARMA : Will the Minister of FINANCE .
be pleased to state @

(a) whether there is a ban on opening
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of bank accounts of chit funds or private
chit companies;

{b) whether a large pumber of chit
companies have accounts in commercial
Nationalised Banks and transaction worth
lakh of rupees take place daily all over the
country; and

(c) if so, the steps taken to stop these
transactions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Reserve Bank of India (RBI) have reported
that Chit Punds Companies/firms can open
and operate bank accounts other than
savings bank accounts,

The data reporting system does not
yield information seperately about the
number of accounts held by Chit Fund
Companies with nationalised banks and
quantum of transactions in these accounts.

Unless the accounts or transactions
therein are specifically shown to be illegal,
question of stopping of operations of such
accounts does not arise.

Deputation of IAS Officers to National
Textile Corporation

7442. SHRI ATISH CHANDRA
SINHA : Will the PRIME MINISTER be
pleased to state :

(a) whether Government bad agreed to
make exception to the rules regarding
appointment of IAS cfficers as chief execu-
tives in the National Textile Corporation
Limited and its subsidiaries on the
representations from the Department of
Textiles;

(b) if so, the reasons therefor and facts
thereof; and

(c) efforts being made to reverse such
exception to the rules pertaining to deputa-
tion of officers belonging to IAS ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
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MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) and (b). There
bas been considerable difficuity in filling
the posts of Chief Executives in the National
Textile Corporation under the existing
procedure. It has, therefore, been decided
to exempt the Chief Executives in the
National Textile Corporation from the
condition of ‘immediate absorption’,
Accordingly, officers from the Organised
Services may be deputed to National Textile
Corporation for a period of three to five
years.

(c) No such proposal is under consis
deration.

Radioactive Containment Facilities in
Naclear Powerd Ships/Submarines

7443. SHRI H.M. PATEL : Will the
PRIME MINISTER be pleased to state :

(a) whether nuclear powered ships and
submarines visiting Indian Ocean and Indian
ports are well equipped to prevent the
escape of radio-active materials in the
event of power malfunction; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) and (b). No foreign
nuclear-powered ships or submariens have
visited Indian ports. Government are not
in a position to say whether foreign nuclear-
powered vessels passing through interna-
tional waters of the Indian ocean are well-
equipped to prevent escape of radioactive
materials in the event of malfunction.

Human Excreta a Health Hazard in
Metros

7444. SHRI KADAMBUR M.R.
JANARTHANAN : Will the Minister of
ENVIRONMENT AND FORESTS be
pleased to state :

(a) whether Government are aware of
the dangers of pollution caused ty human
excreta in the open especially in  metropolie
tan cities; and
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(b) the steps taken to stop this pola-
tion in the metropolitan cities ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z R. ANSARI) : (a) Yes,
Sir.
include the

(b) The steps taken

followiog :

(i) Provision of low cost sanitation
facilities like pour flush latrines
and community latrines;

(ii) Avgmentation and improvement of
sewerage facilities in the wurban
areas; and

(iii) Campaigns for public awareness,

Fourth Puy Commission Recommendations
for All India Services

7445. SHRI DHARAM PAL SINGH
MALIK :
SHRI SUBHASH YADAV :
SHRI PRAKASH CHANDRA :

Will the PRIME MINISTER be pleased
.
to state :

(a) whether Union Government have
sent the proposed pay scales recommended
by the Fourth Pay Commission to the State
Governments in respect of All India
Services; and

(b) wbether Union Government have
since got the comments of the State
Governments regarding the proposed pay
scales of All India Services, if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTRY OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) and (b). Yes, Sir.
The State Governments agreed to the
introduction of the Junior Adminis‘raiive
Grade in the chree All India Services.
Suggestions were also made for reducing the
disparity between the Indian Police Service
and the Indian Forest Service and modifica-
tions in the proposed pay scales for the
three All India Services.
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Losns to Faraers

7446. SHRI LAKSHMAN MALLICK :
Will the Minister of FINANCE be pleased
to stato :

(a) the pames of the institutions which
give loans to farmers and the details of the
loans received by each institution from the
World Bank during last three years;

(b) the amount of loans these institu«
tions have taken from the Indian and other
foreign sources during last three years;
and

(c) the amount of loan given by these
institutions to farmers during the last three
years and at what rate of interest ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Commercial Banks, Regional Rural Banks
(RRBs) and Primary Land Develcpment
Banks/Cooperative  Societies provide
agricultural credit to farmers. These
institutions which provide loan directly to
farmers do not receive any loans directly
from World Bank or other bilateral donor
countries.

(c) The information is being collected
and would be laid on the Table of the
House to the extent possible.

Dead Savings Bauk Accounts

7447. SHRI KAMAL CHAUDHRY :
Will the Minister of FINANCE be pleased
to state : )

(a) the details of the amount lying in
dead accounts in the country during the last
three years giving yearly figures for each
circle;

(b) the average yearly income from
these accounts to the Government and how
this amount is being utilised or accounted
for;

(c) the number of cases of fraudulent
withdrawal from such accounts during last
three years; and

(d) the steps being taken to check
fraudulent withdrawal from dead accounts ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
The amount of unclaimed deposits as defined
in section 26 of the Banking Regulation Act,
1949, laying with banks (other than Regional
Rural Banks) as on 31st December, 1983,
31st December, 1984 and 31st December,
1985 were Rs. 2305.66 lakhs, 2623.61 lakhs
and 3157.39 lakhs respectively., The data
reporting system does not yield information
circle-wise or zonal-wise of banks. Reserve
Bank of India has reported that these
amounts form part of banks’ overall funds
and are not invested separately.

(c) and (d). The present data reporting
system does not yield information in the
manner asked for. There are certain
guidelines regarding operations of dormant
accounts so as to prevent fraudulent with-
drawals.

Nomination to Parliament of Anglo
Indian from South

7448. SHRI NARSING SURYA-
VANSI : Will the Minister of WELFARE
be pleased to state :

(a) whether the nominated Anglo Indian
MLAs from Andhra Pradesh, Kerala,
Karpataka and Tamil Nadu have urged
Union Government to extend the period of
nomination for Anglo-Isdians in Parliament
and State Assemblies beyond 1990 for a
further period of 25 years and also to ensure
that nomination to Parliament sbould be
from Anglo Indians in the South; and

(b) if so, Government’s reaction in this
regard ?

THE DEPUTY MINISTER IN THE
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MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) No Sir.

(b) Does not arise.

Licences to Large Houses to Mannofactare
Tape Recorder

7449, SHRI RAM BHAGAT PASWAN :
will the PRIME MINISTER be
pleased to state :

(a) the names of large houses which
have been given licence to manufacture tape
recorder;

(b) whether the licences have also been
issued to the medium and small scale units;
and

(c) if so,
wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) The pames of the
vnits in the orgapised sector which have
been given licences of manufacture Tape
Recorders and its components are given in
the statement given below.

the details thereof State-

(b) and (c). Approvals for manufacture
of Tape Recorders in the small scale sector
upto an anrual capacity of 25,000 nos. per
anpum are given by the State level Techni-
cal Committee/Director of Industries. The
total number of approved units in small
scale sector is expected to be very large.
Specific information for a particular State,
can, however, be collected and provided, if
80 desired.

Statement

Names of Units in the Organised sector which have been given Licences to manufacture
Tape Recorders and Combinations thereof

S1.No. Party Item Letter of Intent
(L1)/ Industrial
Licence (IL)/DGTD
Registration
1 2 3 4
1. Dalmia Electronics Corpn., Tape Recorders 1L

Ballabhgarh
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1 2 3 4
2. Jopiter Radios (Regd.) New Audio Cassette Tape IL
Delhi Recorders
3. Peico Electronics and Tape Recorders IL
Electricals Ltd., Bombay at
Pune
4, Peico  Electronics and Rodio/Tape Recorders IL
Electricals Ltd., Bombay at combination sets
Salt Lake and Pune
5. Binatone Electronics Pvt. (i) Tape Recorder L1
Ltd., Sahibabad (ii) Two-in one (Radio and
Cassette or clock)
6. Electrovision (India) Tape Recorders, Stereo/Mono LI
Gorakhpur
7. G.S. Trakral, Bombay (i) Tape Recorders LI
(ii) Two-in-ones
8. Kalyani Telecommuaication Radio-cum-cassette Recorders L1
Electronics Pvt. Ltd,
Puone
9, BPL Systems and Projects Tape Recorders DGTD Regd.
Ltd., Palghat
10. Baush India Ltd , Bombay Tape Recorders DGTD Regd.
11. Murphy India Ltd., Thane Tape Recorders DGTD Regd.
12. National Radio and Elec- Tape Recorder Assembly DGTD Regd.
tronics Co. Ltd., Bombay
13. Eofleld lodia Ltd., Madras Mono/Stereo/Radio cum IL
Cassette Players
14. United Diamond Ltd, Radio Cassette  Recorders/ IL
Ghaziabad Car Stereo
15. Western Electronics Ltd., (i) Two-in-one 1L
New Delhi (ii) Tape Recorder/Car
Stereos
16. Continental Device India Ltd. Car Stereco and Radio IL
New Delhi Cassette Players
17. Olympia Electronics Pvt. Ltd., Radio Double Cassette IL
Gurgaon Recorders
18. Television and Components Tape Recorders, Two-in- IL
Pvt. Ltd., Naroda one
19. Dynavision Ltd., Madras Radio Cassette Recorders IL
20. Electronics Ltd., Faridabad Tap Recorder IL
Tape Recorder IL

21.

Indo-National Ltd., Nellore
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Finance Constrants of Commercial Bapks

7450. SHRI V. KRISHNA RAO : Will
the Minister of FINANCE be pleased to
state ¢

(a) whether some commercial banks are
facing constraints of finance;

(b) if so, the reasons thereof; and

(c) the steps taken to overcome the
cash constraints ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Individual banks at certain stages may
find some resource constraint. However, such
instances are not represestatives of the
overall banking system and the liquidity
position of the banking system as a whole
is quite comfortable. The growth of non-
food credit excluding petroleum credit in
the current financial year upto March 13,
1987 was Rs, 6762 crores (13.5 per cent)
as against Rs. 5733 crores (13,3 per cent)

in the corresponding period of the previous
year.

[Translation)

Foreign Exchange Transactions

7452. SHRI1 KAMLA PRASAD
RAWAT : Will the Minister of FINANCE
be pleased to state :

(a) whether some anti-social elements
in the country are active in illegal foreigo
exchange transactio:s;

(b) if so, the action taken by the
Government against the persons involved
there in Delbhi, Bombay, Madras and
Calcutta, and the pumber persons
apprehended during the last three years;
and

(c) if no action has been taken in this
regard, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(ssum BRAHMA DUTT) ; (a) Yes,
i,
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(b) and (c). The Directorate of Enforce-
ment (FERA) conducted 11266 searches
during 1984 to 1986 for detecting the
suspected violations of the F.E.R. Act,
1973. As a result of the searches, besides
incriminating documents, Indian currency
of Rs. 987.70 lakhs and foreign exchange

worth Rs. 563.98 lakhs were seized.
In this connection, 741 persons were
arrested.
(English)

Licences for Setting up Electronics
Facteries in A.P.

7453. SHRI V., TULSIRAM : Will
the PRIME MINISTER be pleased to
state :

(a) the estimated amount of assistance
that Union Government propose to provide
to Apndbra Pradesh for setting up the
newly cleareC electronic projects in the State;
aud

(b) the time by which necessary funds
will be made available and when the
factories will start functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI K.R. NARAYANAN) : (a) Itis the
policy of the Government of India to assist
all states to increase electronics production
in the country. Ja the matter of setting up
of electronic units and providing facilities.
Government Policy is uniform for all states
including Andhra Pradesh. As a general
policy, State Governments endeavour to

create climate conducive to setting up
industries. Department of Electronics
gives  necessary guidance whenever
required.

However, Department of Electronics is
setting up a Mainframe Computer manu-
facturing facility in Electronics Corporation
of India Limited (BCIL) with a total
project cost of Rs. 35.68 crores. It has
also set up an Electronics Test and Develop-
ment Centre (ETDC) in Hyderabad for the

Blogtronics Indastry,
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(b) The first instalment of funds bf
Rs. 5 crores has already been released in
March, 1987 for the Mainframe Computer
project at ECIL. An amount of Rs. 10.00
crores has been projected for 1987-88, This
will be released in a phased mannar
depending on the progress of the projeet.

[Translation]
Growth of National Income

7454, SHRI SARFARAZ AHMED :
CHAUDHARY RAM
PRAKASH :

Will the Minister of PLANNING be
pleased to state :

(a) the growth rate of national income
in 1986-87 and target for 1987-88; and

(b) the steps proposed to increase the
growth rate ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : (a) According to the latest
Economic Survey, the economy is expected
to grow between 4.5 and 5.0 per cent during
the year 1986-87. No year-wise targets of
growth rate in national income have been
fixed.

(b) With the launching of the Seventh
Five Year Plan in 1985-86, certain major
policy initiatives were taken to promote
growth, lmplement development programmes,
reinforce anti-poverty programmes and
give a new direction to fiscal policy. These
policy initiatives and vigorous implementa-
tion of development programmes in different
sectors are expected to help in achieving
the targetted growth rate of 5 per ceot per
anpum envisaged in the Seventh Five Year

Plan.

(English]

Decrease in Collection of Taxes from Ol
Sector

7455. SHRI K. RAMACHANDRA
REDDY : Will the Minister of FINANCE
be pleased to state :

(s) whetber there s 8 big jump in
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collection of both direct and indirect taxes
from April to December, 1986 while there
is decrease in taxes from the oil sector;

(b) if so, the reasons therefor;

(c) the steps initiated to improve the
tax collection from the oil sector; and

(d) how far they have been effective ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY) : (a) Yes,
Sir. There is a big jump in collection of
both direct and indirect taxes from April to
December, 1986. There was no decrease in
gross taxes from oil sector.

_ (®) to (d). In view of (a) above does not
arise,

Depreciation Allowance in Taxes for
use of Indian Technology

7456. SHRI V. SOBHANADREE-
SWARA RAO : Will the Minister of
FINANCE be pleased to state :

(a) whether there is difference in depre-
ciation allowed for companies which use
foreign technology and those which use
Indian technology;

(b) if so, the reasons therefor; and

) (c? steps  proposed to provide tax
Incentive to encourage use of Indian techno-
logy ?

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI
JS{SNARDHANA POOJARY): (a) No,

ir.

(b) and (¢c). Do oot arise.

[Zranslation]
Facilities to Dusadh (Paswan) In Delhj

7457. SHRI KUNWAR RAM : Wil
the Minister of WELFARE be pleased to
state ¢

(a) whether certain facilities are pro-
vided to persons belonging to various
Scheduled Castes in the edugational ipsti-
tutiops in Pelbi;
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(b) whether persons belonging to Dusadh
(Paswan) community are provided with
gimilar benefits in educational institutions
in Delhi on the basis of Scheduled Caste
certificates issued to them by the concerned
district-authorities of Bihar;

(0) if not, the reasons thereof; and

(d) whether Upion Government have
{ssued instructions to the Delhi Administra-
tion to provide all the benefits available to
Scheduled Castes under the rules to
certified persons belonging to Scheduled
Castes who have migrated to Delhi from
other States ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) Yes, Sir.

(b) and (c). The Commuaity ‘Dusadh’
is in the list of Scheduled Castes in relation
to the State of Bihar. A person belonging
to Dusadh community in Bihar is not
entitled to get benefits as admissible to the
Scheduled Castes specified in relation to the
Union Territory of Delhi in educational
institutions maintained by the U.T. Ad-
ministration of Delhi. Such a person,
however, is entitled to the bepefits of Post-
matric Scholarships and reservation of seats
in educational institutions maintained by the
Central Government.

{d) No, Sir.

[Englizh})

Non-Plan Expenditure

7458. SHRIMATI N.P. JHANSI
LAKSHMI : Will the Minister of FINANCE
be pleased to state :

(a) the non-plan cxpenditure of the
Ceuitral Government during 1983-84, 1984-
85 and 1985-86; and

(b) steps Government propose to take
to curtail the increase on non-plan expendi-
ture ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
The information is contained in Annexure
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3 to the document °‘‘Expenditure Budget
1987 88, Vol. I”’ of the Central Government
1987-88 which was circulated to members
of Parliament on 28th February, 1987.
The nature and the main components of
non-plan expenditure are explained on
pages 7 to 15 of the same document. The
measures for curbing unproductive expendi-
ture have been outlined in the Budget
Speach of the Prime Minister.

Memorandom by Bhabha Atomic Research
Centre Officers Association

7459. SHRI SATYENDRA NARAYAN
SINHA : Will the PRIME MINISTER be
pieased to state :

(a) whether the Bhabha Atomic Re-
search Centre Officers association has
presented any memorandum to the Govern-
ment regarding the lack of adequate scientific
work and the difficulties of attaining
the 10,000 MW nuclear power generation
target; and

(b) if so, Governments reaction there-
on?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI K.R, NARAYANAN) : (a) No, Sir,

(b) Does not arise.

Corruption Charges Against Income
Tax Employees

7460. SHRI SHANTARAM NAIK :
Will the Minister of FINANCE be pleased
to state :

(a) the number of employees of the
Department of Income Tax against whom
charges under prevention of Corruption Act,
1947, were investigated during the last three
years;

(b) the number of employees charge-
sheeted under the Act; and

(c) the number of employees convicted ?
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THR MINISTER OF STATE IN THB
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY) : (a) Thisty
Seven.

(b) Ten.
(c) Three.

Items Pending with National Council of
Joint Consultative Machinery

7461. SHRI SOMJIBHAT DAMOR :
Will the PRIME MINISTER be pleased to
state $

(a) the detnils of items relating to
Central Government employees pending with
the National Council of Joint Consultative
Machinery and since when they are pending;
and
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(b) when decision on each of the jtems
is likely to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) A list of items
pending with the National Council of Joint
Consultative Machinery and Compulsory
Arbitration for Central Government Emplo-
yees, indicating the dates since when these
items are pending is given in the statement
given below.

(b) These items are at various stages of
negotiation apd consideration, and though
cfforts are being made to get them finalized
early, no firm date for final decision is
possible to be indicated.

Statement

List of Items pending arising out of the Last National Council Meeting Hell on 7.2,1987

Sl. No.

Item in Brief, Pending in National Couacils

Since when pending

l-

2.

Payment of HRA and CCA besed on 1981
Census.

Dearness Allowance and Additional Dearness
Allowance are not to be treated as pay for the
purpose of calculation of Income Tax-Judgement
delivered by Appeliate Assistant Commissioner
of Income Fax, Madras,

Rule 7 of Centrat Civil Services (Revised Pay)
Rules 1986—Unfuir dest to those in receipt of
personal pay in the old scales of pay. Notifi-
cation No. 15(i)-1C/86, dated 13.9.86.

Promotion of staff facing DAR cases, Dis-

ciplinary cases coming in the way of promotion
of the staff.

Counting of service rendored as Casual Labour

paid from Mouster roll/contingescies for retire-
ment benefits,

Machisery to review periodically the pay and
allowances of Central Government employees.

D.A. Foumula,

Risk Allowance to various categories of emplo-
yees exposed (o basards.

Selection Grade.

National Council of

February, 1987.
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Sl

No.

Item in Brief Pending in Natiopal
Councils

Siace whken Pending

10.

11.
12.
13.
14.

15.

16.

17.

18'

19.

21.

23,

B R

.

Date of effect of implementation of Award of
the Board of Arbitration.

Maternity Leave.
Liberalisation in the Scheme of stepping up.
House Building Advance.

Leave entitlement for industrial staff-liberalisa-
tion therein.

Dispensing with security from Cashiers and
insuring them against losses in transit,

Grants-in-aid for recreation clubs.

Age relaxation for nursing staff for direct
recruitment against higher posts.

Administrative Tribunal Amendment.

Improper implementation of Award of Board
of Arbitration in C.A. Reference No. 2 of 1983.
Parity in the matter of half-pay-leave between
industrial and non-industrial employees in
Central Government otber than Railways.

Non-implementation of five Awards in the Minis~
try of Defence.

Promotional prospects of Senior Investigators.

Methodology of placing the matter before
Parliamention respect of two Awards where
modification/rejection was sought by Gover-
ment.

Allotment of land for Trade Unions of Govern.
ment employees,

Working hours for sanction of staff,

Compensatory/Tribal Azea Allowance to Centsal
Government employees posted in Tribal Areas
(M.P.)

Long leave after child-birth,
(i) Modical Allowance to staff ia the interior.

(i) RBstablishment of Central Government
hospiale usdes Central Government
Health Schamo.

National Couucil of
July, 1586.

National Couneil of
January, 1986.
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Sl. Item in Brief, Pending in National Since when Pending
No. Councils
28, Payment of HRA to Central Government
employees working in Sultanpur (U.P.)
29. Bonus formula in respect of Departments in

which formulae have not been finalised.

Items Pending in the Committee on National Council.

30.

3].

32.

33'

34.
3s.
36.
3%

38,
39.

w‘
41.

Supply of liveries to various categories of
employees,

Grant of family pension to the families of
C.G.E. absorbed permanently in the autonomous
bodies and Public Sector Undertakings.

(i) 40 hours—5 days weak.

(ii) 40 hours a week for industrial and opera-
tive staff of Central Government.

Working hours, OTA, Weekly off, holidays for
excluded/common categories,

O.T.A. Rates.

Welfare measure.

Housing for Central Government Employees.
Construction of houses for the retired and

retiring Central Government servants who do
0ot own any house in Delhi/New Delhi.

Labour Laws.
Allowances, etc. for North Eastern Regions.

Recognition Rules.

Self-Financing Scheme to increase pension to
the level of the last pay drawn for Central
Government employees.

July, 1986.

July, 1986.

National Council of
January, 1986,

May, 1982,

April, 1979.
January, 1977,

Monitoriog of Loans by Natlonslised
Banks

7462. SHRI DAULATSINHII
JADRJA : Will the Minister of FINANCE
be pleased to state :

(a) whether Government ure monitoring
the facilities being granted by nationalised
baoks to industries secking to meet their
Joan obligations;

(b) whether banks are not very respon-
sive to requests from companies for flexible
fixation of interest rates and re-schodulement
of loans;

(c) whether any special facilities exist
for the shipping industry by nationalised
banks; and

(d) whether any special guidelines exist
for the shipping -industry as also for the
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sailing vessels operating off the Gujarat
Coast ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Itis for
the commercial banks to monitor the credit
facilities granted by them to the industrial
units in their portfolio.

(b) Banks are bound by the directive
fssued by RBI from time to time as regards
interest rates on various advances. In case
of sick units, however, banks may charge
Jesser rate of interest on existing credit
facilities in accordance with the paramelers
laid down by the RBI. The past dues may
also be rescheduled by banks in such cases
depending on merits of each case.

(c) and (d). The RBI has reported that
there are no special facilities or special
guidelines for sanction of financial assistance
by banks to the shipping industry or for
the sailing vessels operating off Gujarat
Coast,

Setting up of Mint at Salboni, West
Bengal

7463. SHRI SATYAGOPAL MISRA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have taken
a decision to set up a Mint at Salboni,
Midnapore, West Bengal;

(b) if so, whether his Ministry has
received clearance from the Planning
Commission to set up the proposed Mint
there; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI BRAHMA DUTT) : (a)
No, Sir.

(b) and (c). Do not arise.

Selzure of Gold from Gujarat Coast
7464. SHRI RANJITSINGH
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GAEBKWAD : Will the Minister of
FINANCE be pleased to state :

(a) the number of cases of gold smuggl-
ing decteted in the West Coast of Gujarat
during 1986;

(b) the quantity and the value of gold
seized in each case;

(c) whether the cases of gold smuggling
are increasing on the Gujarat coast in
comparison to those in the past three years;

(d) if so, reasons thereof; and

(¢) the steps proposed to be taken to
strengthen the smuggling preventive agency
on the West Coast of Gujarat ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and (b).
During the year 1986, 19 cases of gold
smuggling were detected within the jurisdic-
tion of Customs (Preventive) Collectorate,
Ahmedabad. As a result, 28.1 Kgs. of
gold valved at Rs. 58.34 lakhs was seized
under the customs Act,

(c) and (d). Smuggling being a clandes-
tine activity, no reasonable estimate regard-
ing the quantum of gold smuggled into the
country is feasible and hence no comparison
of the extent of smuggling during the last 3
years is possible.

(¢) Anti-smuggling drive in the entire
West Coast region, including the Gujarat
sector, has been intensifed. Close c¢o-
ordination is maintained with the concerned
Central and State Government enforcement
agencies deployed in the region for taking
appropriate measures in this regard.

[Translation)

Funds under Special Component Plan
to States

) :7465. SHRI R.P. SUMAN : Will the
Minister of WELFARE be pleased to
state :

(8) the amount asked for by each
state in the country under the Special
Component Plan during the last three
years and the amount allogated to each
state;
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(b) the state-wisc sumber of families
belonging to Scheduled Castes benefited
under the said plan during each of the
aforesaid years;

(c) whetber the amount aHecated to
all the States has been utilised by them
duaring cach financial years; and

(d8) if not, the reasons therefor ?

THE DEPUTY MINISTER
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO): (a) and (c).
The Special Component Plan of the State/
Unioa Territories comprises of the fuads
earmarked out of the total States plan

IN THE
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smounts alloosted under the Special Com.
ponent Plan of various  States/Union
Territories for the last three years and the
expenditure theroon are as given in the
Statement-1 below.

®

(d) Some State Governments/Union
Territory Administrations could not utilise
the Special Component Plan funds fully due
to certain problems and difficulties being
faced by them such as delay in the
mobilisation of agencies in  the field,
improper allocation of beneficiaries and
drawing of unsuitable schemes, weak
monitoring and the unsatisfactory functione

A Statement-II is given below.

for the schemes formulated for development ig:rgz::;og:}nd“hd Caste  Development
of Schedvled Castes exclusively. The
Statement-I
(Rs in crores)
S1.No. Stat-e-/_U-'i'—"_— 1984.85 1985-86 _ 198687
SCP Expdr. sCp Expdr, sCp Expdsr.
outlay on SCP outlay on SCP outlay on SCP
1 2 3 4 S 6 7 8
1. Andhra Pradesh  127.51 102.47 12064 105.65 14204 154.39
2. Assam 7.72 1.75 10.44 3.86 13.95 14.95
3. Bibar 76.717 45.94 6127  56.21 84.25 96.08
4. Gujarat 2690  26.90 2587 2492 2982 2319
s. Haryase 3107 28 033 2901 3233 233@
6. Himachal Pradesh  15.75 15,75 19.49  19.49% 2255 22.56@
9. Jand K 9,50 9.25 9.56 9.56* 10.90 10.90
8. Karnataka 70.20 70.07 67.93 67.17 104.14 103.24
9. Kerala 28.74 20.74 2958 2885 35.81 35.00
10, Madhya Pradesh 59.10 60.04 62.32  63.40* 76.66 75.59
11. Maharashtra 43.91 4391 4287 6232 5738 57.92
12. Menipur 8.12 1,00 1.42 142 1.89 1.09(
13. Oriwe 3.8 31,58 36,51  38,83¢ 47,09 “49
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1 2 3 4 L] 6 7 8
14. Punjab 23.33 23.33 21.87 17.76 24.79 24.79
15. Rajasthan 53.62 48.54 66.47  66.47% 69.29 69.29
16. Sikkim 0.74 0.05 0.46 0.46* 0.42 0.2@
17. Tripura 8.04 8.1 7.55 6.86 10.71 10.84
18, Tamil Nadu 123.01 N.A, 126,16 126.16 128.05 128.04@
19. Uttar Pradesh 135.90 162,99 172.67 175.82¢ 199,44 205.41@
20. West Bengal 57.00 57.06 65.42 65.41%*  71.92 71.15
21. Delhi 21.35 21.35 16.43 15.83 18.50 21.16
22. Chandigarh Admn. 1,54 1.55 1.98 1.98¢ 1.83 1.86
23, Pondicherry 4.82 4.04 5.20 4.78 6.09 6.25
24. Goa, Daman and Diu 7.67 0.43 0.83 0.63 0.82 0.67
*Figures are Provisional.
@Planning Commission.
Statement-I1
Sl. State/UT Number of SC families benefited
No. 1984-8S 1985-86 1986-87 (upto.
Feb. 87)
1 2 3 4 5
1. Andbra Pradesh 259631 288242 234745 (P)
2, Assam 32437 13604 8893
3, Bihar 320463 258549 203937 (P)
4. Haryana 52824 46054 38239 (P)
S. Gujarat 70328 51550 37535
6. Himachal Pradesh 34606 27042 28703 (P)
y. Jammu and Kashmir 3814 429 1687
8. Karnataka 157817 102960 83619 (Jan.)
9. Kerala 63836 37741 57063
10, Madbya Pradesh 193392 187203 141071 (P)
106440 111058 84435
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1 2 3 4 5
12. Manipur 1409 300 233 (Sept.)
13. Orissa 102624 78658 62533
14. Pubnjab 85083 61044 45107
I5. Rajasthan 122802 120607 82601 (Jan.)
16. Sikkim 1131 1168 719
17. Tamil Nadu 219913 208206 193186
18, Tripura 7538 4367 4489
19. Uttar Pradesh 479635 379639 314770
20. West Bengal 290017 278054 199485
21. Chandigarh 617 488 515
22. Delhi 9192 8346 5900
23. Goa, Daman and Dia 2123 1409 966 (Jan.)
24. Pondicherry 4661 2344 1985
Total 2622383 2272930 1832416

(P) —Provisional figures,

[English]

Early Disposal of Pablic Letters

7466. SHRI R.S. MANE : Will the
PRIME MINISTER be pleased to state :

(a) whether Government have issued
guidelines to all the departments to reply
to letters from public within 15 days of
receipt of such letters; and

(b) if so, details thereof and also
details of evailuation, if apy, done in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI1
B,S. ENGTI): (a) and (b). Ministries/
Departments have been urged to deal
with references from public promptly and
to respond to those as far as possible
within a period of 15 days.  While no
comprebensive evaluation as such has been

made in this regard, supervisiog officers

have been enjoined to regularly monitor
the arrears statements and to ensure speedy
disposal of such references.

Candidates in 1.A.S. with Technical
Qualifications

7467. DR. P. VALLAL PERUMAN :
Will the PRIME MINISTER be pleased to
state ©

(a) whether a good number of success-
ful candidates in the Civil Services exami-
nations are engineering, medical and Ph,D
degree-holders and other professionals;

(b) if so, the percentage of successful
candidates with the above qualifications
during the flast three years, discipline-
wise;

(c) whether Government bave any
proposal to discourage the practice of
switching over by candidates baving
technical and professionpal qualifications to
noo-technical side, pasticularly  Civil
Services;
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(d) if so, the details thereof; and

(e) if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTBR OF STATE IN THB
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MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM): (a) and (b).
The number of successful candidates who
took the Civil Services (Main) Examinations
with technical qualifications during the last
three years j.e. 1983, 1984 and 1985 is as
under :

Civil Services (Main) Examination

Degree 1983 1984 1985

No. of % No. of % No. of %
candidates candidates candidates

B.B./B.Sc. (Bogg.)/ 113 13.37 134 16.46 128 16.20

B.E. (Hons.)/M.B./

M. Tech,

MBBS/BDS/BVS/AH/ 21 2.48 28 343 44 5.56

MD/MDS/MVSC.

Ph.D. 5 0.59 10 1.22 7 0.88

B. Sc. (Agl.)/M.Sc. 19 2.24 19 2.33 12 1.51

(Agl.)

(c) to (¢). The Government do not (¢) Does oot arise,

have any such proposal under considera-
tion.

Old Age Homes

7468. SHRIMATI PRABHAWATI
GUPTA : Wil the Minister of WELFARE
be pleased to state :

(a) the numbee of ‘old age homes
in the country, State-wise;

(b) npumber of such homes proposed
to be set-up during the Seventh Five Year
Plan period;

(c) the funds allocated for the purpose
in the Seventh Plan; and

(d) the steps takea for
aged persons ?

welfare of the

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) A
statement showing. State-wise number

of old age homes as per available infor-
mation is given below,

(b) There is no proposal to set up
old age homes in the Seventh Plan, under
the Central Sector.

(d) While aged in the organised sector
are protected through administrative and
legislative measures, eligible destitute old
and infirm in the unorganised sector are
given non-contibutory cash assistance by
the State Governments.

Statement
Number of Old Age Homes in the Country
State-wise
S. Name of State]U,T. No. of
No. old age
homes
1 2 3
1. Andhra Pradesh 9
2. Assam
3. Bihar 2
4. Gujarat 12
5. Haryana 1

6. Himachal Pradesh 1
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1 2 3

9. Jammu and Kashmir 1

8. Karnataka 19

9. Kerala 53
10. Madhya Pradesh 21
11. Mabarashtra 25
12. Manipur -
13. Meghalaya 1
14. Nagaland —_
15. Orissa 3
16. Punjab 6
17. Rajasthan 2
18. Sikkim -
19. Tamil Nada 40
20, Tripura 1
21. Uttar Pradesh 8
22. West Bengal 9
23. Andaman and Nicobar —

Islands
24. Arunachal Pradesh -
25. Chandigarh 1
26. Dadra and Nagar e
Haveli

27. Delhi 6
28. Goa, Daman and Dio 1
29, Lakshadweep -
30. Mizoram -
31. Pondicherry 3
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Profit Earned by Nationalised Banks

7469. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of FINANCE
be pleased to state:

(a) whether some nationalised banks
have earned profit during 1986-87;

(b) if so, the details of those banks;

(c) the profit earned by New Bank
of India during the abobe year; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
27 of the 28 Public Sector Banks (other
than United Bank of India), bave finalised
their accounts for the year 1986, The
Belance Sheets and Profit and Loss
Accounts of these 27 banks indicate that
all of them have earned profits. The total
published profits of these 27 banks were
Rs. 192 crores.

(c) and (d). The  Published profit
of New Bank of India for the year 1986
was Rs. 1,41,45,896.60.

Allocation for Tribal Sub-Plan/Special
Component Plan

7470. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR : Will
the Minister of WELFARE be pleased to
state the amount earmarked to each State/
Union Territory for implementing Tribal
Sub-Plan and Special Component Plan
programmes for 1987-88 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI]
GIRIDHAR GOMANGO) : The tentative
amounts carmarked to ecach State/U.T.
as Special Central Assistance for Tribal
Sub-Plan/Special Component Plan  for
1987-88 are given in the Statement given
below.
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Statement
State/UT Special Central Assistance (1987-88)
T.S.P. S.C.P.
Provisional

(Rs. in lakhs)
1. Andhra Pradesh 821.11 1250.60
2, Assam 712,08 201.60
3. Bihar 2085.92 1752.80
4. Gujarat 1250.00 365.74
5. Haryana - 358.76
6. Himachal Pradesh 230.00 164.84
7. Jand K —_ 78.06
8. Karnataka 122.06 882.00
9. Kerala 84.36 400.04
10. Madhya Pradesh 4400.00 1220.10
11. Maharashtra 1155.68 1255.80
12. Manipur 282.00 3.50
13. Orissa 2125.00 633.14
t4. Punjab - 637.70
15. Rajasthap 105412 952,34
16. Sikkim 39.92 3.16
17. Tamil Nadu 179.86 1407.00
18. Tripura 260.00 49.00
19. Uttar Pradesh 35.08 3860.84
20. West Bengal 755.81 1837.46

21. Andaman and Nicol;ar 50.00 —
22. Delhi - 158.90
23. Chandigarh —_ 9.10
24. Pondicherry —_ 14.00
25. Goa, Daman and Diu 7.00 3.16

Reserved for Special Scheme I;.O-(-)_O;- Nil

Total . 16850.00 17500.00

i
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Irregularities by Bombay Electric
Supply Ltd.

7471. SHRI M.V. CHANDRA-
SEKHARA MURTHY : Will the Minister
of FINANCE be pleased to state :

(a) whether a large  number of
irregularities involving huge amounts have
been detected in  Bombay Suburban
Electric Supply Limited, Bombay;

(b) whether the financial institutions
such as GIC, LIC, UTI and IDBI are the
major sharcholders of M/s. Bombay
Suburban Electric Supply Limited, Bombay;
and

(c) steps Government propose to take
against the officials of the firm responsible
for violating the norms ?

THE MINISTER OF STATE IN THE.

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) It
bas been reported by UTI that no such
irregularities have come to the notice of
public financial institutions.

(b) LIC, GIC, UTI and nationalised
banks hold 66% of the share capital of the
Bombay Sub-Urban Electric Supply Ltd.

(c) UTI has reported that the
Institutions are not aware of any officials
the company having violated the norms.

Opening of Branches of Bank of Baroda

7472, SHRI RADHAKANTA DIGAL :
Wi the Minister of FINANCE be pleased
to state :

(a) the number of branches of the
Bank of Baroda in the country state-wise;

(b) whether there is proposal to open
more branches of Bank of Baroda in 1987-
88 and

(c) if so, the number of new branches
of Bank of Baroda proposed to be opened
in 1987-88 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Bank of
Baroda has reported that as at the end of
March, 1987, it had 1911 branches function-
ing in different States/Union Territories as
per details given below ;

APRIL 22, 1987
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Name of State/ No. of
Union Territory branches
Andhbra Pradesh 46
Assam 8
Bibar 61
Gujarat 600
Haryana 12
Himachal Pradesh 5
Jammu and Kashmir 4
Karnataka 30
Kerala 28
Madhya Pradesh 58
Maharashtra 237
Manipur 1
Meghalaya 2
Nagaland 4
Orissa 8
Punjab 32
Rajasthan 238
Tamil Nadu 74
Tripura 1
Uttar Pradesh 326
West Bengal 7
Chandigarh 3
Delhi 34
Goa, Daman and Diu 26
Pondicherry 1

Total : 1911
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(b) and (c). On the basis of lists of
jdentified centres for opening branches
received so far from State Governments
under the current Branch Licencing Policy
for 1985-90, Reserve Bank of India has
allotted 111 eligible centres to Bank of
Baroda for opening branches in rural and
gemi-urban areas in a phased manner
during the remaining part of the Policy
period in different States/Union Territo-
ries.

Wasteland Development

7473. SHRI PRATAPRAO B,
BHOSALE : Will the Minister of
ENVIRONMENT AND FORESTS be
pleased to state :

(a) total area of wasteland identified in
Maharashtra, district-wise;

(b) whether any programme has been
drawn up for development of wastcland in
Maharashtra;

(c) the details thereof;,and

(d) the amount earmarked for the
purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) The
estimated area of wasteland in Maharashtra
ijs 198.46 lakh ha. Under the National
Wasteland Identification Project, identifica-
tion of wasteland is being carried out in
respect of Ahmednagar, Nasik, Ratnagiri,
Satara, Pune, Sangli, Thana, Kolhapur,
Jalagadh and Dhule and is expected to be
completed by 31st December, 1987.

(b) and (c). The total afforestation is
done under 20 Point Programme wherein in
addition to State Plan Scheme, afforestation
is also dope under <Centrally Sponsored
Schemes of forestry and Rural Development
sectors. The achievements made under 20
Point Programme in Maharashtra are as
under :

1985-86 2165 lakh seedlings
equivalent to 1.08 lakh
hectares

1986-87 2353 lakh seedlings

(upto Feb., 1987)
equivalent to 1.18 lakh

hegtares,
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{(d) The amount earmarked in Maha<
rashtra for 1986-87 under forestry and rural
development afforestation schemes was
Rs. 3698 lakbs.

District Rehabilitation Centres in Roral
Areas

7474. DR. T. KALPANA DEVI: Will
the Minister of WELFARE be pleased to
state @

(a) the number of district rehabilitation
centres launched in rural areas in the
country and in Andhra Pradesh in 1986-87,
and the amount sanctioned to each centres;

(b) the performance of these centres;
and

(c) the number of disabled persons
benefited under this scheme in rural areas in
1986-87 ?

THE DEPUTY MINISTER IN THEBE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) 10 Districts
Rehabilitation Centres have been set up, on
a pilot basis, to provide comprehensive
rehabilitation to the bandicapped in rural
areas. The location of these centres are as
follows :

(1) Virar Distt. Thana (Maharashtra)
(2) Bhubaneswar, Distt. Puri (Orissa)

(3) Kbaragpur, Distt.

(West Bengal)

Midnapore

(4) Sitapur, Distt. Sitapur (U P.)

(5) Chengalpattu, Distt. Chengalpattu,
(Tamil Nadu)

(6) Mysore, Distt. Mysore (Karnataka)
(7) Kota, Distt, Kota (Rajasthan)
(8) Bhiwani, Distt. Bhiwani (Haryana)

(9 Bilaspur, Distt, Bilaspur (Madhya
Pradesh)

(10) Vijaywada, Distt. Krishna (A.P.)

As the scheme is on a pilot basis, b9
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new centres have been sanctioned duriog
1986-87.

(b) and (c).
below :

A statement is given

Statement

10 district rehabilitation centres have
been set up on a pilot basis to provide
comprehensive services from prevention and
early detection of disabilities to provide
economic rehabilitation to the disabled
persons. These centres have been established
in two phases. In the first phase six centres
were set up at the following places which
have started providing services to the
disabled population in the area in their
location.

These centres are :

(1) DRC Virar, Thana Distt., Maha-
rashtra

(2) DRC Sitapur, Sitapur Distt., Uttar

Pradesh.

(3) DRC Bhubaneswar, Puri Distt.,
Orissa

(49) DRC Kharogpur, Midnapore

Distt., West Bengal

(5) DRC Chengalpattu, Chengalpattn
Distt., Tamil Nadu

(6) DRC Mysore,
Karnataka

Mysore Distt.,

In the second phase four district centres
which have been sanctioned are at :

(1) DRC  Bilaspur, Bilaspur Distt,
Madhya Pradesh

(2) DRC Kota, Kota Distt.,
Rajasthan

(3) DRC Bhiwani, Bhiwani Distt.,
Haryana

(4) DRC Vijayawada Krishna Distt.,

Andhra Pradesh

Each of these four centres have been
sanctioned a sum of Rs. 15.60 lakhs which

was placed 8t the disposal of the ppntros
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A sum of Rs. 10.00 lakhs
is meant for construction of building. In
each of these District Rehabilitation Centres
which are atteched to the Disrtict Hospitals,
free services are provided to the disabled
from 2 Primary Health Centres. In the
District Rehabilitation Centres set up in the
first phase, house to house surveys of the
disabled have been completed. On the
basis of regular assessment clinics compre-
hensive services to the disabled are provided
in the areas of physical restorative services
viz. surgical correction, fitments of aids and
appliances physio-therapy and occupational
therapy. Services are also provided for the
education, vocational training and self-
employment. The project envisages the
involvement of the community by arranging
community awareness programmes and
counselling of parents and family members
through the field staff. The functionaries
attached to the District Rehabilitation
Centres are trained at the Regional Reha-
bilitation Training Centres which have been
located at Madras, Bombay, Cuitack and
Lucknow respectively,

The District Rehabilitation Centres set
up in the second phase have initiated the
process of recruitment of the staff at the
District level, Primary Health Centre and
village level. The recruitment of the staff
of the Centre at Andhra Pradesh has nearly
completed and the training of the staff is
expected to commence from the last week
of April, 1987, The delivery of services by
these District Rehabilitation Centres will
commence as 8oon as the training is over.

According to available information,

4720 handicapped persons have benefited
under the scheme till 31.12.1986.

Centrally Alded Schemes in Orissa

7475. SHRI JAGANNATH PATNAIK :
Wiil the Minister of PLANNING be pleased
to state

(a) the names of the Centrally aided

‘schemes intrnduced in Orissa during the last

three years; and

(b) the progress made in the implemen-
tation of those schemes in Orissa during the

sbove period ?
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THE MINISTER OF STATE IN THE during the last three years from 1984-85 to
MINISTRY OF PLANNIIN‘IG (SHRI SUKH  1986:87 together with expenditure/allocation
RAM): (@) and (b). A list of centrally thereon is given in the statement below.
sponsored schemes introduced in Orissa

Statement

Centrally Alded (Sponsored) Schemes Introduced in Orlssa during the Last 3 years
1984.85

(Expenditure/allocations in Rupees lakhs)

S1.No. Name of the Scheme Pattern of Central share of expenditure/allocation
funding (%age 1984-85 1985-86 1986-87
share of Expenditure Expenditnre  Alloca-
Centre State tion
1 2 3 "4 5 6 7
1. Decentralised Nursaries 100 —_ —_ C— 60.00
2. Silvi-Patural Farms 50 50 —_ -— 7.88
- 3. Integrated Rural 100 — — —_ 1.26
Energy Planning
Programime
4. Thrift Fund Scheme 50 50 — 1.00 8.00
(Handlooms)
5. Workshed-cum-hous- 50 50 —_— 0.50 7.50

ing (Handlooms)

6. National QOilseeds
Development Project

(a) 1984-85 and 1985-86 100 —_
r  25.76 142.54 44,00

(b) 1986-87 50 50

7. Special Rice Produc- 50 50 28.90 90.59 140.00
tion Programme

8. National Watershed 50 50 , — —_— 3.17
Development Pro-
gramme for rainfed
agriculture

9. Renovation and 67.8 32.2 —_ 238.77 650.00
modernisation of
Thermal Power
Stations (Talcher)

10. Rural low-cost sapis 100 -~ - = T

tion
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11. Strengthening of 50 50 — — 24.25
groundwater and
sarface water (MI)
Organisations in
States/UTs

12. Construction of a 100 — 108.00 O
bridge over river
Vansadhara near Gunupur-
Parlekhsmundi-Rayagoda
Road in Koraput District
in Orissa

13. Construction of a High 50 50 150.00
Level Bridge over river
Brahmani including
approaches an either L 130.00 100.00
side on Dhenkanal-
Yamakbyanagar Road

14. Improvement of Bala- 100 —_ 199.97
sore-Jeleshwar Road
(Part length in Orissa)

15. Wheat-based ‘S.upple- * * —_ 49.94 471.50
mentary putrition

16. Urban Basic Services 20 40 — -— 2,00
(40% by UNICEF)

17. Upgradation of ITIs 50 50 — —_ 2.00
for improviog guality
of training (Replace-
ment of machinery)

18. Seheme to strengthen — —_ 0.60 0.60 0.60
employment exchanges/
UEBIGB for promotion
of self-employment (Ex-
penditure on salaries of
additional staff upto Rs.
60.800 per District per
annum to be met by
Centre)

19. Strengthening of the 100 —_ —_— — 9.67
enforcement machinery
in the States for
implementation  of
Minimum Wages in
respect of agricultural
workers
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=

1 2 3

20. Strengthening of faci- 100
lities and services for
monitoring work en-
virooment in bazardous
chemical industries in
States/UTs (Introduced
in 1986-87 for which year
Rs. 11.90 lakhs were to
be spent on 18 States/
UTs including Orissa.
Statewise break up not

available)
21. Organising rural workers 100

22. Rehabilitation of bond- 50
ed labourers (Statewise
distribution not available)

23. Computerised  rural —_
information system (100%
Central funding in first
two years, thereafter
50:50 basis)

N.A.

2.67

50 302.44 70.03 66.98

Nil 1.50

* 50 paise per beneficiary per day to be met by Centre and rest by State.

Machine Producing Electricity from
Absolute Vacuum

7476. SHRI JAGANNATH PATTNAIK :
Will the PRIME MINISTER bs pleased to
state :

(a) whether s machioe that produces
electricity from absolute vecuum, built by
an engineer of the Department of Atomic
Energy has been sent to West Germany for
show; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER QF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) : (a) and(b). We
bave seen reports thet at a seminar ip
West Germany. Shti Paramabamsg Tewari,
an engineer of the Department of Atomic
Energy, demonstrated a machine that claims
to produce power from empty space.
Althongh, the theory conflicts with currently

established laws of pbysics, certain experi-
ments using unconventional ideas are being
carried out around the world.

Financial Aid by NABARD for Fisheries
Development

7477. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
FINANCE be pleased to state :

(a) the details of the total amount of
financial aid extended by NABARD for
fisheries development in Kerala during 1986;
and

(b) whether NABARD has fixed targets
for advances for fisheries development in
Kerala for 1987 and if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCEB {SHRI
JANARDHANA POOJARY) : (a) and
(b). NABARD has reported that it has
released refinance of the order of Rs. 66.792
lekhs for fisheries development in the State

of Kerala during 1986. NARARD bas
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farther reported that the target fixed for
advances for fisheries development ip Kerala
for 1986-87 (July-June) is Rs. 40.00 lakhs.

Collection of Customs Duty from Kerala

7478. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
FINANCE te pleased to state ¢

(a) the total amount of customs duty
collected in Kerala during 1986-87;

(b) the proportion this bears to the
corresponding National figures; and

(c) the State/Union Territory from
where the highest amount of customs duty
was collected during 1986-87 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
total amount of customs duty collected in
the State of Kerala during 1986-87 is
provisionally placed at Rs. 206 37 crores.

(b) The customs duty collected from
Kerala during 1986-87 is 1.8% of the All
India collections,

(c) Mabarashtra.
Research Vessel for Oceanography

7479. SHRI H.B. PATIL : Will the
PRIME MINISTER be pleased to state :

(a) whether Government propose to set
up a Technological Institute of Oceanography
for Research and Development;

(b) if so, its locations;

(c) whether research vessel for this
programme is proposed to be manufactured
indigenously or it is to be prosured from
any other country; and

(d) if so, the details thereof with cost
involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
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NARAYANAN) : (a) There is no proposal
to set up a Technological Institute of
Geeanography for Research and Develop-
ment during the Seventh Five Year Plan.

(b) to (d).
do nos arise.

Therefore, these questions

Addicts to Hard Drinks

7480. SHR1 KRISHNA SINGH : Will
the Minister of WELFARE be pleased to
state :

(a) whether any assessment has been
made in respect of the number of addicts in
Delhi taken to bard drinks, the number of
deaths attributable to such addiction and
the number of families rendered destitute
and disrupted; and

(b) if so, when such an assessment was
made last, the period of survey and the
result thereof ?

THE DEPUTY MINISTER IN
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and (b).
Information is being collected and will be
laid on the Table of the House as and when
available.

THE

Import of Computer Aided Design and
Computer Aided Manufacturing
Equipments

7481. DR, B.L. SHAILESH : Will the
PRIME MINISTER be pleased to state @

(a) the particular of the applications
currently pending/under consideration for
the import of ¢omputer aided design and
computer aided manufacturing equipments
and systems (other than those from the
Defence side); and

(b) the amount involved in each case ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHR!
K.R. NARAYANAN): (a) There is no
application currently pending/under con-
sideration of the Department of Electronics
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for import of Computer Ajded Design and
Computer Aided Manufacturing Eguipments
and systems. However, the Department of
Electronics has given clearance to float global
tender for import of computer-aided design
equipment for two companies. It is under-
stood that the tenders are under evaluation
by those companies.

(b) The approximate amount involved
in the above two cases is Rs. 3000 lakhs and
Rs. 590 lakhs respectively.

International Monetary Fund Interim
Committee Meeting

7482. DR. B.L. SHAILESH : Will the
Minister of FINANCE be pleased to state ¢

(a) whether India participated in the
International Monetary Fund’s Interim
Committee metting held in Washington
recently in focus attention on the outlook
for the world economy;

(b) if so, whether some of the important
issues like the question of SDR allocation,
debt strategy and growth in developing
countries were discussed at the meeting; and

(c) if so, the outlook of the two main
Advisory Groups of the International
Monetary Fund towards the economy of the
developing countries like India ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRIBRAHMA DUTT): (a) Yes Sir.

(b) and (c). The Interim Committee
of the Board of Governors of the Interna-
tional Monetary Fund at its meeting held in
Washington, D.C. on April 9-10, 1987
deliberated on the World Economic Outlook,
question of allocation of SDRs, Fund
Surveillance and Debt Strategy.

The gist of discussions and conclusions
reached at the meeting are set out in the
form of Press Communique, which is given
in the statement given below.

Statement
International Monctary Fund

April 10, 1987

Communique of the Interim Committee
of the Board of Governors of the
International Monetary Fund

1. The Interim Committee of the

Press Release No, 87/5
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Board of Governor of the
International Moopetary Fund held its
twenty-eighth meeting in Washiogton, D.C.
on April 9-10, 1987, under the chairmanship
of Mr. H. Onpo Ruding, Minister of Finance
of the Netberlands. Mr, Michel Camdessus,
Managing Director of the International
Monetary Fund, participaled in the meeting,
which was also attended by observers from
a number of interpational and regional
organizations and frcm Switzerland. The
members of the Committee took the
occasion warmly to welcome Mr. Camdessus
to his initial meeting as Managing Director
and wished him well in fuifilling his
important duties in the coming years.

2. Committee members noted that the
recent performance of the world economy
bas been mixed. Economic activity in the
industrial countries expanded moderately for
the fourth consecutive year and inflation
continued to recede, but many developing
countries, particularly, exporters of oil and
other primary products, experienced again a
sharp weakening of their terms of trade.
Moreover, exchange markets have been
subject to considerable uncertainty, payments
imbalances have remained large, and only
limited progress has been made in reducing
vnemployment in the industrial countries.
It was generally agreed that output is likely
to continue to expand in 1987 at approxima-
tely the same pace as in 1986. Domestic
demand would probably grow faster in
Europe and japan than in the United States,
thus contributing to an improvement in the
pattern of payments balances. However,
the current account deficit of the United
States, and the surpluses of Japan and to a
lesser extent Germany and some other
countries, are at thc present time unsustaina-
bly large.

In view of recent developments, members
stressed the need for policies conducive to
noninflationary growth in the world
economy, stable exchange markets, and a
gradual reduction ip payments imbalances
among the largest industrial countries. In
this context, they welcomed the recent
Louvre accord among major industrial
countries and the confirmation this week by
the Group of Seven of their commitruent to
cooperate in fostering the stability of
exchange rates. They underlined the need
for firm action to deal with the U.S. fiscal
deficit, and for other industrial countricy
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with large surpluses to ensure an adequate
rate of growth of domestic demand. In
this context, they noted that certain other
industrial countries and some nowly
industrialized countries might have room for
maneuver in their economic policies with a
view to encouraging a more rapid growth of
imports. The Committee also stressed the
peed for all members to pursue structural
measures aimed at removing market rigid-ties
and, in this way, improving economic
efficiency and encouraging resistance to
protectionism.

The Committee examined the situation
resulting from the sharp decline in the terms
of trade of the developing countries entailing
a transfer of resources of about $100 biliion
to developed countries and noted that many
of the had responded by adjusting their
policies, especially to strengthen the volume
of exports. As a result, output growth in
the developing countries as a group had
accelerated moderately, to some 3} per cent;
while fuel exporting countries generally
experienced stagnant or falling GNP, output
growth in other developing countries streng-
thened to about 5% per cent. Committee
members noted tbat the situation of many
beavily indebted developing countries
remained extremely difficult. Flows of
finance from private sources declined further
in the past year, and the ratios of debt
service to ecxports generally deteriorated
despite a lowering of interest rates, because
of lower export earnings. In 1987, the
growth of output in developing countries as
a group is expected to decline somewhat.

3. The Committee strongly welcomed
recent improvements jn the international
coordination of economic policies, especially
among major countries. They discussed
ways in which the process of policy
coordination and multilateral surveillance
could be strengthened through further
development of the use of economic
indicators. The application of indicators in
the Fund's review of the world economic
outlook was viewed as extremely useful in
clarifying the interactions between national
economics and in identifying potential
sources of tension. Committee members
considersd that actual policies should be
looked at against an evalution of economic
variables that could be considered desirable

and sustainable, They encouraged the

APRIL 22, 1987

Written Answers 204

Executive Board to examine the ways in
which the existing printiples and procedures
for Fund surveillance could be updated to
incorporate the use of indicators; to explore
a strengthened use of indicators; and to
submit a progress report to the Committee
at its next meeting. In pursuing this work,
the Executive Board was edcouraged to
focus on a limited set of key indicators and
to appraise the interpational interactions of
domestic policies and performance in the
light of alteroative medium-term scenarios,
Indicators would also be designed for use
in the assessment of World economic
developments; including the impact of
industrial countries’ policies on developing
economies, and in the Fund’s continuing
analysis and policy advice in the context of
regular Article 1V consultations.

4. The Committee expressed its
concern about the increase in protectionist
actions and stressed the need to resist these
aod to maintain an open trading system as
an essential condition for safeguarding
world economic growth and for the manage-
ment of the debt situation. The Committee
believed that there was need for early and
specific action to reduce restrictions and
thereby support the adjustment process. It
stressed the need for industrial countries to
provide better access for exports from
developing countries. In addition, ths
Committee considered that in the current
economic climate, all countries must at a
misimum refrain from actions that would
increase trade tensions and make it difficult
to achieve progress toward trade liberaliza-
tion. In this context, the Committee
welcomed the recent establishment in the
GATT of the negotiating structure for the
Uruguay Round of trade negotiations, which
should help to open the way for substantive
intergovernmental discussions to strengthen
and liberalize the trading system.

5. The Committee noted that the debt
strategy has been largely effective in meeting
its objectives, thanks to International
cooperation between debtors, creditors, and
the multilateral institutions. However,
Committee members noted tbat many deep
problems remain. Weak commodity prices
and slower world economic growih have
exacerbated the financial difficulties of many
debtor countries. The time needed for
countries that have expericoced debt service

ing difficulties to regain normal market
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access has proved to be longer than earlier
expected and private lenders have often been
reluctant to provide funds, even where
appropriate policies are in place. In this
context, Committee members reiterated that
the Fund has a central role in assisting
countries to design adequate growth-oriented
adjustment programmes, in the provision of
financial support on a case-by-case basis,
and in helping to mobilize external financing.
They also noted the continuing need for the
Fund’s involvement to be supported fully by
other partners in the debt strategy.

The Committee stressed three elements
needed to lay the basis for the resolution of
debt servicing difficulties and for a gradual
return to normal debtor-creditor relations.
These were :  a favourable world economic
environment, with stable financial conditions
and a access for debtor countries to ex-
panding export markets; the tenacious pur-
suit of needed economic reforms in debtor
countries to mobilize and retain domestic
savings; and the timely provision of ade-
quate financing on appropriate terms to
support these reforms. In this connection,
the Committee expressed concern over
delays in the assembling and implementation
by commercial banks of concerted financial
packages. The Committee welcomed the
exploration of a wider range of procedures
and financing techniques by commercial
bank creditors as appropriate, such as debt-
equity swaps, exit bonds, and greater
securitization witha view to expediting
the mobilization of financial support for
indebted countries,

Committee members expressed  special
concern about the plight of low-income
coun‘ries The Committee emphasized
that it is crucial for these couantries to
implement major reforms which to be
fully effective, will need to be accompanigd
by additional financing on concessional
terms. In this coonection, the progress
with operations under the Fund’s Srructural
Adjustment Facility was welcomed. Com-
mittee members noted the forthcoming
review by the Executive Board of the
Structural Adjustment Facility and they
expressed their hope that arrangements
under the Facility would serve to elicit
from bilateral and multilateral donors the
necessary additiona]l financial support. In
this general context, the Committee also
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urged creditor governments, as a matter of
priority, to consider means for granting
exceptional financial relief with respect to
official credits in cases, including parti-
cularly in Sub-Saharan Africa, where such
relief is necessary to support and encourage
far reaching economic reforms in bighly
indebted low-income countries.

Close cooperation between the Fuond
and the World Bank was welcomed.
Committee members noted that increased
lending from multilateral development banks
ahad contributed importantly to debtor
country financing. They noted with
appreciation the continuing efforts and new
initiatives of the Paris Club to tailor
rescheduling agreements to the circums-
tances of individual countries and stressed
the importance of necessary flexibility on
the part of export credit agencies in resum-
ing or increasing cover for countries that
are implementing comprehensive adjust-
ment programmes.

6. The Committee considered the
question of an allocation of SDRs in the
current, i.e., the fifth, basic period. Most
Committee members reiterated the view
that there is a long-term global need to
supplement existing reserve assets and that
many countries have a need for reserve
supplementation. They stressed the costs
to members and the risks to the efficient
functioning of the international monetary
system of building reserve holding through
borrowing on international credit markets
or through current account surpluses. Some
other members of the Committee, however,
continued to believe that the condition for
an SDR allocation, {.e. the existence of
a long-term global need, had not been
demonstrated. The Committee asked the
Executive Board to continue its examination
of the question of allocation of SDRs and
welcomed the Board’s intention to continue
its examipnation of the functioning of the
SDR with a view to enhancing its attracti-
veness as a reserve asset.

7. The Committee noted that its last com-
munique urged the Executive Board exa-
mine to expeditiously the role of the Fund
as referred to in the reports of the Group of
Ten and the Group of twenty-Four. It
welcomed the recent extensive discussions by
the Bxecutive Board of a number of these
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issues, including the continuing review of
the compensatory financing facility. The
Committee requested that deliberations in
the coming months cover apy additional
suggestions on the role of the Fund included
in the forthcoming report of the Group of
Twenty-Four, as well as any outstanding
issues from these raised in earlier reports of
both the Group of Ten and the Group of
Twenty-Four,

The Committee welcomed the increased
emphasis being placed in adjustment pro-
grammes on establishing conditions for
sustainable growth and stressed that it is
critical for adjustment to be implemented
implemented in such a manner as to pro-
mote savings, investment, and efficiency
in resource use. The Commitice added
that a strong political commitment to
comprehesive growth-oriented adjustment
programmes is essential to their success and
noted that increased financing on appro-
priate terms by private as well as official
creditors, donors, and multilateral institu-
tions would facilitate such adjustment.
The Committee stressed that all these
factors were essential to ensure that membrs’
access to Fund resources is consistent with
their revolving character and with the
ability of the institution to continue assisting
members by its advice and finoance. The
Committee encouraged the Executive Board,
in its forthcoming discussions, to conduct a
through review of adjustment programmes
and their supporting Fund arrapgemements
in order to ensure that they are appropriate
to conditions now facing member countries,

8. The Committee noted the estab-
lishment by the Executive Board of a
Committee of the Whole to conduct the
work on the Ninth General Review of

Quotas.

9. The Committee agreed to hold its
pext meeting in Washington, D.C. on
September 27, 1987.

Writing off Loans by Nationalised Banks

7483. DR. B.L. SHAILESH: Will
the Minister of FINANCE be pleased to
state :

(a) whether Government propose to exer-
cise any check over writing off of loans by
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public sector banks beyond a particular
amount;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THRE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (o).
All Public Sector Banks, over a period of
time, have laid down detailed procedures for
writing off of advances which are considered
bad.

Recently Reserve Bank of India had
advised all Public Sector Banks that pro-
posals for write off of bad debts/losses of
amounts upto Rs. 50,000 may be disposed
of by the Chairman/Managing Director with
suitable lower limits for other top execu-
tives/Committee of Executives. Proposals
involving more than Rs. 50,000 are to be
putup to the Board of Directors for
approval. Reserve Bank of India have
also advised the banks that write offs are to
be considered after proper evalnmation of
circumstances of each case and only after
all avenues of recovery have been exhausted.
Banks have also been asked to evolve a
strict time discipline so that irregular and
sick accounts are discovered earlier and the
need for write offs are avoided as far as
possible.

Capitalisation of Accumulated Losses by
Public Sector Undertakings

7484. DR. B.L. SHAILESH : Will
the Minister of FINANCE be pleased to
state :

(a) whether any norms or guidelines
have been laid down for the capitalisation
by a public sector undertaking its accumu-
llated loss; if so, what;

(b) the names of Undertakings which
have been allowed to capitalise more
than 50 per cent of their accumulated losses;
and

(c) the manner in which this mechanism
will vitimately bely such undertakings to
improve their efficiency and become viable
in due course of time ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
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JANARDHANA POOJARY) : (a) Capitali-
sation of accumulated losses of a public
sector undertaking is considered on the
basis of its past performance, projections
for the future, its capacity to service
liabilities in respect of intrests and loans,
its equity base and fixed assets etc.

(b) The information is being collected
and will be 1aid on the Table of the House
as early as possible.

(c) Capitalisation of accumulated losses
helps the undertaking to improve its
liquidity position and provide relief in
payment of inteiest charges and servicing of
loans.

Contraband Confiscated from Foreign
Travellers

7485. SHRI MOHANBHAI PATEL:
Will the Minister of FINANCE be pleased
to state :

(a) the value of contraband
confiscated from the foreign

goods
travellers at
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Delhi, Bombay, Calcutta and Madras air-
ports during 1986;

(b) the value of contraband goods
confiscated from Indian travellers at Delhi,
Bombay, Calcutta and Madras airport during
the said period;

{c) details of arrests made;

(d) the action taken against the offen-
ders; and

(e) the steps taken to have strict check
without harressing the passepgers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRJ)
JANARDHANA POOJARY) : (a) to (c).
The statistics pertaining to value of contra-
band goods confiscated at the airports from
Indian and foreign nationals are not main-
tained separately. However, the total value
of contraband goods seized at the following
airports from the passepgers, including
foreign nationals and the number of persons
arrested in connection with smuggling

activities during the year 1986 are given
below :

Name of the airport

Value of goods seized
(Rs. in crores)

Number of persons arrested at
the airports

Indians Foreign
Bombay 20,21 281 128
Calcutta 1.72 53 21
Delhi 5.75 82 35
Madras 4.72 249 52
(d) Stringent action is taken depart- .
mentally as well as through prosecutions in Name of airports Number 4 °,f
a Court of Law against those involved in ;:;rsons ‘::“"
smuggling activities at the airports.  Apart COFE:; er
from confiscation of contraband gcods and SA
imposition of penalties, preventive detention Bombay 122
under COFEPOSA is also resorted in Cal
suitable cases. During the year 1986, the alcutta 1
number of persons detained under Delhi 30
COFEPOSA Act in connection with smuggl- Madras 50

ing activities at the following airports is
given below :

(Figures are provisional).



211  Written Answers

(c) The drive against smuggling activities
at international airports has been intensified.
A separate set of Air Iatelligence Officers
are posted in the airports to discreetly watch
the movements of passengers and their
luggage. Further, anti-smuggling equipments
such as metal detectors and X-ray baggage
scanners are also used to detect concealment
of contrabands on persons/inside baggage/

Cargo.
Loans to Tribals

7486. SHRI CHINTAMANI JENA:
Will the Minister of FINANCE be pleased

to state :

(a) the Government’s policy to get the
tribals free from the clutches of money-
lenders by giving them loans from banks;

(b) whather any instructions have

been issued to the banks in this respect;

(c) whether Government propose to
open branches of nationalised banks in rural
and adivasi areas; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (o).
Reserve Bank of Indla has issued instructions
to ali commercial banks that 10 per cept
of their total advances should go to the
weaker sections, which among others includes

Scheduled Tribes also.

(c) and (d). The aim of the currunt
branch licensing policy for 1985-90 is to
have ope bank office for every 17,000
population in the rural and semi-urban
areas of ea~h develnopment block and also
at least one bank office within a distance of
10 kms. from each village.

Malpractices in Adoption of Orphans

7487. SHRI R.M. BBHOYE: Wwill
the Minister of WELFARE be pleased to

state :

(8) wheiner *he atienfion ol Goveranment
Bas been dr.wn 10 the various malpractices
pesorted to by the social workers 1avolved in
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cases of adoption of orphans by well to do
families;

(b) if so, the facts of such cases;

(c) whether it has come to notice that
grants have been given by Government to
such social workers or organisations on the
basis of false information submitted to
Government; and

(d) if so, the corrective steps taken or
proposed by Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) and (b).
The Government have not received any such
report.

{c) No grant is sanctioned by Govern-
ment of India to any social worker or
organisations for adoption work.

(d) Does not arise.

‘Dharna’ by Award Staff Employees of
Nationalised Banks

7488. DR. V. VENKATESH : Will
the Minister of FINANCE be pleased to
state :

(a) whether award staff employees of
Indian Overseas Bank did not attend to
their normal duties on 11 December, 1986
in Delhi, Madras and other m:jor centres;

(b) whether officers and award staff
employees of Indian Overseas Bank staged a
day long ‘dharna’ outside the office of
Banking Division; and

(c) if so, the reasons therefor and the
action taken by Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
Yes, Sir.

(c) The agitation was to protest against
the killing of the Branch Manager and a
clerical staff of the Ulkottai Branch by
some miscreants, Families of the deceased
employees have been given Rs. 1 lakh each
in accordance with Goverpment guidelipes
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The bank has advised that the police is
reported to have arrested 3 of the suspected
assailants.

Agreements between Indian and US
Companies for Upgrading the
Quality of Indian Rock

Phosphate

7489. SHRI G.S. BASAVARAJU :
SHRI H.N. NANJE GOWDA :

Will the PRIME MINISTER be pleased
to state :

(a) whether any agreements were signed
recently between Indian and U.S. Companies
for upgrading the quality of Indian rock
phosphate, manufacture of compressed air
dryers and purchase of technology by an
Indian Company;

(b) if so, the main features of the
agreement reached;

(c) to what extent the production of
computer tapes, floppy discs and video-
audio tapes were uandertaken wunder these
agreements; and

(d) whether the agreements reached in
February have been implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN): (a) to (d). The
information relating to the above is being
collected and will be placed on the Table of
the House.

Backwardness of Bihar

7490. DR. G.S. RAJHANS : Wil
the Minister of PLANNING be pleased to
state :

(a) whether Planning Commission pro-
poses to allocate more funds as a special
assistance to Bibar in view of its backward-
ness; and

(b) if =0, the details thereof ?
THE MINISTER OF STATE IN THE
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MINISTRY OF PLANNING (SHRI

SUKH RAM): (a) No, Sir.

(b) Does not arise.

Leakage of News Re : Ban on Conversion
of Non-Convertible Bonds

7491. SHRI RAY KUMAR RAI : will
the Minister of FINANCE be pleased to
state

(a) whether Government have been able
to trace the source of leakage of the news
of a ban on conversion of non-convertible
bonds into equity;

(b) action Government proposed against
persons responsible for the leakage; and

(c) the steps taken to safeguard against
recurrence of such a situation in future ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT): (a) Govern-
ment is not aware of any leakage of the
news of a ban on conversion of Non-con-
vertible Debentures into equity.

(b) and (c). Do not arise,

Central Assistance for Development of
Transport Facilities

7492. SHRI HUSSAIN DALWAI :
Will the Minister of PLANNING be pleased
to state :

(a) whether Union Government sanction
every year grants to various States for
specific purpose of development of transport
facilities in hill and inaccessible areas;

(b) whether there is any monitoring
agency to check if the grants so sanctioned
are spent for a specific purpose; and

(c) whether it lies within the discretion
of the State Government to utillze the said
grants for any areas which are not hilly and
inaccessible ?

THE MINISTER OF STATE IN THR
MINISTRY OF PLANNING (SHRI SUKH
RAM) : (a) and (b). No Central assistance
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is being granted to States for the specific
development of traasport facilities in hills
acd inaccessible areas. However, with a
view to accelerating the development of
designated hill areas in the country, Special
Ceatral Assistance (SCAj is being provided
to the concerned States. The allocation of
this SCA among various sectors, which also
includes Transport and Communication
sector, is approved by the Planning
Commission. Aoy adjustment in these
sectoral allocations requires specific approval
of the Planning Commission.

(c) No, Sir.

T.V. Sets in India

7493. SHRI LAKSHMAN MALLICK :
will the PRIME MINISTER be pleased to
state ¢

(a) the total number of TV sets in use
in India;

(b) how many of them are black and
white and how many are in colour; and

(c) the percentage of  population
estimated to be covered by these TV
sets ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) The total number of
TV sets in use in India is estimated 0 be
10 million.

(b) 80% of these sets are Black and
White and remaining 20% Colour TV sets.

(c) The total population covered by
these TV sets is estimated to be 6.6 per
cent.

Prodaction of Electronic Telephone

Instruments in Private Sector

7494. SHR1 V S. KRISHNA IYER:
Will the PRIME MINISTER be pleased to
state ©

(a) the total demand of electronic
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telephone instruments and electropic private
Automatic Branch Exchange; and

(b) the total number of EPABX instru.
ments maoufactured in private sector ?

THE MINISTER OF STATE IN THR
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
BLECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) The current annual
demand of Electronic Telephone Instruments
is of the order of 10 lakhs and the demand
during 1989-90 is expected to be of the
order of 30 jJakes. The current annual
demand of Electronic Private Automatic
Branch Exchanges is of the order of 50,000
lines and during 1989-90 it is expected to be
of the order of 100,000 lines.

(b) About 2000 lines of EPABXs have
been manufactured upto December, 1986 in
the private sector.

Officers Booked under Prevention of
Corruption Act

7495, SHRI V.S. KRISHNA 1YER:
Will the PRIME MINISTER be pleased to
state :

(a) the total number of offenders
booked under the Prevention of Corruption
Act 1947 during the year 1986;

(b) how many out of these belopged to
Income Tax Department; and

(c) the number of IAS Officers against
whom cases were filed under the Prevention
of Corruption Act during 1986 ?

THE MINISTER OF STATE IN THER
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) During the
year 1986, 1140 persons were involved in
cases registered by the CBI under the
Prevention of Corruption Act, 1947,

(b) Out of these, 39 belong to Income
Taz Department.
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(c) During 1986, the CBI registered
cases against 4 IAS Officers under the
Prevention of Corruption Act, 1947,

Issue of Bonds by Indian Telephone
Industry

7496. SHRI YASHWANTRAO GADAKH
PATIL :
SHRIG.S. BASAVARAJU :
SHRI H.N. NANJE GOWDA :

Will the Minister of FINANCE be
pleased to state :

(a) whether bonds floated recently by the
Indian Telephone Industry Ltd. have been
over-subcribed;

(b) if so, the details thereof; and

(c) whether the company has been
allowed to retain the excess amount ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU.-
RAL GAS AND MINISTER OF STATE
IN THE MINISTRY OF FINANCE (SHRI
BRAHMA DUTT) : (a) and (b). Indian
Telephone Industries Limited were permitted
to issue Non-convertible Bonds of Rs. 150
crores under the 14%/10% interest schemes.
This issue was oversubscribed to the extent
of Rs. 305.08 crores of whica the subscrip-
tion of 10% Bonds was 165.34 crores and
for 14% bonds Rs, 139.74 crores.

(c) Yes, Sir.

(Translation)

Pollution caused by Small Scale
Industries

7497. SHRI VIRDHI CHANDER
JAIN ;: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state :

(a) whether Government have formulat-
e¢d any scheme to check the pollution
caused by Small Scale Industries in the
country;

(b) if so, whether a copy of this scheme
will be laid on the Table of the House
alongwith the salient features of the scheme;
and
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() the amount earmarked by Union
Government to the States for the purpose ?

THE MINISTER OF STATE IN THB
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARID : (a) to
(¢). No specific scheme has been formulated
to check pollution caused by small scale
industries. The industries are required to
take necessary pollution control measures
in their installations. However, fiscal
incentives in terms of tax concessions and
soft loans are provided for installations of
pollution control devices.  Financial
assisiance is also given for installation of
common cffluent treatment plants in areas
with clusters of small scale industries. The
Union Government has not earmarked
acy allocation for the States in this
regard.

Eunvironmental Clearance for Bandarieemas
Swakot Motor Road

7498. SHRI HARISH RAWAT : Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether a proposal for construction
of Bandarleema-Swakot motor road has
been received by his Ministry for approval
under the Forest (Conservation) Act, 1980;
and

(b) if so, when was this proposal
received and the action taken thereon ?

THE MINISTER OF STATE IN THR
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) No,
Sir.

(b) Question does not arise,

Environment Clearance to Potato
Development Centre at
Pithoragarh District

7499. SHRI HARISH RAWAT : will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether Government have recently
received 8 proposal to accord necessary
approval under the Forests (Conservation)
Act, 1980 to Gambhirgaon-Champanl
Potato Development Centre i Pithoragath
district of Uttar Pradesh; and
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(b) if so, the time by which the approval
is likely to be accorded ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) No,
Sir.

(b) Question does not arise.

Increase in Rent of Balinagar Branch
of State Bank of Patiala

7500. SHRI HARISH RAWAT : Will
the Minister of FINANCE be pleased to
state :

(a) whether the rent of Balinagar
Branch (Delhi) premises of the State Bank
of Patiala has beed increased;

(b) if so, the details thereof;

(¢) whether this increase conforms to
the Reserve Bank of India guidelines;
and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN
MINISTRY OF FINANCE
JANARDHANA POOJARY) :
Sir.

THEB
(SHRI
(a) Yes,

(b) The State Bank of Patiala has
reported that subsequent to the expiry of
earlier lease deed on 306.85 in terms of
which the bank was paying a rent of
Rs. 2500 p.m., a fresh lease was entered
into with effect from 1.7 85 at the rent of
Rs. 24,500 per month.

(c) and (d). The baok has reported
that the decision to enter into new lease at
the aforesaid rent was taken by it after
considering the matter from all angles
includiag the prevailing rates in the locality
and observing the guidelines of Reserve
Bank of India on such matters.

Board of Directors of Almora-Nainital
and Pithoragarh R.R.B.

7501. SHRI HARISH RAWAT: Wil
the Migister of FINANCE be pleased to
state the tenure of Board of Directors of
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Almora-Nainital and Pithoragarh Regional
Rural Bank and when it will expire ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : In terms of
section 10 of the Regional Rural Banks Act
1976, a Director other than sthe Chairman
is appointed on the Board of Directors of a
Regional Rural Bank for a p-riod not
exceeding two years from the date he
assumes office. On the expiry of the
said period he continues to hold office until
his successor is appointed. He is also
eligible for renomination. The tenure of a
given period is envisaged for individual
Directors and not for the Board of Directors
as one unit.

(English]
Intensive Tribal Development Programme
io Kerala
7502. SHRI MULLAPPALLY

RAMACHANDRAN : Will the Minister of
WELFARE be pleased to state :

(a) the targets fixed and the allocation
made under Tribal Development Programme
for the Siate of Kerala for the year
1987-88;

(b) whether any district-wise body has
been set up for the implementation of this
programme in Kerala; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF .WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) A target
of economically assisting 4380 tribal families
has been fixed for 1987-88. The tentative
flow to tribal sub-plan from State Plan and
Special Central Assistance for the year is
Rs. 806.15 lakhs and Rs. 84.00 lakhs
respectively.

(b) and (c). Tribal Developmeat Pro-
grammes are being implemented through
five Integrated Tribal Development Projects,
namely, Punalar, Idukky, Nilambur, Manan-
thody and Attapady.

Bank Frauds

7503, SHRI MULLAPPALLY
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RAMACHANDRAN : Will the Minister
of FINANCE be pleased to state :

Written Answers

(a) whether cases of bank frauds have
been op the increase during the last three
years; and

(b) the number of cases of frauds by
bank officers brought to the notice of the
Central Vigilance Commission during 1985
and 1986, separately ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Infor-
mation regarding the total number of
cases of frauds, perpetrated in 28 Public
Sector Barks in Ind'a and the amounts
involved therein, as reported by them to the
Reserve Bank of India for the years 1984,
1985 and 1986 trresnective of the dates of
occurrence 1s given below :
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Year No. of frauds Amount

involved

(Rs. in

creres)
1984 2410 45.18
1985 2157 53.48
1986 1822 44.42

(Data provisional)

(b) The Central Vigilance Commission
has intimated that it does not maintain
information regardinz cases of frauds by
bank officers brought toc its notice as such.
However, during the years 1985 and 1986
the Commission had advised prosecution/
major penalty proceedings in 140 and 156
cases respectively pertaning to the Banking
Sector. The Commission has further stated
that since there is no separate category of
fraud cases, it could be said that the figures
of 140 and 156 cases included cases of
frauds brought to its notice because in fraud
cases generally major penalty proceedings/
prosecution would follow.

Shortage of Indira Vikash Patras at
Post Offices
7504,

SHR] YASHWANTRAO
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GADAKH PATIL : Will the Minister of
FINANCE be pleased to state :

(a) whether Government's attention has
been drawn to the shortage of Indira Vikas
Patras at post offices in Delhi; and

(b) if so, the measures taken to improve
their availability ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b).
There was some shortage of Indira Vikas
Patras in Delhi in the initial stages. Adequate
stocks are now available,

Automatic Stand-by Credit Scheme for
Customs Duty on Project Imports

7505. SHRI YASHWANTRAO
GADAKH PATIL ;: Will the Minister of
FINANCE be pleased to state :

(a) whether Government propose to
introduce an Automatic Stand-by Credit
Scheme for payment of enhanced customs
duty on project imports;

(b) if so, the details thereof; and
(c) the objective of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA (POOJARY): (a) to (c).
The All-India term lending instituticns, viz.
1DB], IFCl and ICICI have formulated a
scheme for providing credit for enbanced
customs duty on project imports as pro-
posed in the Central Government Budget
for 1987-88. The scheme would be avail-
able for projects which have been sanctioned
assistance by the above mentioned term
lending institutions prior to Ist March,
1987 and where the capital goods/equip-
ments have not been cleared throvgh customs
prior to that date. Assistance would nor-
mally be available to the extent of 90% of
the additioal duty payable on account of
increase made in the Budget for 1987-88.
Assistance would be on an automatic basis
with & ceiling of Rs. 5 crores and for larger
project imports, the lead institution would
take a decision, on a case to case basis.
The rate of interest and other terms and
conditions of the stand-by credit would be¢
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the'same ‘as applicable to the rupee loan
assistance granted for the project. No
commitment charge will be levied on this
assistance, and the period of repayment of
stand-by credit will normally be synchro-
nised with the period of repaymeat specified
for the rupee loan sanctioned for the

project.

Executive Committee Meetings of CSIR
Laboratories

7506. SHRI YASHWANTRAO
GADAKH PATIL: Wil the PRIME
MINISTER be pleased to state :

(a) the number of meetings of the
executive committee of the various labora-
tories of the Council of Scientific and
Industrial Research held during the year
1986;

(b) the number of research projects
approved and of those dropped at these
mectings;

(c) the names of the laboratories where
meetings of the executive committees were
not held at regular intervals as laid down in
the rules; and

(d) the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DBVELOPMENT, ATOMIC ENERGY,
ELBCTRONICS AND SPACE (SHRI
K.R. NARAYANAN) :(a) The number of
meetings of Bxecutive Committee/Manage-
ment Committee of various Laboratories/
Institutes is given in the statement I given
below.
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(b) The total number of Research
Projects approved at these meetings during
the year 1986 was 870 and the number of
those dropped was 108.

(c) The bye-laws of CSIR provide for
not less than 4 meetings in a calendar year.
The list of Laboratories/Institutes where less
than 4 meeting were held in 1986 is given in
the statement given II below,

(d) The reason stated is that prescribed
number of meetings could not be held in
these Laboratories/Institutes due to non-
availability of adequate agenda items.
Instructions have been issued to Labora-
tories to ensure that provisions of bye-laws
are strictly followed.

Statement-I

Details of meetings of the Executive
Cormmittee of various Laboratories/
Institutes of CSIR

There are 40 Laboratories/Institutes
working under the acgis of CSIR. Oat of
these 37 Laboratories/Institutes have Execy-
tive Committees and the remaining 3 have
Mal;agement Committees. During the year
1986 :

(i) 14 Laboratories/Institutes held 4
Executive Committee meetings;

(i) 2 Laboratories/Institutes held more

than 4 Executive Committee
meetings;

(iii) 9 Laboratories/Institutes held 3
Executive Committee meetings;

(iv) 15 Laboratories/Institutes held 2
Executive Committee meetings,

Statement-I1

Details of the Laboratories|Institutes where the meetings of the Executive Committees
uere not held at regular intervals during *86 as lald down in the CSIR rules,

Sl Name of the Labs./Instts, Number of EC meotings
No. beld during 1986

o T———
1 2 3

1. Ceotre for Cellular and Molecular Biology, Hyderabad, 3
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2 3

9.
10.

11.

12.
13.

14.
15.

16.
17.

18.
19.

21.
22,
23.

2‘.

Regional Rescarch Laboratory, Hyderatad.

National Environmental Engineering Research Institute, Nagpur.
National Acronautical Laboratory, Bangalore.

Regional Research Laboratory, Trivandrum.

Central Building Research Institute, Roorkee.

W W W LW W w

National Botanical Research Institute, Lucknow.

Industrial Toxicology Research Centre, Mahatma Gandhi Marg, 3
Lucknow.

Central Electro-Chemical Research Institute, Karaikudi. 3

CSIR Centre for Biochemicals, Deihi, 2 (M.C)

Institute of Microbial Technology, Chandigarh, 2 (M.C)
Regional Research Laboratory, Jammu. 2
National Chemical Laboratory, Pune.
Indian Institute of Petroleum, Dehra Dun,

Regional Research Laboratory, Jorhat,

Central Leather Research Institute, Madras.

N NN NN

National Institute of Science Technology and Development Studies,
New Delhi.

Indian National Scientific Documentation Centre, New Delhi.
Publications and Information Directorate, New Delhi.
National Institute of Oceanography, Goa.

Indian Institute of Chemical Biology, Calcutta.

Regional Research Laboratory, Bhubneswar.

NN M NN N

Regional Research Laboratory, Bhopal.

CSIR Complex, Palampur (HP). 2 (M.O)

7507, SHRIMATI BASAVARAJES-
WARI : Will the PRIME MINISTER be

Reduction in Software Exports (b) the likely position in 1987 ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN

pleased to state : THE DEPARTMENTS OF OCEAN
(a) to what cxtent software exporis were DEVELOPMENT, ATOMIC ENXRGY,
réduced during 1986; and ELECTRONICS AND SBACE (SHR]
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K.R. NARAYANAN) : (a) Software export
increased during the year 1986 as compared
to 1985.

(b) The computer software exports are
expected to grow at the rate of 60% during
1987 as compared to that in 1986.

Discussions with French Foreign
Minister

7508. SHRIMATI BASAVARAJES-
WARI ;: Will the Minister of FINANCE be
pleased to state :

(a) whether French Foreign Minister
visited India duriog March, 1987 and bad
discussions on economic relations between
the two countries;

(b) whether the projects on which France
has agreed to help and assist were discussed;
and

(c) if so, the details of the projects that
will be assisted by France and to what extent
France has agreed to finance the projects ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT): (a) France
Foreign Minister Mr. Jean Bernard Raimond
visited India in March, 1987 and had discus-
sions with the Minister for External Afiairs.

(b) Discussions with Minister Raimond
were of a general character and no specific
project or the financing thereof came up for
discussion.

(c) Does not arise.

Opening of Representative Office of
Sanwa Bank in India

7509. SHRI G.S. BASAVARAJU :
SARI S.M. GURADDI :

Will “the Minister of FINANCE be
pleased to state :

(a) whether world’s fifth largest bank
Sanwa has decided to open a representative
office in Tadia}

{¥) if so, the main objective of the
Sanwa Bank;
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(c) whether this is the third Japanese
bank which will operate in India;

(d) whether this bank will also extend
loans to Indian Government; and

(e) the other organisations to which this
bank proposes to provide loans and the
conditions thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (e).
Sanwa Bank Ltd., a Japanese Bank, has
opened its Representative Office at New
Delhi on 27.3.1987, Sanwa Bank Ltd. is
the fourth Japanese Bank having presence
in India.

The Representative Offices of foreign
banks in India are not permitted to carry
out any banking business in India. Their
function is mainly to promote the services
of their parent offices in India and work as
Liaison Offices. The Representative Office
of Sanwa Bank Ltd. at New Delhi is not
permitted to extend any loans or advances
to the Government of India or to any other
organisations in India.

Fraud in Lashker-Gwalior Branch of
State Baank of Indore

7510, SHRI RAJ KUMAR RAI: Wil
the Minister of FINANCE be pleased to
state :

(a) whether a fraud through an
alleged wrong advance by the State Bank
of Indore Lasbker-Gwalior Branch has
been detected recently;

(b) if so, the details of the amount
and bank officials involved; and

(c) the action taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) State
Bank of Indore has reported that a fraud of
Rs, 0.58 lakhs approximately took place
at its Lasbkar (Gwalior) Branch in the year
1981. However, the fraud had taken place not
through wrong advance but withdrawal
by collecting a fraudulently altered draft,

(b) Tbe Bank has reported that a
draft for Re, 57,525.05 reported to have
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been issued by Canara Bank on its Rajkot
Branch was taken into possession by
some impostor who managed to get an
aggregate payment of Rs. 57,500 by open-
ing a fictitious account at the Lashkar
Branch of State Bank of Indore.

(c) State Bank of Indore has raported
that departmental action bas been taken
against the Accountant, who was found
negligent in  this case. The Bank bhas
further reported that the paying bank had
lodged an FIR with the Central Kotwali.

Lashkar. However, the Police bad closed’;
the case on 24.4 85, since the culprit could ]

not be apprehended.
[Translation)
Expenditure on De-Addiction Measures

7511. SHRI VIRDHI CHANDER
JAIN : Will the Minister of WELFARE
be pleased to state :

(a) the amount allocated to each
State and registered voluntary organisations
in the country for de-addiction measures
during 1984-85, 1985-86 and 1986-87;

(b) the amonnt spent by each State
and registered voluntary organisations; and
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(c) the pumber of persons benefited,
State-wise ?

THE DEPUTY MINISTER IN THEB
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) to (c).
During 1984-85 no grant-in-aid was given
to any organisation for de-addiction
measures. During 1985-86 and 1986-87
grant-in-aid was given under the Central
Scheme of ‘““assistaace to voluntary organi-
sations for education work for prohibition,
counselling and rehabilitation work for
alcoholics, drug addicts and other victims
of social crime. Under this scheme grants

were given for setting op or running
counselling and guidance centres, for
organising de-addiction camps, and de-

addiction centres. Since the problem s
largely mainfested in metropolitan cities
and large towns, assistance is given under
the Scheme to voluntary organisations on
the basis of the proposals submitted by
them. Details of the assistance given by
Government of India, expenditure incurred
and persons benefited is given in the state-
meat given below.
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[English)

Schemes Submitted by Karnataka
Government

7512. DR.V. VENKATESH : Will
the Minister of PLANNING be pleased to
state :

(a) whether Karnataka Government have
submitted any schemes including industrial
ones to the Planning Commission for im-
plementation during the Seventh Plan;

(b) if so, the details thereof; and
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{c) the action taken or proposed to'
be taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI SUKH
RAM) : (a)to (c). Subsequent to the
finalisation of the Seventh Plan of the State,
the Planning Commission have approved
2 schemes suggested by the State of
Karpataka for implementation during the
Seventh Plan. Another proposal from the
State Government, is presently pending for
clearance. Requisite details of these scheme
are given below :

SI. Name of the Project
No.

Estimated
Cost (Rs. crores)

Status of the
Project

1. Cauvery Water Supply Scheme
(Stage III)

2. Diesel Generating sets at Kolar,
Bidar, Jamkandi and 1ndi,

3. Sharavati Tail Race HEP

240.00 Cleared in Septem-
ber, 1986 posed
for World Bank{

IDA Assistance.

50.81 Cleared in

February 1987,

Approval pending
for want of envi-
ronmental clear-
ance.

182.55

Micro Projets for Denotified Tribes

7513, SHRI V. KRISHNA RAO :
Will the Minister of WELFARE be pleased
to state”:

(a) whether State Governments have
sought additional assistance to implement
more micro projects to uplift the denotified
primitive tribes;

(b) if so, the details thereof; and

(c) Government’s reaction

matter ?

THE DEPUTY MINISTER IN
THE MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) No pro-
posal for Denotified primitive Tribe Project
(Micro Project) from the State Governments
is pending with the Ministry,

(b) and (c). Do not arise.

in the

Coaching Centres for SC/STs in
Stkkim

7514. SHRIMATI D K. BHANDARI :
Will the Minister of WELFARE be pleased
to state :

(a) whether students belonging to
Scheduled Castes/Scheduled Tribes category
are given free/stipendary special coaching
at different places in different States for
banking services examinations;

(b) if so, whether this facility has
been extended to Sikkim;

(c) if since when; and
)
THE DEPUTY MINISTER IN THE

MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) Yes Sir,

if not, the reasons thereof ?
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(b) to (d). Any candidate belonging
to Scheduled Castes/Scheduled Tribes from
anywhere in India, Sikkim included, can
avail of the facilities of such special
coaching in any of the existing Centres,
There is, however, no Centre setup in
Sikkim as there is no proposal in the
matter from the State Government of
Sikkim,

Financial Assistance to Women
Enterprereurs

7515. SHRIMATI D.K. BHANDARI :
Will the Mibister of FINANCE be pleased
to state :

(@) whether the Industrial Develop-
ment Bank of India has formulated certain
scheme to provide training and financial
assistance to women entrepreneurs;

(b) if so, details of the scheme and
objectives thereof; and

(c) the terms and conditions of

financial assistance ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
The Industrial Development Bank of India
(IDBI) bas a scheme for women entrepre-
neurs with the twin objectives of providing
training and extension services support and
for extending financial assistance on con-
cessional terms to them for setting up of
industrial units in the small scale sector.
The programmes for training and extension
services are to be organised by IDBI through
identified agencies and a subsidy upto Rs.
10,000 per beneficiary is available to such
ts “ning agencies to cover their training

expetnses.

All projects in SSI sector (includiing
cottage, village and tiny industries) promoted
and managed by women entreprencurs
are eligible for assistance under the scheme.
The minimum promoters contribution would
be 12.5% of the project cost for units set up
in ‘A’ category.backward districts and 15%
of the project cost in other areas. The
debt-equity ratio for such units would 3 : 1
The rate of interest would be 9% p.a. on
IDBI refinance with corresponding rate on
the loans of the primary lenders not to
excoed 12,5%, and the repayment of tho
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loan is to be over a period not exceeding
10 years including a moratorium of 2
years.

Bank Loaas in Sikkim

7516. SHRIMATI D.K. BHANDARI :
Will the Miaister of FINANCE be pleased
to state :

(a) the lead bank
Sikkim;

functioning in

(b) since when itis functioning and

what are its functions;

(c) whether the bank has sponsored
certain beneficiaries for financial assistance
during 1985 and 1986;

(d) ifso, number of beneficiaries
sponsored in each year; and

(e) if not, reasons therefor and by
which time the bank is likely to start
sponsoring beneficiaries ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
(JANARDHANA POOJARY): (a) and
(b). Reserve Bank of India (RBI) has
reported that the State Bank of India has
the lead responsibility for the entire State
of Sikkim since April, 1985. The Lead
Bank has to act as a leader for coordinat-
ing the efforts of all credit ipstitutions for
expansion of the branch banking facilities
and for meeting the credit needs of the
rural economy.

(c) to (¢). The Lead Banks are not
required to, and do not therefore, sponsor
individual beneficiaries for bank assistance,
As per the latest data available outstanding
priority sector advances of Public Sector
Banks in the State of Sikkimas on
31.12.1985 was Rs. 473.76 lakbs in 7542
borrowal accounts.

menslallan]
Self Employment Scheme
7517. SHRI KAMLA  PRASAD
RAWAT : Will the Minister of FINANCE
be pleased to state :

(a) the number of the urban poor in Delhi
and in Bagabapki District of Uttar Pradesh
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who bave been advanced loans under the
Self Bmployment Scheme for Urban Poor;

(b) whether the scheme is likely to
continue dusing the current financial year
also;

(6) if so, the provision made/proposed
to be made for this Scheme during the
current financial year;

(d) if not, the reasons therefor;

(¢) whether complaints have been
received regarding irregularities in making
the loans available; and

(f) if so, the action taken by the
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)
Presumably the Hon'’ble Member is
referring to the Sclf-Employment Pro-
gramme for Urban Poor (SEPUP) which
was launched on 1Ist September, 1986,
Reserve Barik of India ‘has reported that
the complete State-wise data under Self-
Bmployment Programme for Urban Poor
have not yet become available. However,
as per the information available with
Reserve Bank of India, 16,882 cases have
been sanctioned loans under SEPUP in the
Union Trrritory of Delhi,

As per-the data reporting system from
banks under SEPUP, banks are required to
furnish State/Union Territory-wise perfor-
maace data. Hence separate data in
respect of Barabanki District, Uttar Pradesh
are not available with RBI. Hewever, as
per the information available with them,
14124.cases have been sanctioned in  Uttar
Pradesh upto December, 31, 1986,

(b) Yes, Sir.

(c) and (d). An increased provision
has been made in current financial yeur
for mecting towards the capital subsidy
component under the programme,

() acd (f). Ina Scheme/Programme
which is being implemented shrougheut
the country there may be a few complaints
regarding implementation of the Scheme.
However, whenever sy spotiic evthgiaint
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is received by the Goveérnment, the same
is referred to Reserve Bank of India/con-

cerned commercial banks for taking
remedial action.
(English]
Banking Service Commission
7518. DR. G.S. RAJHANS: Wil

the Minister of FINANCE be pleased to
state :

(a) whether there is any proposal to
wind up the Banking Service Commission;

(b) if so, the other systems for recruit-
ment considered by Government; and

(c) by when these new systems are
likely to be introduced ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
JANARDHANA POOJARY) : (a) Banking
Service Commission bas not been set up
and therefore, the question of winding it up
does not arise.

(b) Recruitment of officers cadre and
clerical cadre personnel in the public sector
banks is being done by various Banking
Service Recrnitment Boards and the Central
Recruitment Board. Recruitment in Sub-
ordinate Cadre ‘is done through local Em-
ployment Exchanges.

(c) Does not arise,
Salary Savings Scheme

7519. SHRI V.,S. KRISHNA IYER -
Will the Migister of FINANCE be plea<ed
to state :

{a) whether-it has come to the notice of
Government that premium receipts are pot
acknowledgerl mor periodical statements of
acoums-eent $0 the LIC policy-holdess
under Salary Savings Scheme; and

) if so, the steps taken/proposed to
send premium teceipts to the policyholders
under Salary Savings Scheme regularly ?

THE MINISTER OF STATE IN THE
MINISTRY ©OF FINANCE -(SHRI
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JANARDHANA POOJARY): (a) and (b)
Under the Salary Savings Scheme policies,
by its very nature, the premiums are paid
through salary disbursement made by the
employer to the employees, who are the
LIC poiicyholders. The premivms are
received by the LIC by one remittance and
only one consolidated receipt is issued to
the payiog authority, There is, thus,
ecoromy in the administration of such
policies, saving the extra charge of 5% of
the premium levied for monthly payments,
where individual receipts are reguired t0 be
issued to the policyholders, It has, there-
fore, been laid down in the Secheme that oo
individual premium due notice or receipt
will be issued by the LIC. 1If, however, a
policyholder desires a statement of premiums
paid by him during the course of a year,
the statement is being sent to him on
request.

Cheque Books

7520. SHRI V.S. KRISHNA 1YER:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the present
cheque books issued by natiopalised banks
d> not have counterfoils;

(b) if so, whether it is causing much
inconvenience to the customers in making
necessary entries regarding money drawn
from their accounts;

(c) the total amount saved by the
naticnalised tanks on account of introduc-
ing the new cheque books without counter-
foils; and

(d) whether Government propose to
re-introduce the old type of cheque books
with counterfoils ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
Banks have been advised by Reserve Bank
of India to contain the cost of issuing new
cheque books by eliminating counterfoils
and providing instead record slips for keep-
ing record of the deposits and withdrawals.
This measure has already been implemented
in respect or MICR cheques in whose case
cost of paper and printing is much higher
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than in the casg of ordinary cheques. Banks
issue cheque books to their account holders
free of any charge and it is essential that
they contain the cost involved within reason-
able limits. The precise savings on account
of dispensing with the counterfoils have not
been estimated.

There is no proposal to reintroduce

counterfoils in MICR cheques.

Investment in Electronic Industry in
India by Multi-National Foreign
Companles

7521. SHRI AMARSINH
RATHAWA : Will the PRIME MINISTER
be pleased to state :

companios
the

(a) whether multinational
have shown their interest to enter
electronic industry in India:

(b) if so, the names of those companies;

(c) the Government’s reaction thereon;
and

(d) Government’s policy in regard to
allow foreign companies into electronic
industry in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) Yes, Sir.

(b) The names of the companies are
given in statement-1 given below.

(c) and (d). The cases are examined on
their merits within the overall framework of
policy on foreign technology/investments
{statement-II below) and decisions taken
from time to time.

Statement-I

1. M/s. Phillips, Holland.

2. M/s. Marconi Ilostruments Ltd.,

UK.
3 M/s. Tektronix Ltd., U.S.A,
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M/s. Gould Inc., U.S.A.

M/s, NEC, Japan.

M/s. Italtel, ltaly.

M/s. Grapger Associates Ltd., U.S.A.
M/s. Harris Cc;rpomtion.. US.A.
M/s. NERA, Norway.

M/s. Toshiba, Japan.

M/s. Fujitsu, Japan.

Corporation,

M/s. Brown Boveri

Switzerland.

M/s. Ericsson, Sweden.

M/s. Bell Telephone Manufacturing
(ITT), Belgium.

M/s. Siemens, West Germany.

M/s. CIT-Alcatel, France.

M/s. GTE, Belgium.

M/s. OKI, Japan.

M/s. FACE, (ITT), Italy.

M/s. Sagem, France.

M/s. Sanyo BElectric Co. Ltd., Japan.

M/s. Sanyo Electric Trading Co, Ltd.,
Japan.

M/s. Mitsubishi Corporation, Japan.
M/s. Techtcev Co. Ltd., Japan.

M/s. Metalvooto Film SPA, Italy.

M/s. Sanyo Electronic Co. Ltd., Japan.

M/s. Holex International Inc., USA.

M/s. Stability Blectronics Components
Ltd., UK.

M/s. Packaging Industries Group Inc.,
USA

M/s lastagraphic Prodycts Ltd., UK,
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M/s, Verbatim Corporation, USA.

M/s. Omni Resources Corporation,
USA.

M/s. Phoenix, West Germany,
M/s. Cinaprint Holding PLC, UK,
M/s. Corning Glass Works, USA.

M/s. Akustische Ukinograte Gmbh,
Aapstrial,

Burrouns Corporation USA.
Control Data Corporation, USA,

Digital
USA.

Enquipment  Corporation,

Hewlet Packard Co., USA.
Olivetti, Italy.

NCR Corporation, USA.

Asea, Sweden.

General Electric Company, UK.
Siemens, FRG.

M/s. Marconi Communication System,
UK.

Statement-II

Policy on Foreign Technology|Investments

Import of technology and foreign colla-
boration (technical) is permissiblc in all

areas of electronics.

Foreign collaboration

approvals will be issued on examination for
satisfaction of the following criteria :

Technology is not readily available to
the party within the country.

Technology is contemporary and
appropriate for the country,

The technology offers significant cost/
indigenisation advantage,

Ability of the party to absorb and
Ppdate the imported teghnology,
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For certain items, the government has
decided to acquire technology on a centra-
lised basis; because a veriety of technologies
might render the indigeneous product costly
in comparison to international prices.
Presently, the items covered under this
scheme are : (i) telephone instruments
(ii) electronic PABX systems, and (iii) rural
automatic exchanges.

Foreign equity holding upto 40 per cent
is allowed in all areas of electronics. The
following areas in electronics are open for
majority foreign investments (either existing
or new more than 40 per cent foreign
equity companies) :

1. FElectronic components.
2. Materials (for electronic industry).

3. Closely-held high technology items in
other sectors of electronics industry.

Allowing majority equity as above will
be subject to : (a) merit of the case, (b)
such technology is not available to Indian
companies (inclading upto 40 per cent
foreign equity), and (c) where the country
has not been able to invest sigunificantly in
R and D to provide timely and competitive
knowhow to the entrepreneurs.

Establishment of Marine Park in Andhra
Pradesh

7522. SHRI V. TULSIRAM : Will the
Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether there is any proposal to set
up a Marine Park in Mahboob Nagar dis-
trict of Andhra Pradesh;

(b) if so, the details and salicnt features
thereof; and

(c) the estimated expenditure likely to
be incurred on the marine park ?

THE MINISTER OF STATE IN THRB
MINISTRY OF ENVIRONMENT AND

FORESTS (SHRI ZR. ANSARD : (a)
No, Sir.
(b) and (c). Do not arise.
Frauds in Branches of R.B.L,
523. SHRI V. TULSIRAM: Wil

VAISAKHA 2, 1909 (SAKA)

246

Written Answers

the Minister of FINANCE be pleased to
state :

(a) whether the cases of fraud and cheat-
ing in the Reserve Bank branhess have been
on the increase during the last three years;

(b) if so, the number of such cases,
branch-wise during the last three years:

(c) the number of persons found invol-
ved in these frauds; and

(d) the action taken against them 8o
far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (d).
The R.B.I. has reported that cases of fraud
and cheating are pot on the increase in the
Bank. The R.B.I. has further reported that
during the years 1984, 1985 and 1986 there
was only one case of fraud involving an
amount of Rs. 7,600 where paid defective
notes in the Chest Notes Remittacce reeeived
at its Jaipur Office was detected. The case
was referred by the Bank to the C.B.I.

As regards cases of cheating during the
above period, the R.B.I. has reported that
it had taken note of 19 cases which mainly
pertained to abuse of various facilities
provided by the Bank to its employees, such
as, LFC. Conveyance Allowances/Charges,
Travelling Allowance, etc. Office-wise
information in respect of these cases is given
below :

Office No. of No. of

cases employees

involved
Bombay 12 12
New Delhi 2 2
Nagpur 1 1
Madras 1 1
Trivandrum 1 1
Jammu 1 1
Kanpur 1 1
19 19
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The R.B.I. has reported that the follow-
ing action bas been taken against the con-
cerned employess :

APRIL 22, 1987

Nature of action No of employes

taken
(a) Dismissal 2
(b) Reduction of pay 6
(c) Popri. 5

The Bank bas also instituted disciplinary
proceedings against the remaining 6 emplo-
yoes.

Seizure of Gold at Bombay by Customs
Preventive Collectorate

7524, SHRI K. RAMACHANDRA
REDDY : Will the Minister of FINANCE
be pleased to state :

(a) whether gold worth Rs. 2.71 crores
weighing 171 kgs. and also worth Rs. 2.11
crores weighing 84.22 kgs has been seized
on 23 Januvary, 1987 and 25 January, 1987,
respectively, by the Customs Preventive
Collectorate of Bombay;

(b) whether any incentives and rewards
have been announced for the staff responsi-
ble for the secizures and if so, details
thereof; and

(c) action taken against the offenders ?

THE MINISTER OF STATE IN THE
MINISTRY OR FINANCE (SHRI
JANARDHANA POOJARY): (a) and (c).
Reports received by the Government
indicate that on 23rd January, 1987, the
Officers of Customs Preventive Collectorate
Bombay, seized gold of foreign origin
weighing 87.45 Kgs. and valued at about
Rs. 2.18 crores from a country craft M.S.V,
“AL MAMUN”, On 25th January, 1987,
in another case, gold weighing 43.415 Kgs.
valued at about Rs. 1.09 crores was reco-
vered and seized from a country craft
M.S.V. “AL HIRAMOTI".

In this connection, 8 crew members of
the crafts have been arrested.
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(b) Advance rewards amounting to
Rs. 7.55 lakhs have been sanctioned to the
staff who participated in both the seizure
operations.

Afforestation Programme

7525. SHRI H.B. PATIL : Will the
Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether any targets were fixed for
the Sixth Five Year Plan for bringing
wasteland under fuel and fodder Planta-
tions;

(b) if so, the details thereof; and

(c) to what extent the targets were
achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) No,
Sir,

(b) and (c). Do not arise.

Repayment of National Defence Gold
Bonds

7526. SHRI H.B. PATIL : Will the
Minister of FINANCE be pleased to
state

(a8) whether Reserve Bank of India has
decided to discontinue the present arrange-
ments of repayment of National Defence
Gold Bonds, 1980, from some of its
branches; and

(b) if so, the details regarding the
policy in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b),
The bonds are now repayble through eleven
branches of Reserve Bank of India. In view
of the problems involved in stocking gold in
various places it is proposed to make
repayments only through two offices iz,
Bombay and Delhi from 1-7-1987.

Persons Assisted under Seif Employment
Schemes

7527. SHR1I ANANTA
SETHI :

SHRI A.C, SHANMUGAM :

PRASAD
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Wil the Minister of FINANCE be
pleased to state ¢

(a) the number of persons assisted
under self-employment schemes and the
total amount disbursed during 1986-87,
State-wise; '

(b) the total number
and

of applicants;

(c) the number of Scheduled Castes
and Scheduled Tribes persons out of the
benaficiaries particularly in the State of
Orissa ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
Presumably, the Hon’ble Member is referring
to the Scheme for providing Self-Employ-
ment to the Educated Unemployed Youth
(SBEEUY) which was introduced during the
year 1983-84. Under the Scheme, with
effect from 1986-87, the Goveroment of
India has decided that atleast 30% of the
sanctions shall be for Scheduled Castes/
Scheduled Tribes beneficiaries. It has been
reported that the progress of the Scheme
for the year 1986-87 will be known after
sometime when the final information from
all the State Governments/Union Territory
Administrations is recejved,

Rise in Consumer Price Index

7528. SHRI N.P. JHANSI LAKSHMI :
Will the Minister of FINANCE be plemsed

to state ©

(a) the estimated rise in the consumer
price index with 1960-61 as the base year,
in the first six months of 1987; and

(b) the impact of such rise in each ysar
of the Seventh Plan on :

(i) Plan projects estimates and

(ii) Persons below poverty line ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT) : (a) The
Consumer Price Index for Indastnial
Workers (Base 1960==100) stood at 688 in
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January 1987 and 686 in Febroary, 1987
(latest available). The Index for Janwary
1987 did not show any increase while for
February it has declined by 2 points or by
0.3 per cent compared with December 1986
level. In the absence of the Consumer
Price Index for subsequent months it is not
feasible to estimate the increase in the first
six months of 1987.

(b) does not arise.

Promotion of MMG Scale-17 Officers

in Punjab National Bank

7529. SHRI ANADI CHARAN
DAS :
SARI BANWARI LAL
BAIRWA :

Will the Minister of FINANCE be
pleased to state :

(a) whether appointments are made in
Punjab National Bank in accordance with
the roster points;

(b) the total number of vacamcies in
MMG Scale-II filled up since 1984 upto
date, year-wise by promotion according to
roster points in Punjab National Bank;

(c) the number of posts in MMG
Scale-11 kept reserved for Scheduled Caste
and Scheduled Tribes, year-wise;

(d) the number of SC/ST candidates
working on the post of MMG Scale-II at
Meerut and the steps being taken to wipe
out the backlog, if any; and

(e) the number of SC/ST and general
candidates, separately posted in Delhi Zone
after promotion as MMG Scale-1I since
1984 ?

THE MIMNISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) As per
the Brochure on Reservations for Scheduled
Caste/Scheduled Tribe in services, all
appointments to which reservations are
applicable, are to be made in accordamce
with the rosters subject to suitable candi-
dates becoming available, Pupjab National
Bank has reported that appeintments to all
the posts in the bank to which reserva:ions
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apply, are being made by it in accordance
with these principles.

(b) and (c). The bank has reported that
since promotions to Middle Management
Grade Scale-II in Punjab National Bank
are based on selection method only, the
reservations for Scheduled Caste/Scheduled

—
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Tribe do not apply to such promotions.

However, the details of total promotions
made from Junior Management Grade
Scale-I to Middle Management Grade

Scule-lI and the pumber of Schedvled
Caste and Scheduled Tribes among them
during the years 1984, 1985 and 1986 were
as reported by the bank, as under :

Year Total No. of Scheduled Caste/Scheduled Tribe out
promoted of colum No. 2
Scheduled Caste Scheduled Tribe
1 2 3 4
1984 650 12 1
1985 712 36 2
1986 403 35 9

(d) As reported by the bank, as on
31.12.86, four officers, in Middle Manage-
ment Grade Scale-11, belonging to Scheduled
Caste category were posted in Meerut Zone
of the Bank, Since there is no reservation
for Scheduled CastefScheduled Tribe in

promotions to Middle Management Grade
Scale-II, the question of backlog and its
clearance does not arise.

(¢) The information, furnished by
Punjab National Bank is as under :

Year Total No. promoted General Scheduled Scheduled
to MMG Scale-11 Caste Tribe
and posted to
Delhi Zone
1984 34 34 — —
1985 84 84 —_ —_—
1986 4 41 3 —

New Plan to Attract Indian Talents
from Abroad

7530. SHRI T. BASHEER : Will the
PRIME MINISTER be pleased to state :

(a) whether Government propose to
evolve a new plan to attract back Indian
scicntists an technologists who during the
past few years had gone to other countries;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) and (b). The
Government is trying to workout methods
of attracting Indian scientists and techno-
logists who during the pnst few years have
gone to other countries, However, a
number of measures had been taken from
time to time in the past 0 attract Indian
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scientists and technologists settted abroad
to come back to the country. Some of
these are :

Programmes have been launched through
which ‘core’ groups of scientists are created
in the country with all necessary modern
facilities requirqd for pursuing research in
new and frontier areas of science.

There is a provision for temporary}
placement of scientists and technologists
under the scheme for Scientists Pool.

A provision has also been made for
creation of supernumerary posts,

Facilities to import equipments have
been provided to the scientists and techno-
logists returniog from abroad.

With a view to assisting non-resident
Indians to secure expeditious clearance of
their applications for setting up of industrial
units in the country, a Special Cell has been
created in the Ministry of Industry.

Delegations of enhanced administrative
and financial powers have been made to
scientific institutions to improve working
conditions of scientists.

New scientific departments/organisations
such as Departments of Biotechnology,
Ocean Development, Environment, Non-
conventional Energy Sources, Centre for
Development of Telematics (CDoT) etc.
have been set up and some of these are in
high technology areas, which are likely to
provide opportunities for scientists and
technologists and attract them into the
country.

Total outlay for science and technology
has been increased in the successive Five
Year Plans.

Industrial Development Fund to
Mobilise N.R.I. Tovestment

7531. SHR! T. BASHEER : Wil
the Mibpister of FINANCE be pleased to
state :

{a) whether Government have received
any project from Kerala Government to

gonstityte an Jodustrial Development Fund
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on the pattern of Unit Trust of India to
mobilise investment by Non-Resident
Indians for the Industrial Development of
Kerala;

(b) if so, the details thereof; and

(c) whether Government have given
clearance for this project; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT) : (a) Yes, Sir.

(b) Government of Kerala have for-
warded a proposal to set up a Public
limited company for mobilising funds from
Non-resident Indians. It is proposed that
funds so mobilised from Non-resident
Indians would be invested in the primary
and secondary capital markets and the
Non-resident Indians would be offered
an assured return of 10% on their invest-
ments.

(c) Not yet, Sir.

(d) The proposal is still under consi-
deration.

Amendment of Environment (Protection)
Act, 1986

7532. SHRI T. BASHEER : Will the
Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether Government propose to
bring forward legislation to amend
Environment (Protection) Act, 1956 for
effective implementation;

(b) if so, the details thereof; and

(c) the steps Government propose to
take for effective environment protection ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI) : (a) No,
Sir.

(b) Does not arise,



263  Wristen dnswers

() The prowvisions of the Eavirooment
§Protection) Act, 1986, and all the other
Acts in regard to Environment protection
such as the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention
and Control of Pollution) Act, 1981 will be
implemented effectively to protect and
conserve the environment.

Centralised Purchase of Techno'ogy for
Manufacture of Vi Rs in the
Country

7533, SHRI SATYENDRA NARAYAN
SINHA : Will the PRIME MINISTER be
pleased to state :

(a) whether Government have given
up plans for centralised purchase of
technology for manufacture of VCRs in the
country;

() if so, whether it will promote new
vemtures for their manufacture at a viable
fevel of production; and

(c) the steps proposed to bring down
the prices of VCRs to be within the reach
of common man ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
BELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) : (a) Yes, Sir.

{b) and (c). Yes, Sir. Government
vide Press note No, 30 (1985 series) dated
25.10.1985 invited composite applications
(Industrial Licence and Foreign collabora-
tion) for the manufacture of VCR/VCP
from units which were prepared to com-
mit sizeable investments for suitable
vertical integration with an accelerated
phased manufacturing programme and
which have reguisite in-built capacity to
keop pace with the changing technology.
Applications received are under considera-
tion. It is the objective of the Govern-
ment to have VCRs produced at competi-
tive prices.

Atomfc Power Plant in Midoapore

7534, SHRI SATYAGOPAL
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MISRA : Will the PRIME MINISTER
be pleassd to state @

(a) whether his Ministry has dropped
the idea of setting up of an Atomic Power
Plant in Midnapore district, West Bengal;

(b)

(c)
project ?

if so, the teasons thereof; and

if not the present position of the

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHR! K.R.
NARAYANAN) : (a) to (c). Site
Selection Committee of the Department of
Atomic Energy bas examined sites in the
Eastern Electricity Region, including West
Bengal, to evaluate their suitablity for
setting up Nuclear Power Stations. Report
of the Site Selection Committee is under
consideration of the Government.

[Translation]

Committee to Review Schemes under
Special Component Plan

7536. SHRI R.P. SUMAN : Will
the Minister of WELFARE be pleased the
state :

(a) whether Government have cons-
tituted any Committee at State and district
level to review the progress of the various

schemes under the Special Component
Plan;
(b) if not, the reasons therefor; and

(c) the steps propose to set up such
Committees on priority basis in those States
and districts where they have not been set
up so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI1
GIRIDHAR GOMANGO) : (a) to (c).
The review of Special Component Plan is
done at various levels from fleld to the State
level. At the field level it is done by the
District Collector and at the State Govern-

ments. The arrangement for this purpom
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various from State to State depending upon
the local situations. However, the Srate
Governments/Union Territory Administra-
tions are being impressed upon during the
discussions on their Special Component
Plaps to constitute review committees at
the State und District level if not already
dovne.

(English)

Pre-Budget Hikes

7537. SHRI KAMAL CHAUDHRY :

Will the Minister of FINANCE be
pleased to state :
(a) the details of instances when

Government resorted to pre-budget hikes
through Gazette notification since 1084;

(b) the reasons for such hikes; and

VAISAKHA 2, 1909 (SAKA)
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(c) the steps contemplated,
to avoid such pre-budget hikes ?

if naoy,

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT) : (a) to (c.
Revisioas in administered prices of
important commodities produced by the
public sector enterprises are effected by the
Government as needed on the basis of
commercial/economic  considerations. They
generally reflict the impact of ccst escala-
tions and are intended to maintain the
viability of the production wupits. Since,
such price revisions cannot be regarded as
revenue measures they do not form part
of the budget exercises. The adjustment
in the prices of some important items such
as coal, fertilizer, steel, cement and petro-
leum products since 1984 are given in the
statement given below.

Statement

A. Coal

Date of Revision

’

Average pit-head price (per tonre) of

coal produced by

Coal India Ltd.

Singareni Col-
lieries Co Lid.

27 5.1982 Rs. 145.90 Rs. 154.75
8 1.1984 Rs. 183.00 Rs. 192.00
9.1.1986 Rs. 210.00 Rs. 219.00

Source : Department of Coal.

B. Steel

Prices (for) of Certain Steel Categories as Revised by Joint Plant Committee

(Rs. per tonne)

Effective Date Plates Struc- Upto Above G.C. H.R. C.R.
turals 25mm 25mm Sheets Coils Coils

24.7.1983 4360 4260 4340 4190 6210 4300 5320

22.6.1984 On Ao average 15% increase.

21.2.1985 On An average )5% increase.
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C. Petroleum

Ex-Storage Point Prices (Inclusive of Excise Duty) of Major Petroleum Products at

Bombay
Date Motor HSDO SKO LDO F.0. L.P.G.
Spirit Per KL Per KL Per KL Non- Per MT
83/87 Fert)
Per KL Per KL
15.2.1983 5438 2849 1644 2655 2525 2633
17.3.1985 6369 3078 1892 3054 2903 3028
26.3,.1985 — 3008 1822 Noch, Noch. No ch.
1.2 1986 6869 3188 2047 Noch. No ch. 3729
6.2.1986 6769 3116 1957 Noch. No ch. 3449

Source ; Department of Petroleum,
D. Fertilizers
Cultivators Prices of Some Major Fertilizers

(Rs. Per Tonne)

Effective from Urea Ammonium Can 26% DAP (Dia- MOP (Moriate
Sulpbate 100  (Calcium) Amxmonium of Potash
Kg. each pack Ammonium Phosphate) 100 Kgs Pack)

21.8.1984 2150 1500 1615 3350 1200
31.1.1986 2350 1650 1770 3600 1300

Source : Department of Fertilizers.

E. Cemeant

F O.R. Prices of Ordinary Portland Cement, Portland Slag Cement, Portland Pozzolana
Cement, Excluding Excise Duty and Packing Charges

Effective Date F.O.R. Price
(Rs, per tonne)

2.7i1983 492.00

18.7.1984 532.00

Source : Department of Industrial Development.

Hemlock Siticon Technology Question No. 2377 on 19 November, 1986

regarding deal for Hemlock Silicon Tech-

7538. SHRI H. M. PATEL : Will no]o‘y and state :

tbe PRIME MINISTER be pleased to
refer 19 the reply given to  Unsrarred (8) whether the produgtiop unit of
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25 TPA set up by the Mettur Chemicals
has started giving results;
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(b) if so, effective steps taken in the
development of -indigenous process on a
commercial scale; and

(c) investment made in the project ?

THE MINISTER OF STATEIN THE
MINISTRY OF SCIENCE AN TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) and (b). Metkem,
a wholly owned subsidiary of Mettur
Chemical and Industrial Corporation, have
installed the 25 tonmes per annum polysili-
con plant and have started production
since April, 1986. For the past few months,
the production is around 60% of the ins-
talled capacity, The polysilicon meterial
bas been converted into silicon wafers for
photovolatic application and Central
Electronics Ltd. have been placing orders
on Metkem for such wafers.

() Metkem bave indicated that until
May 1986, investment in the plant has
been Rs. 3,865 crores.

[Transiation]

Recovery of Loans by Nationalised
Banpks in Haryana

7539. SHRI TEJA SINGH DARDI :
SHRI BALWANT SINGH

RAMOOWALIA @

Will the Minister of FINANCE be pleased
to state :

(@ whether recovery of loans given by
nationalised banks to upemployed youth
for starting business is the poorest in

Haryana;
(b) if so, the facts in this regard; and

(c) the steps proposed to effect

recoveries of such loans ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

JANARDHANA POOJARY) : (a) to (c).
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Presumably the Hon’ble Member is referring
to the loans sanctioned under the Scheme
for providing Self-Employment to the
Educated Unemployed Youth (SEEUY),
The existing data reporting system of the
banks does not generate the information
in the mapner asked for. However,
whenever any borrower avails bank credit
under any Scheme including SEEUY he is
required to repay the loan amount as
per the terms of repayment. In the case of
any default, the banks take recourse to

various remedies including legal action
available to them for the recovery of
their dues.
[English]

Dhauldhar Project

7540. SHRI TEJA SINGH DARDI :
SHRI BALWANT SINGH
RAMOOWALIA :

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state :

(a) whether Dhauldhar project for
integrated development of Dhaudhar range
is being implemented with the assistance
of Federal Republic of Germany;

(b) the details thereof;

(c) whether there are any hurdies in
implementing tbe project; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSAR]) ; (a) Yes
Sir. )

(b) Tbe Project is spread over 8
years beginning from 1980-81 ¢
a total cost of Rs. 10.6 crores, It envi.
sages (i) afforestation of slopes threatened
with erosion; (ii) regulation of torrents
and partitioning of slopes; (ii) Progressive
elimination of activities by tpe local
population  conducive to erosion and
(iv) applied research in ecology, forestry,
pasture development and horticulture, ’

(c) and (d). This Project had
jointly evaluated by the Gommsbe:u;
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Himachal Pradesh and the Federal Republic
of Germany in February/March, 1986.
The evaluation indicates that on the whole,
by the end of the Implementing Phase,
the Project bad made 8 successful contri-
bution to the protection of natural resour-
ces in the Western Himalayas in Himachal
Pradesh,

[Translation)

Impact of Pollution on Beas-Sutlej
Project

7541. SHRI TEJA SINGH DARDI:
SHRI BALWANT SINGH

RAMOOWALIA :

Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state :

(a) whether any study has been
conducted recently to assess the impact of
pollation on Beas-Sutlej Project;

(b) if so, details thereof; and

(c) the reaction of the Goverpment

thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
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FORESTS (SHRI Z.R. ANSARI) : (a) No.
Sir.,

(b) and (c). Do not arise.
[English)

Outlay for Various Schemes In Orissa

7542, SHRI LAKSHMAN MALLICK :
Wil the Minister of PLANNING be plcased
to state :

(@) tbeextent to which the amouant
proposed to be sanctioned to Orissa during
1987-88 is likely to meet the requirements
of various schemes proposed by the Orissa
Government; and

.(b) the details regarding the allo-
cations for various schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
§UKH RAM) : (a)and (b). A statement
is given below. It may be added that the
size of the State’s Annual Piap (1987-88)
bas been fixed on the basis of the State’s
own resources and the Central assistance
admissible to it under the modified Gadgil
Formula as approved by the National
Development Coungil,

Statement

Annual Plan, 1987.88-—0rissq

(Rs. in lakhs)
Head/Sub-Head of Development Proposed, Agroed
outlay by Outlay
State Govern-
meng
1 2 3
A. Economic Services
I. Agriculture and Allied Services
Crop Husbandry 2370 2287
8oil and Water Conservation 270 270
Animal Husbandry 457
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1 2 3
Dairy Development 130 130
Bisherics 610 525
Forestry and Wild Life 2020 2026
Food, Storage and Warechousing 20 20
Agricultural Research and Education 150 132
Investment in Agricultural Financial 75 50
Institutions
Other Agricultural Programmes 26 26
Marketing and Quality Control Cooperation 1600 1290
Total-I 7728 7;;(5_
I. Rural Development
Special Programme for Rural Development
(a) I R.DP. (Integrated Rural Development 1700 1662
Programme)
(b) D.P.A.P. (Drought Prone Area Programme) 300 262
(&) LR E.P. (Integrated Rural Energy 16 20
Programme, (IREP)
Rural Employment
(@) N R.E.P. (National Rural Employment 1140 1060
Programme)
(b) Other Programmes E.R.R.P, (Economic 500 500
Rehabilitation of Rural Poor)
Land Reforms 895 995
Other Rural Development Programmes :
Community Dzvelopment and Panchayat 169 189
Total-1I 4720 -:7_1-8—
111. Special Area Programme
1V, Irrigation and Flood Control
Major and Midium Irrigation 12680 15913
Minor Isrigation 2725 2625
Command Area Development 350 375
Flood Control Projects 300 400
Total-1V 16055 19313

. el
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1 2 3
V. Energy
Power 16927 18472
Non-conventional Source of Energy 89 8
Total-V 17016 18557

V1. Iodustry and Minerals

Village and Small Industries 1261 1282

Industries (other than Village and Small 24861 2486+

Industries)

Mining 735 735
Total-VI 4482 4503—

VII. Tramsport

Ports and Light Houses 677 677
Civil Aviation 70 70
Roads and Bridges 2785 2585
Road Transport 1400 1400
Inland Water Transport 27 . 27
Total-ViI 4959 _4—7:9-

VIiI. Science Technology and Environment

Scientific Rescarch (including S aad T) 75 72
Ecology and Environment 38 33
Total-VIII 113 10$

IX. Geuneral Economic Services

Secretariat Economic Services 1215 58
Tourism 200 250
Surveys and Statistics 40 36

Civil Supplies 10 10
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1 2 3
Other General Economic Services
Other (Distt. Planning) —_ 900
Total-IX 1465 1254
Total A : Economic Services 56538 60405
B. Social Services
X. Education Sports, Art and Cuolture
General Education 4174 4001
Technical Education 429 429
Art and Culture 142 135
Sports and Youth Services 310 368
Total-X 5055 4933- i
XI, Health
Medical aud Public Health 1664 1602
XII. Water Supply, Housing and Urban Development
Water Supply and Sanitation 2189 2189
Housing (incl. Police Housing) 820 820
Urban Development (incl. State Capital Projects) 1140 940
Total-X11 4149 3949
XIil. Information and Publicity 108 108
XIV. Welfare of SC/ST/OBCS 1693 1521
XV. Lobour and Labour Welfare 297 314
XVI. Social Welfare and Nutrition
Social Security and Welfare 143 144
Nutrition 350 350
Total-XVI 493 494
Total (B) Social Services 13459 12921
C. General Services
Stationery and Printing 70 70
Public Works 1289 1292
Other (Development Schemes of Police Department) 312 312
Total (C) General Services 1671 1674
Grand Total 71668 75000

Tinc)usive of Rs, 11 Iakbs for “Weights gnd Measyres’
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Appointment of Director Belonging to
SCJST on Boards of Directors of
Nationalised Baoks

71543. DR. V. VENKATESH : Will
the Minister of FINANCE be pleased to

state ©

{a) wh.ther Government have tal.ccn a
policy dzclion to appo.nt one director
belonging to SC/ST op the boards of
pationalised banks;

(b) if so, the names of baoks on boards
of which persons belonging to SC/ST have
been appointed as directors;

(c) tbe names of banks which do not
have any director belonging to SC/ST on
their boards and the dates since when the
vyacancies are lying; and

(d) the steps taken by Government to
appoint directors belonging to SC/ST on
boards of all nationalised baoks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
JANARDHANA POOJARY).: (a) to (d).
Appointment of pon-official directors on the
Boards of Nationalised Banks. is made in
accordance with the provisions of the
Nationalised Banks (Mapagement  and
Miscellaneous Provisions) Schemes, 1970/
1980. Although, there is no s?ecnﬁc pro-
vision in these Schemes for appOfntment of
representatives of persons belongiog to  SCf
ST, it has been the endeavour ?f Govern-
ment to provide due representation, as far
as possible, t0 these comtpumt:ies on the
Board of Directors of Nat:ona]used Banks.
At present there are vacancies ?f nog-
official directors 0D all the 20 nfmonalfsed
banks. These vacancies have an'sen since
January, 1985. The process of ) identifying
suitable persons for these vacancies has not

yet been completed.

Scheduled Caste/Scheduled Tribe
Employees in Nationalised
Banks
7544, DR. V. VENKATESH @
Will the Minister of FINANCE be pleased

to state :

working
(a) the oumber of employees
as officers, clerical aad syb-staff categories
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in the 20 nationalised banks, separately as
on 31 December, 1986;

(b) the number of employees belouging
to Scheduled Castes and Scheduled Tribes
in the said categories as omn 31 December,
1986;

(c) the number of employees recruited
in the last threc years im wariows cadres;
and

(d) the number of reserved vacancies
occurced, filled and dereserved in various
cadres in the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d).
Information is being collected and to the
extent available will be laid on the Table of
the House.

Drag Addiction

7545, SHRI
NAIK :
SHRI S.M. GURADDI :
SHRI G.S. BASAVARAJU :

JAGANNATH  PAT-

Will the Minister of WELFARE be
pleased to state :

(a) whether the steps taken so far
have not made any headway in checking
drug addiction;

(b) whether Government propose to
re-evaluate the model plan chalked out to
curb drug abuse and also the role of volum-
tary agencies in this field;

(c) if so, when such study is to be
undertaken; and

(d) further steps envisaged to curb drug
abuse ?

THE DEPUTY MINISTER IN TBE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) to (d).
The containment of drug addiction requires
an  integrated spproach involviog pro-
grammes for treatment, rebabilitation,
prevention, educative publicity etc. Since
the problem is mulli-dimensional, involve-
ment of voluntery organisations end
commyunity at farge is  very  essentigl,
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Government is taking steps to curb drug-
addiction through volantary action and
support. The programmes are being
constantly reviewed.

Launching of Science and Technolegy
Research Projects

7546. SHRIMATI JAYANTI PAT-
NAIK : Will the PRIME MINISTER be
pleased to state :

(a) whether Government have a
launched some science and technology
research projects with the help of Soviet
Union;

Ib) if so, details thereof; and
(c) when such projects were launched ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI K.R. NARAYANAN) : (a) to (c).
Joint research and exchange of scientists in
the identified areas has been taking place
between India and USSR in sincc 1972
under the existing programme of Coopcra-
tion between the two countries in the field
of Science and Technology. Discussions on
strepgthening the existing arrangements,
which may lead to initiation of some
additional research programmes, are under
way.

VCR (Tape Deck Mechanism) Unit at
Bhubaneswar, Orissa

7547. SHRIMATI JAYANTI PAT-
NAIK : Will the PRIME MINISTER be
pleased to state :

(a) whether Government propose to set
up a tape deck machanism VCR unit at
Bhubaneswar;

(b) whether a few other satellite compo-
nent maanufacturing units through Electro-
pic Trade and Technology Development
Corporation as are also proposed to be set
up at Bhobaneswar; and

{c) if so, the steps taken by the Centre
to clear those proposalg ?
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI K.R. NARAYANAN) : (a) and (b).
No, Sir,

(c) Does not arise,

Opening of Branches of Nationalised
Banks and Regional Rural Banks

in Bihar
7548. SHRI RAM BHAGAT PASWAN :
Will the Minister of FINANCE be

pleased to state :

(a) the number of branches of nationa-
lised banks and regional rural banks,
separately opened during the years 1985 and
1986 in the rural areas in Bihar;

(b) the amount of loans sanctioned by
these branches to the various categories of
businessmen/farmers  during the year
1986;

(c) whether there is any proposal to
open more branches of nationalised banks
and regional rural banks in the various
districts and village areas in Bihar; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHRI
JANARDHANA POOJARY) : (a) Number
of branches cpened by Public Sector Baonks
and Regional Rural Banks duriog 1985 and
1986 in Bihar are given below :

Name of the bank No, of branches

opened
1985 1986
Public Sector Baoks 422 13
Regional Rural Banks 286 2

(b) The present data reporting system
of Reserve Bank of India (RBI) does not

, peneratg jnformation regarding loans sapg.
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tioned from new branches opened. How-
ever, as per the available information as at
the end of December, 1985 the outstanding
priority sector advances comprising ad-
vances for agriculture, retail trade, small
business and small scale industries etc. of
commercial banks in Bihar was Rs, 861
crores. The amount of outstanding Direct
Agriculture Advances for the corresponding
period was Rs. 303 crores.

(c) and (d). The aim of the current
Branch Licensing Policy for 1985-90 is to
achieve a coverage of 17,000 population in
the rural and semi-urban areas of each
development block and location of at least
one bank office within a distance of 10 Kms.
from each village. Under the Policy, the
task of identification of centres was entrust-
ed to Lead Banks and State Governments.
After scrutiny of lists of identified centres
for opening branches rectived from the
State Government of Bihar under the
current Branch Licensing Policy, RBI bas
so far allotted 89 eligible centres to commer-
cial banks and 64 centres to Regional Rural
Banks for opening branches in the rural
and semi-urban areas of Bihar.
branches are required to be opened in a
phased manner during the remaining part of
the Policy period,

Nationa! Rura! Development Fund

7549. SHRI RAM BHAGAT PASWAN :
Will the Minister of FINANCE be pleased to
state

(a) whether the National Rural Deve-
lopment Pand bas been set up by Govern-
ment for giving facilities to the farmers/
Jabourers in the rural areas; and

(b) if so, the details of its working ?

THR MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b). The Natiooal Fund for Rural Develop-
ment (NFRD) was set up by Government
of India on 10th February, 1984, The
contributions to the Fund can be made by
all categories of tax payers and also non-
tax payers interested in joining the national
efforts for bringing about a general improve-
ment in rural life. The donations to the

Fuad will have to be specifically made oyt
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in the name of National Fund for Rural
Development (NFRD) and the donors may
recommend their preference for an area or
locality and the rural development pro-
gramme for which the donation/(s) may be
utilised, as also the implemerting agency
through which the programme may be
undertaken and implemented. Donations
made to the Fund will be eligible deductions
for computing the taxable income. The
recommendations if any of the donors are
given due consideration to the extent deem-
ed appropriate by the Committee of
NFRD,

Resources for Nuclear Power Generation

7550. SHRI PRATAPRAO B.
BHOSALE : Will the PRIME MINISTER
be pleased to state :

(a) whether existing resources
country are not adequate for
nuclear power generation; and

id the
increase of

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI K.R, NARAYANAN) : (a) and (b).
The Nuclear Power Profile envisages an
installed capacity of 10,000 MWe by 2000
AD. requiring a resource input of nearly
Rs. 14,000 Crores based on 1983 price level,
over a period of fifteen years. Adequate
resources are available in the country to
meet this target.

Indigenisation Programme of Electronic
Industry in Maharashtra

7551. SHRI
BHOSALE : Will the
be pleased to state :

PRATAPRAO B,
PRIME MINISTER

(a) details of electronics goods produced
in Maharashtra in each year from 1983 to
1986;

(b) whether indigenous production of
electronics goods requires imported compo-
nents;

(c) if so, percentage of such components
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in electronics goods produced in Maharashtra
during the last three years; and

(d) the steps Government propose to
take to accelerate this programme in future
in Maharashtra ?

THE MINISTER OF STATE IN THE
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MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF
STATE IN THE DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRI K.R. NARAYANAN) : (a) Value
of elecironic goods produced in Maharashira
from 1983 to 1986 is given below :

(Value Rs. Crores)

1983 1984 1985 1986
Maharashtra 237 308 437 603
SEEPZ 75 103.5 84 103.5
Total 312 411.5 521 706.5
(b) Yes, Sir. (¢) the details of action taken against

(c) The percentage of imported compo-
nents in electronics goods produced in
Maharashtra during the last three years is
estimated to be approximately 25% on an
average.

{d) In the matter of sctting up electro-
nics units and providing facilities, Govern-
ment’s policy is uniform for all states,
including Maharashtra. State Government
has set up a state-level Advisory Committee
for Development and promotion of electro-
pics in the state. Department of Electro-
nics is giving necessary assistance wherever
required.

Health Hazard from Silicon Based Units

7552. SHRI PRAKASH V. PATIL:
Will the Minister of ENVIRONMENT
AND FORESTY be pleased to state :

(a) whether silicon based units cause
pollution;

(b) if so, whetber such a pollution is a
health hazard;

(c) the names of the industrial units
which are engaged ip silicon manufacturing,
State-wise;

(d) whether the units are regolarly
inspected to check anti-poilution measures;
and

defaulting units ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z.R. ANSARI]) : (a) and
(b). Yes, Sir.

(c) A list of silicon manufacturing units
in different States is given in the statement
given below.

(d) Yes, Sir.

(¢) The industries have been directed to
comply with the prescribed effluent and
emission standards on a time bound basis.

Statement

Liat of Silicon Manufacturing Units in
Different States

I. Orissa

1. Indian Metals and Ferro Alloys
Limited, Bhubaneswar.

2. Ispat ARoys, District Balasore.
5. Tamil Nadu

1. Siltronics (India) Ltd, Dharama-
puri District.

2. Mettar Chemical and Industrial
Corporation Ltd., Salem District.
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3. METKEM Silicon Limited, Mettur
Dam,

4. Siltronics India Limited, Hosur.

III. West Bengal

1. Super Semi Conductor Limited,
Calcutta.
IV. Andhra Pradesh

1. V.B.C. Ferro Alloys, Hyderabad.

2. Ferro Alloys Corporation, Gari-

vedi.
3. Nava Bharat Industry, Hydcrabad.

V. Karnataka

1. Sandur
Bellary.

Manganese Industry,

Supply of Hearing Aids

7553. SHRI PRAKASH V. PATIL:
Will the Minister of WELFARE be pleased
to state :

(a) the number of persons suffering
from deafness in the country;

(b) the extent to which the existing
medical facilities are able to cover the
affected population;

(c) whether the cost of the hearing aid
is beyond the reach of the common man in
the villages; and

(d) if so,
supply this
rate ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRI
GIRIDHAR GOMANGO) : (a) A Nationat
Sample Survey was undertaken during 1981
which estimated among other thiogs the
prevalence of deafness in the country, The
Survey was undertaken in the age group of
5 years and above. According to this
survey there were 3.02 million persons
suffering from disabilities,

the steps being taken to
equipment at a subsidised

(b) All medical colleges and most major
bospitals have an ENT department to cater
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to the needs of persons suffering from
diseases relating to the loss of hearing. All
India Institute of Speech and Hearing,
Mysore, under Ministry of Health and
Family Welfare and Ali Yavar Jung
National Institote for the Hearing Handi-
capped, Bombay under Ministry of Welfare
are two national level institutes engaged in
activities relating to education, training and
research in the field.

(c) and (d). Yes Sir. Keeping in view
this fact, Government of India started a
scheme in 1981 under which aids and
appliances, including hearing aids, are given
free of cost to those whose income is below
Rs. 1200 p.m. and at 50% of the cost to
those whose income is between Rs. 1201 to
Rs. 2500 p.m. Hearing handicapped persons
from rural areas are also eligible to avail of
this facility.

Space Exhibition

7554. SHRI SHANTARAM NAIK:
Will ihe PRIME MINISTER be pleased to
state :

(a) whether his Ministry has any propo-
sal to hold space exhibition in every
district of this country; and

(b) the details with respect to the
exhibition plans ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN): (a) and (b). There is no
proposal to hold Space exhibitions in every
district of the country. However, depend-
ing upon the support and invitation from
the different State Governments and other
agencies, efforts are made to hold Space
exhibitions in as many places as possible.
A Mobile Space Exhibition bas also been
designed to explain the basics of the Space
Programme to the public and is utilised to
cover as many places as possible.

Regional Research Laboratory In Goa,
Damanr and Dia

7555, SHRI SHANTARAM NAIK ;
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will the PRIME MINISTER be pleased to
state :

(a) whether Union Government propose
to establib a Regional Research Laboratory
in Goa. Daman and Diu to promote local
techoologies;

(b) if so, the time by which it is propo-
sed to be established;

(c) the nature of research work likely to
be entrusted to it; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) No, Sir.

(b) to (d). Do not arise.

Sevanjali Yojna Scheme

7556. SHRI BANWARI LAL BAIRWA :
Will the Minister of FINANCE be pleased
to refer to reply given w0  Unstarred
Question No. 5060 on 5 December, 1986
vegarding special loan scheme launched by
indian Overseas Bank and state :

(a) the names of 17 villages/clusters
adopted by Indian Overseas Bank, Delhi
Zone under special loan scheme called
*Sevanjali Yojna®;

(b) the minimum number of required
borrowers in a cluster/village for Sevanjali
Yojna scheme; and

(c) the percentage of recovery of
advances under the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
names of villages/clusters adopted by Indian
Overseas Bank under their special scheme
‘Sevanjali Yojna’ are ;
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State Name of the Cluster/

Yillage

Puanjab Hamidwaa Uttar, Fari-
dewala, Dhilwan,
Lidbhram-Nussi.

Uttar Pradesh Siroli, Bhagot,
Latiffur, Chail,
Damri, Dond
Raithli and
Manoharpur,

Malkpur
Chilwara,
Nagla
Godi,

Rajasthan Herli Syed, Lalkhan.

(b) The minimum pumber of borrowers
expected in a cluster is 50. Where the
number available is far less than 50, a

nearby villages can be added to the
cluster,

(c) Indian Overseas Bank has reported
that percentage of recovery to demand
under tbe scheme is not available.
However, the percentage of overdues to
outstanding under the scheme is 32,2 per
cent,

[Translation]

Malpractices in Sale of Geld Orpaments

7557. SHRI SHANTI DHARIWAL :

Will the Minister of FINANCE be pleased
to state :

(a) whether Government propose to
amend the Gold Cortrol Act, 1968 to check
malpractices in sale and purchase of gold
ornaments;

(b) if so, when; and
() if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c).
The Gold Control Act, 1968 contains
adequate provisicns for checking
malpractices in sale and purchase of gold
ornaments. Hence there is po need for
amendment of the existing provisions in this
regard.
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Working of Stock Exchanges

7558. SHRI SHANTI DHARIWAL :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government propose to run
stock exchanges under the supervision of the
Securities and Bxchange Commission as is
the practice in developed countries like the
USA with a view to ensuting their smooth
functioning; and

the Govern-
the reasons

(b) if so, the reaction of
ment thereto and if not,
therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT) (a)
and (b). Government have
decided to set up a separate Board for
the regulation of Stock Exchanges and the
secarities industry. The Board will work to
ensare, inter-alis, the protection of
investors’ rights, the prevention of trading
malpractices and the regulation and orderly
functioning of the Stock Exchanges and the
securities industry.

[English]

Loss of Foreign Exchange through
Bogus Imports

7559. SHR1 RAM DHAN : Will the
Minister of FINANCE be pleased to

state -

(a) whether there are cases of bogus
imports where goods for export did not
reach India though foreign exchange had
been sent out;

(b) if so, the number of such cases
detected in the past two years; and

(c) action taken against the offenders ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT): (a) to (c).
Information is being collected an will be laid
on the Table of the House.
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Exemption toe Labsur Cooperatives
uuder Clause 80 (C) of Income Tax
Act

7560. SHRI RAM BAHADUR SINGH :
Will the Minister of FINANCE be pleased
to state :

(a) whether Labour Cooperative Socie-
ties have been exempted from levy of
income tax under clause 80(c) of the Income
Tax Act;

(b) whether 2 per cent amount is
deducted from the Bills of the Labour

Cooperative Societies for the work done by
them;

(c) whether the Labour Cooperative
Societies have to go to court to recover this
2 per cent deducted amount; and

(d) if so, whether Government propose
to discontinue the practice of deducting 2
per cent of amount from the Bills of the
Labour cooperatives ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Section
80C of Income Tax Act permits a deduction
from gross total income of individual or
any H.UF. in respect of an amount paid
towards Life Insurance Premia, Provident
Fuand, National Saving Certificates etc.
There is no question of exempting the
income of any cooperatives society under
the said Section.

(b) According to Section 194C of the
Income Tax Act, 2 deduction of an amount
equal to 2 per cent of the sum payable to
any resident (contractor including labour
contracror), for work done by them, in
pursunance of a eontract between him on
one part and Central or State Goverpment;
or local authority or corporation upder
a Central, State or Provincial Act, or
company; Or cooperative society, on the
other part, has to be made. However, the
Income-tax Officer can permit deduction at
lower rtate or on dedurtion of tax urder
Section 194C (4) of Income-tax Act on an
spplication made to him under the said
Section.

(c) No, Sir. The excess of tax deducted
over the tax payable if any is refunded by
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the assessing Income-tax authority after the
completion of assessment.

(d) No, Sir.

Extension of Jurisdiction of
Admipistrative Tribunals to
ICAR Employees

7561. SHRI C. MADHAV REDDY :
Will the PRIME MINISTER be pleased to
state :

(a) whether Government propose to
bring the employees of Indian Council for
Agricultural Research in the purview of
Central Administrative Tribunals;

(b) if so, when; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) to (c). A
Notification under Section 14 (2) of the
Administrative Tribunals Act, 1985 has been
issued on 20.4.1987 bringing the employees
of Indian Council for Agricultural Research
within the purview of the Central Adminis-
tiative Tribunal with effect from 15¢th May,
1987.

Extension of Income-Tax Amnesty
Scheme

7562. SHR1 BANWARI LAL PURO-
HIT : Will the Minister of FINANCE
be pleased to state whether Government
have taken any decision to extend the
amnesty scheme for Income-tax payers till
30 June, 1987 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : It has been
decided not to extend the Amnesty Scheme
beyond 31st March, 1987.

Rewards to Income Tax Officials for
Volantary Disclosure by Assessees

7563, SHR1 ANOOP CHAND SHAH :
Will the Minister of FINANCE be pleased
10 state ;
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(a) whether reward is payble to Income
Tax Autborities in cases where tax payers
bave disclosed . concealed income under
amnesty scheme after initiation of probing
enquiries by the Income Tax Authorities
and such returns of income have been
accepted under the Scheme;

(b) if not, the reasons therefor;

(c) if so, the number of cases where
claim for reward had been made before
respective commissioners upto 31 Dccember,
1986;

(d) how many cases out of them bave
been forwarded to the Central Board of
Direct Taxes;

(¢) how many cases out of them have
been decided by Central Board of Direct
Taxes;

(f) the quantum of income subject to
reward in those claims aod the quantum of
reward payable paid to the claimants till 31
December, 1986;

(g) whether any target for finalization of
reward claims has been set;

(h) whether Inspecting Assistant
Commissioners (Range) be entitled to such
rewards; and

(i) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY QF FINANCE (SHRI
JANARDHANA POOJARY) : (@) No
rewards is payble to Income Tax As:essing
Authoritics in cases where returns bave been
accepted under the Amnesty Scheme,

(b) The rationale behind this policy is
that only such returns were accepted under
the Amnpesty Scheme where no concealment
had been detected by the Department. In
such cases where, due to intensive investiga-
tion by the Department, an assessee files a
return, the Assessing Officers are entitled to
reward only if prosecution proceedings are
launched for concealment of income.
To accept returns under amnesty in such
cases would be a contradiction because such
voluntary returns accepted under the
Amnesty Scheme are entitled to immurity
from penalty and prosecution,
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(c) to (i) In view of the reply on para
(a) and (b) above, the question of
Commissioners of Income Tax or Central
Board of Direct Tax=s earertaining any
claims of reward for Assessing Authorities in
cases where returns have been filed under the
Amnesty Scheme does not arise.

Tiger Population

7564. SHRI JITENDRA PRASADA :
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state :

(a) whether there is decline in tiger

population in the country;

(b) the nuraber of tigers at present;
and

(c) the reasons of decline, if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z,R, ANSARI) : (a) No,
Sir,

(b) According to the last enumeration
carried out in 1984, the tiger population in
the country is estimated at 4005.
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(b) Does not arise.

Permission to Companies for Public Issue

7565. SHRI RAM PUJAN PATEL:
Will the Mipister of FINANCE be pleased
to state ¢

(a) the names of companies which were
allowed public issue for more than Rs. 50
crores during 1986-87;

(b) the names of companies which were
allowed public issue cowmpanies shares in the
ratioof 1 : 1;

(c) if so, the other details thereof; and

(d) whether itis true the permission
was granted to some companies against the
prescribed norms ?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINANCE
(SHRI BRAHMA DUTT): (a) to (c).
Statement I and II are given below.

(d) No, Sir.

Statement.I
Names of the companies which were allowed Public issue of more than Rs. 50 crores during

1986-87

Sl. Name of the company Amount (Rs. in crores)

No. .

1 2 3

1. J K. Synthetics Ltd. 50.00

2. Century Spg. and Mfg. Co. Ltd. 100.00

3. Nagarjuna Fertilizers L. 130.16

4. Indian Rayon Corpn. Ltd. 216.81

5. The Industrial Credit and Investment Corpn. Ltd. 58.50

6. Tata Chemicals Ltd. 116 00

7. ae[iance Textiles Ltd. 400.00

8. Aravali Fertilizers Ltd. 551.40

9. The Shipping Credit and lnvestment Co, of India L4.

30.00
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1 2 3

10. Tata Engineering and Locomotive Co. Ltd. 106.00

11. Reliance Industries Ltd. 100.00

12. Neyveli Lignite Corpn. Ltd. 50.00

13. National Hydro Electric Power Corpn. Ltd. 125.00

14. Indian Petrochemicals Corpn. Ltd. 60.00

15. Mahanagar Telephone Nigam Ltd. 150.00

16. Indo Petro-chemical Corpn. Ltd. 50.00

17. Rural Blectrification Corpn. Ltd. 50.93

18. Indian Telephone Industries Ltd. 150.00

19. Indian Railway Finance Corpn. 250.00

20. National Fertilizers Ltd, 50.00

21. Mahanagar Telephone Nigam Ltd. 75 00

22 Housing and Urban Dev. Corpn. Ltd. 50,00

23. Mahaoagar Telephone Nigam 158.85

24. National Thermal Power Corpan. Ltd. 250.00

Statement-II
Names of companies which have been permitted to issue shares in the ratio of 1: I during
1986.87
o Sl. Name of the company Existing paid-up capital

No. consented
1 2 3 4
1. Lionel Edwards Ltd. (F) 10.00 14.00 o
2. Me Dowell and Company Ltd. (B) 320.00 320.00
3. Ahmednagar Forgings Ltd. (B) 15.20 15.20
4, Mangla Udyog Pvt. Ltd. 2.55 2.55
5. E. Merck Services and Agencies Pvt. Ltd. (B) 1.00 1.00
6. Technoyab Engg. Pvt. Ltd. (B) 10.00 10.00
9, Sharda Sugar and Industries Ltd. (F) 100,00 §00.00
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4
8. Deepak Woollens (Pvt.) Ltd. (B) 4.60 460
9. Modern Woollens Ltd. (E-}-NCD) 40.00 40.00

10. Hindustan Development Corpn. Ltd. (B) 410.00 410.00

11. Bangalore Body Builders (Pvt.) Ltd. (B) 6.00 6.00

12. Driescher Panicker Switchgear Pvt. Ltd. (B) 1.00 1.00

13. Garg Associates (Pvt.) Ltd. (B) 4.00 4.00

14. Ramtirtba Foundations and Engg. (Pvt.) Ltd. (B) 5.05 5.05

15. Trinity Engg. (Pvt.) Ltd. (B) 49.20 49.20

16. Appolo Industrial Production (Pvt.) Ltd, (B) 10.00 10 00

17. Bbarat Pipes and Fittings Ltd. (F) 118.75 118.75

18. Bagga Engg. Company Ltd. (B) 10.00 10.00

19. Khandelwal Herrman Electronics Ltd.(F) 214.65 214.65

20. Southern Petrochemicals Industrial Corpn. Ltd. (B) 1700.00 1700.00

21. Roadmaster lndustries of India Ltd. (B) 8.02 8.02

22. Control and Switchgear Co. (Pvt.) Ltd. (B) 6.86 6.86

23. Kasturi and Sons Ltd. (B) 44.00 44.00

24. Florind Shoes Ltd. (B) 40.00 40.00

25. Lingapur Estate Lid. (B) 19.17 19.17

26. Mathodex System Ltd. (B) 13.50 13.50

27. Satwik Electric Coatrols Ltd. (B) 1.804 1.804

28. Jayswal Chemicals (Pvt.) Ltd. (B) 10.00 10.00

29. Sirhind Steel (Pvt.) Ltd. (B) 27.85 27.85

30, LA.E.C. India Ltd. (C.D.) 74.10 74.10

31. Hindustan Dorr-Oliver Ltd. (B) 118.80 118.80

32. Bindal Agro-Chemicals Ltd. (F) 20.00 20.00

33. Southern Sea Foods (Pvt.) Ltd. (B) 7.50 7.50

34, S.T. Property Development (Pvt.) Ltd. (B) 7.50 1.50

35. Roadmaster Gears of India Ltd. (B) 0.91 0.91

36, C. Krishmiah Cebity and Sons (Pvt.) L. (B) 3.04 3.04
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’;’I. Relectronics (Pvt.) Ltd. (B) 12.00 12.00
38. Jallan Galaghat Tea Co. (Pvt.) Ltd. (B) 4.50 4.50
39. Iogerroll Land (India) Ltd. (B) 394.60 394,60
40. FAG Precision Bearings India Ltd. (MCD) 167.05 167.05
41. Eagle Flask (Pvt.) Ltd. (B) 24.56 24.56
42. K.B.B. Pumps Ltd. (B) 217.54 217.54
43. United Bearing Ltd. (8) 200.00 200.00
44. Srinivasa Hatcherices (Pvt.) Ltd. (B) 10.00 £0.00
45. Sri Kaliswari Fireworks Pvt, Ltd. (B) 2.10 2.10
46. Southern Pressings (Pvt,) Ltd. (B) 1.10 1.16
47. Port Shipping Co. Ltd. (F) 26.39 26.39
48. Punjab Ginning Pressing Co. Ltd, (B) 2.04 2,04
49, Televista Electronics (Pvt,) Ltd. (B) 16.38 16.38
50. Mainni Precision Products (Pvt.) Ltd. 1.00 1.00
51. Sundram Finance Ltd. (B) 300.00 300.00
52. Balsava Hygiene Products Ltd. (B) 8.08 8.08
53. Patelnagar Minerals and Ind. Pvt. Ltd. (B) 5.00 5.00
54. B.W.A.C. Alloys Ltd. (B) 64.00 64.00
55. Vora Soap (Pvt.) Ltd. (B) 5.00 5.00
56. Fine Composites (Pvt,) Ltd. (B) 5.00 5.00
57. Roplas (India) Ltd. (B) 24.00 24.00
58. Modern Steels Ltd. (B) 32.40 32.40
59. Tyco (India) Pvt. Ltd. (B) 3.50 3.50
60. Kalani Asbestos Cement (Pvt.) Ltd. (B) 35.00 35.00
61. New Haven Engg. Co. Pvt. (B) 2.09 2.09
62. Infosys Consultants (Pvt.) Ltd. (B) 5.00 5.00
63. Applied Electronics 14d. (B) 29.68 29.68
64, Paramount Produots (Pvt.) Ltd. (B) 350 3.9
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65. The New Rajpur Mill Co. Ltd. (B) 10.42 10.42 -
66. Motor Industries Co, Ltd. (B) 1902.57 1902.57
67, Kanpur Plasticpade Ltd. (B) 56.00 56.00
68. Bajaj Plastics Ltd. (B) 75.00 75.00
69. Somiaya Organo-chemical Ltd. (B) 10.00 10.00
70. Reliance Jute and Industries (B) 106.72 106.72
71. Henkel Chemical (India) Ltd. (B) 20.09 20.09
72. J.P. Tobacco Products (Pvt.) Ltd. (B) 1.00 1.00
73. NGEF-AEG Engg. Co. Ltd. (B) 68.00 68.00
74, Orient Paper and Industries Ltd. (B) 572.62 572.62
75. Uaited Ink and Varnish Co. (Pvt.) Ltd. (B) 5.70 5.70
76. Gharda Chemical (Pvt,) Ltd. (B) 32.26 32.26
77. Food Specialities Ltd. (B) 960.00 960.00
78. B. Trikamlal and Company (Pvt.) Ltd. (B) 0.94 0.94
79. Indian Communications Network Ltd. (B) 23.03 23.03
80. The Printer (Mysore) Ltd. (B) 40.00 40.00
81. The Rubber Production (Pvt.) Ltd. 8.25 8.25
82. The Kumarn Mills Ltd. 20.00 20.00
83. Special Waves Ltd. (B) 33.60 33.60
84. K. Mohan and Co. (Byelets) Pvt. Ltd. (B) 4.49 4.49
85. Vakils, Ferrer and Simons Ltd. (B) 1.00 1.00
86. Impac (Pvt.) Ltd. (B) 4.00 4.00
87. Tropical Shipping Co. Ltd. (B) 6.00 600
88. G.M, Mittal Stainless Steel (Pvt.) Ltd. (B) 24.95 24.95
89, Shree Products (Pvt.) Ltd. (B) 5.00 5.00
90. Teletube Electronics Ltd. (B) 22.10 22.10
9¥9 ' Jankiram Mills Ltd, (B) 2013 20.13
92, Cinni (Pvt.) Ltd. (B) 3.40 3.40
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93. Vibro Pharma (Pvt.) Ltd. (B) 3.00 3.00
94. Tata Press Ltd. (CD) 125.00 125.00
95. Damodar Ropeways and Constn. Company (Pvt.) 12,02 12.02

Ltd. (B)

96. Abhuja Furnishers (Pvt.) Ltd. (B) 2.00 2,00

97. Atlas Radio and Electronic Ind. (Pvt.) Ltd. (B) 529 5.29

98. N.M. Nagpal Pvt. Ltd. (B) 1.53 1.53

99. Navdeep Chemical (Pvt.) Ltd. (B) 2.00 2,00
100, Crop Health Production Ltd. (Pvt.) Ltd. (B) 15.00 15.00
101. Jayant Vitamine Ltd. (F) 135.00 135.00
102. Guisan Sugar and Chemical Ltd. (B) 27.50 27.50
103. Simple Casting (Pvt.) Ltd. (B) 80.00 80.00
104. Jyoti Leather Cloth Industry (Pvt.) Ltd. (B) 3.75 3.75
105. Voltex Leasing and Finance Ltd. (F) 100.00 100.00
106. Diamond Polyplast (Pvt.) Ltd. (B) 1.26 1.26
107. Samtal (India) Ltd. (B) 131.88 132.00
108. Adhunik Synthetics Ltd. (B) 3110 31.10
109, Engineers India Ltd. (B) 50.00 50.00
110, Tata Finance Ltd. (F) 49.80 49.80
111. U.P. National Manuf. Pvt. Ltd. (B) 21.29 21.29
112. Diners Club India Ltd. (B) 20.00 20.00
113.  Ajit Wire Indus. Ltd. (B) 7.00 7.00
114. V.D. Swami and Co. Ltd. (B) 10.00 10.00
115. Hyderabad Botteling Co. (Pvt.) Ltd. (B) 12.00 12.00
116. Chemical Terminal Trombay Ltd. (B) 24.00 24.00
117. Terrectrial Finance Ltd. (F) 11.01 11.01
118. Test Bquipment (Blectrical) Pvt. Ltd. (B) 4.10 4.10
119. The Prabhat Silk Cotton Mills Co. Ltd. (B) 5.48 5.48
120. Ststems packging Pvt. Ltd. (B) 3.58 3.58
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121. Giri Roadlines (Pvt.) Ltd. (B) $.01 5.01
122. Malbhoz Baruah Estate (P) Ltd. (B) 7.00 7.00
123. Saomarg Private Ltd. (B) 5.00 5.00
124.  Veer Chemic and Aromatics Ltd. (Pvt.) (B) 4.90 4.90
125, Robet Systems (Pvt.) Ltd. (B) 3.00 3.00
126. Ultramarine and Pigments Ltd. (B) 90.00 90.00
127. Singh Polnttry (Pvt.) Ltd. 10.60 10.00
128. Premier Automobiles Ltd. (B) 810.44 808.49
129. Borex Morarji Ltd. (B) 53.33 53.33
130. Calcutta Security Printers Ltd. (B) 14.30 14.30
131. LE.B. Agro Indus. Ltd. (B) 1.04 1.04
132. Chemicrown (India) Ltd. 25.00 25.00
133. Astra Commercial (Pvt.) Ltd. 1,00 1.00
134, The State Trading Corp. Ltd. (B) 1500.00 1500.00
135. Madanapalle Spinning Mills Ltd. (B) 29.99 29.99
136, Nishit Synthetics (Pvt.) Ltd. (B) 9.00 9.00
137. Mabarashtra Scooters Ltd. 142,85 142.85
138, Davy Powergas India Pvt. Ltd. (B) 10.00 10.00
139. Deccan Machanical and Chem. India (Pvt.) Ltd. B) 30.00 30.00
140. Zerith Blectro Systems Pvt. Ltd. (B) 1.14 1.14
141. Coromandel Garments Ltd. (B) 10.00 10.00
142, Caps and Caps (Pvt.) Ltd. (B) 5.00 . 5.00
143. K.A. Malle Leasing Co. Ltd. (B) 28.30 28.30
144. Elgi BEquipment Ltd. (B) 50.00 50.00
145. S.T.P. Ltd. (B) 43.64 43.64
146, Sica Breweries Ltd. (B) 70.00 70.00
147. Tractors and Farm Equipment Ltd. (H) 200.00 200.000
148. Cadila Laboratories (Pvt.) Ltd, (BY 31.50 37.50
149. Rediffision Advertising Pvt. Ltd. (B) 100 1.00
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150. Greaves Foseses Ltd. (B) 134.11 134.11
151. Asian Tools Ltd, (B) 50.00 50.00
152. Mexin Medicaments Pvt. Ltd. (B) 6.00 6.00
153. Venketeshwara Hotelieries (Pvt.) Ltd. (B) 75.00 75.00
154. Mulji V. Narsi (Pvt.) Ltd. (B) 2.31 231
155. Indrol Lubricants and Specialities Ltd. 254 38 254.38
156. Chowgule and Co. (Pvt.) Ltd. (B) 100.00 100.00
357. Chhaganlal Kasturchand and Co. (Pvt.) Ltd, 12.00 12.00
}58. Ludhiana Steels (P) Ltd. (B) 25.73 25.73
159. T.K. Steel Rolling Mills (Pvt.) Ltd. (B) 5.10 5.10
160. Solar Packaging (Pvt.) Ltd. (B) 0.50 0.50
161. British Physical Lab. Ind. Ltd. (B) 90.00 90.00
162. High Energy Buttaries (I) Ltd. (B) 44.71 44.71
163. Shri Machammai Cotton Mills Ltd. (B) 20,00 20.00
164. Charezi Wastern Ltd. (B) 7.00 7.00
165. Monica Electronigs (Pvt.) Ltd. (B) 42.50 42.50
166. Soft Barerages (Pvt.) Ltd. (B) 5.00 5.Co
167. Hercules Enginesting Workers (Pvt.) Ltd. 1.09 1.09
168. Rajadhiraj Industries Ltd. (B) 36.20 3620
169. R.K. Swamy Adv. Associates (Pvt.) Ltd. (B) 2.00 2.00
170. Marlex Products (Pvt.) Ltd. (B) 5.00 5.00
171. K.G. Khosla Compressors Ltd. 149.79 149.79
172. Medely Pharmacenticals (Pvt.) Ltd. (B) 5.33 5.33
173. Southern Magneties (P) Ltd. (B) 2.10 2.10
174. Moumchinipur Tea Co. Ltd. (B) 9.00 9.00
175. Amzed Automotive Ltd. (B) 10.00 10.00
176. Mysore Electroplating (Pvt.) Ltd. (B) 7.02 7.02
177.  Codila Chemicals (Pvt.) Ltd. (B) 10.00 10.00
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178. Usha Telehoist Ltd. (F) 142.23 147.23
179. Bhai Sunder Dass and Sons Co. (Pvt.) Ltd, 10.00 10.00
180. Banaras House Ltd. (B) 45.00 45.00
181. Premier Explosive (Pvt ) Ltd. (B) 11.00 11.00
182. India Pistons Ltd (B) 160.00 160.00
183. Furmanite Micco Ltd. (B) 20.00 20.00
184. BRV-Air (India) Pvt. Ltd. (B) 6.00 6.00
185. EME. Gears Pvt. Ltd. (B) 4.00 4.00
186. MCE Products Sales Services (Pvt.) Ltd. 8.00 8.00
187. Benazir Exports (Pvt.) Ltd. (B) 4.52 4.52
188. Mafat Lal Indus. Ltd. (F) 810.00 810.00
189. Sharda Textiles Mills India Lid. (C.D,) 115.00 115.00
190. The Madras Motors Ltd. (B) 16.00 16.00
191. Electronic Research Pvt, Ltd. (B) 25.00 25.00
192. Karamchand Thapar and Bros. (F) 59.73 59.73
193. Kabra Agro Industries Ltd. (F) 114.50 114.50
194. Flex Laminaters (Pvt,) Ltd. (B) 8.44 8.44
195. Super Kins Equipments (Pvt.) Ltd. (B) 1.02 1.02
196. Unitron Ltd. (F) 30.00 30.00
197. Mahamaya Investments Ltd, (F) 66.13 66.13
198. Dynamic Electronics (India) Pvt. Ltd. (B) 5.00 5.00
199. Fuese base India (Pvt.) Ltd. 9.86 9.86
200. Pooritts and Spencer (Asia) Ltd. (B) 98.04 98.04
201. Chembond Chemicals (Pvt.) Ltd. (B) 6.00 6.00
202. Baliga Lighting Equipment (P) Ltd. (B) 9.20 9.20
203. Alska Private Ltd. (B) 12,00 12.00
204. Harbals (APS) Pvt. Ltd. (B) 0.60 0.60
205. Mcleod Russel (India) Ltd. (B) 312,50 312.50
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206. Hi-Mil Accesories {(P) Ltd, (B) 20 2.00
207. Mazda Industrial Chem. (P) Ltd. (B) 2.40 2 40
208. Audeo India Ltd. (B) 225.50 225.50
209. Franco-Indian Pharma Pvt. Ltd. (B) 46.25 46.25
210. Scientific Mes-Tech. (Pvt.) Ltd. (B) 2.27 2.27
211. Atul Glass Industries (Pvt.) Ltd. (B) 22.00 22.00
212. Ficom Organics Ltd. (B) 64.26 64.26
213. Resins and Plastics Ltd. (B) 12.50 12.50

(B)=Bonus.

(F)=Further.

(C.D.)=Gonvertible Debentures.

(N C.D.)=Non-Convertible Debentures.

Guidelines regarding Transfer of Officers
in Panjab and Sind Bank

7566. SHRI SAIFUDDIN
CHOWDHARY :

SHRI C.D. GAMIT :

SHRI RAM BHAGAT

PASWAN :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Punjab and Sind Bank
has framsd transfer policy for their officers
and issued pguidelines to their respective
branches in the country vide their circular
No. 1595 dated September 24, 1986; and

(b) if so, the text of the aforesaid
circular ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes,
Sir,

(b) The circular in questions contains
details of the guidelines framed by the
Pupjab and Sind Bank for transfer of Offi-
cers in Jucior Management Grade Scale-l,
Il and III. The broad features of these
guidelines are :

(i) subject to exigencics and the heeds
of bank's business and interest of

administration, an officer will not
work in a branch 